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LOK SABHA

Wednesday, March 25, 1964/Chaitra 5,
1886 (Saka).

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Central Pool of Technical Teachers
+

[ Shri Daji:

€hri Warier:

Shri Vasudevan Nair:

Shri Subodh Hansda:

Shri M, L. Dwivedi:

Shri Vishram Prasad:

Shri Karni Singhji:

Shri Onkar Lal Berwa:

Shri Sidheshwar Prasad:

_ Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 655 on the 18th
December, 1963 and state:

~134.

(a) whether the scheme to consti-
tute a central pool of technical
teachers has been finalised; and

(b) if so, the broad features there-
of?

The Minister of Education (Shri
M, C. Chagla): (a) and (b). Not
yet, Sir.

Shri Daji: What is the general idea

before this Ministry? It was mooted
by this Ministry. What are the gene-
ral ideas?

Shri M. C. Chagla: The general
idea is clear: to have a central pool

2658 (Ai) LSD—I. )
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of teachers out of which we will be
able to assist various technical insti-
tutions when they want assistance.

Shri Daji: Shall we also make an
effort to get back our technical per=-
sonncl who are Indian nationals serv-.
ing abroad?

-

Shri M. C. Chagla: As I have al-
ready pointed out, we have a scienti-
fic pool and every one serving abroad
can come back and be put on the
scientific pool and can draw a salary
till he is placed in some institution.
That is working fairly effectively.

st famara qreew : | F
st IFfAaw =g Fr FA O 0
§ s =zar § f&ose Y gfa
F fay ¥F F;r faw &7 WY
g

st Ho ®o [IW : T W
fa=a T @ § fF samr dfan gfwe-
TqTE WE FX AT AT =9
EC A gl

N fagmax e ¢ ;Wi "-
g 7@ st 7 Fwamn fF 3w faww
¥ mft a8 i fror adt fear
war | § Swar dwar § fF s
aF it faa gar & @ #wt W
o7 FT T AT & W Fq qF wiead
fora feram arr o

Shri M. C, Chagla: I believe there

some difficulty with regard to
Finance has not cleared the
scheme; as soon as the scheme is
cleared by Finance, steps will be
taken. I do not expect any very
long delay.

is
finance:
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o\ WiHIT AW a<aw ;& G
areat § fF Exfare dad A1 Siemea
Y ¥ fag o1 39 F d@w ¥ a@Qadr
FO ¥ fad a7 =0T T T AW
¥ T3 agmar & s

Shri M. C. Chagla: Yes, Sir; we
will give to the States and the States
will help us in training more teachers.

Shri S. M. Binerjee: Apart from
the technical teachers who are abroad,
may I know whether Governn ¢nt is
also considering to bring baci. those
teachers who went abroad for nigher
training if they want to come back to
India? Will they be provided with
jobs or will anything else be done?

Mr. Speaker: The same question
was answered, or a similar question.

Shri Daji: No, Sir; that question
was about scientific teachers; this is
about humanities.

Shri M. C. Chagla: We are ex-
panding the pool and we propose to
include humanities also.

oY famm warg ;. Tewfa o &
A IT AT THAT T fawe ¥ @Y oA

| a9 &1 Ry fy afm ¥
faa 2 fear ar 1+ & ST =EAT g
f& 3@ Tam o7 f=d FY S g1 7
& oar =4t

Shri M. C. Chagla: We have, what
I may call, a rather ambitious scheme
about the President’s residence in
Simla. We want to have an institu-
tion there where topmost scholars in
India would come and collect to-
gether—something like the Princeton
University of the United States. The
scheme has not yet been worked out.

Shri D, C. Sharma: What categories
of teachers will constitute the Central
pool of technical teachers and will
they be teachers fit for higher
secondary schools or for junior col-
leges or universities?

Shri M. C. Chagla: The scheme
envisageg recruitment of about 500
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teachers at various levels—grade I
professors, grade II assistant profes—
sors, and grade III lecturers. We
have also proposed what pays these
categories should get.

Shrimati Savitri Nigam: May I
know whether any assessment has
been made regarding the requirements
of teachers during the Third Plan and
if so, how many teachers are going to
be trained out of that target?

Shri M. C. Chagla: As far as I
know, the shortage is about 40 per
cent. I have not got the exact figures.
There is a fairly considerable shortage.

st fag qrvaw T WAy
7ga ¥ FFT fa 3w ¥ ww@ Ay
FHY 2 & sTAqT =T £ faaw

T OF AW E W faRd s
T F AT AT A wEET 0y
TIATT I FAT FGT |

weaw REEG ¢ AT A AT WY

g F7 )

Shri Harish Chandra Mathur: May
I know how the terms and conditions
of service of these teachers in the
Central Pool will differ from those of
other teachers serving elsewhere, and

whether you are not creating two
classes?

Shri M, C. Chagla: The Union Gov-
ernment should be a model employer
and the scales we are fixing are model
scales. If we fix model scales, it
would encourage others also to raise
the salaries of their teachers.

Commonwealth Universities.
Conference

+
Shri Yashpal Singh:
Shri Vishram Prasad:
*735.{ Shri B. P. Yadava:
Shri Dhaon:
LShrl Bishanchander Seth:

Will the Minister of Education be
pleased to state: .

(a) whether  Government have
imposed restrictiong on the number
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of Vice-Chancellors who could attend
Commonwealth Universities Confe-
rence in UK,;

(b) if so, the reasons therefor; and

(c) whether Government have re-
ceived any representation in this res-
pect?

The Minister of Edacation (Shri M.
C, Chagla): (a) Yes, Sir.

(b) The need for economy in ex-
penditure on foreign travel during
the present National Emergency.

(c) Yes, Sir.

st aare @y I AET Fae
wFft & fF s e T
&, f& &1 YT @ A f5 F F9
far aam &

it Wo Wo WHI : WP 9 “War
s &y gty A8 &, fem & ¥e
ST 47T I FT a9 2 | 59 FEA-
J°q FTRE g 41 ~F & Aw
EAd 1 AT T@T 47 | FAL AT
wE 4TI A A F g & a1
FE FT FaT Ag0

=t Tt f6g . weddT Far
a1

WY Jo Ho wWwEN: AT
qr 1 ugima fafwex & 9w #
FaFe faar a1 WL a| arfag &
Nar aar ar

Shri Hem Barua;
rion?

Is that the grite-

Mr, Speaker: What considerations
were kept in view in making the
selections?

Shri M. C. Chagla: I am not in a
position to say. It is a personal choice
of my predecessor. I am not in a posi-
tion to answer.

ot Txre feg ¢ Far & 9 amead
F AR ST GFATE
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Shri M. C, Chagla: (1) Dr. A. L.
Mudaliar, Vice-Chancellor, Madras

University; (2) Dr. C. D. Deshmukh,
Vice-Chancellor, Delhi University; (3)
Dr. C. P. Ramaswamy Aiyar, Vice-
Chancellor, Annamalai University;
(4) Shri D, C. Pavate, Vice-Chancellor,
Karnatak University; (5) Dr. A, C.
Joshi, Vice-Chancellor, Panjab Uni-
versity; (8) Dr. T. Sen, President, In-
ter-University Board and Rector,
Jadhavpur University; and (7) Shri
Badurddin Tyabji, Vice-Chancellor,
Aligarh Muslim University.

it fasm watT ¢ F ST | TEAT
g f& 37 T § ®1f difaferw o
at 7 4t

worw  wERA SR Fg fE
Iz IT ¥ TSHHT FT G a1 WK
g @ TS fF 3T F 79 ¥ Sq a9
[T T A 45

oY faam ARiT 0 A AT TEAT
g f& fs= & sefeal at G9awq
foyT 3T 9T FAT SH FT AU AT
&t e f e gass ) F6 €Y
qr ®ig A< FTLT 47 |

qsTey A ;. Tg T IeFiA q@qn
femm

Shri Hem Barua: He said that his
predecessor did it and therefore he
does not know it. Is this the proper

reply?
Mr. Speaker: It was just enquired
as to what considerations weighed

with him at that time, and he stated
that it was the personal selecion of
his predecessor. How can he say any-
thing further in the matter?

Shri Harish Chandra Mathur: A
very important point arises from what
Shri Hem Barua asked. Is it a per-
sonal affair of the Minister? Is it not
a decision taken at the Ministry level
in consultation with those who are
concerned with it?
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Mr. Speaker: There is a large
number, and selection of a few has to
be made out of them. On account of
the paucity of funds, he must apply
his mind and do it.

Shri Hari Vishnu Kamath: Sir, for
the future guidance of the House also,
I should like to know this. Can a
Minister be permitted to take cover
under the plea that his predecessor
did something or, is it only to this
particular case that your remark
applies?

Mr, Speaker: It is not a matter of
any fact that might be there in the
file or in the records which he can
answer. For questions such as what
considerations weighed with him, who
made the selection, etc., there cannot
be anything on the record. Seven
persons had beeen taken. There was
a large number. The funds could not
allow all of them to be sent. There-
fore, he selected some seven persons.

Shri Ranga: He could have asked
for notice because he does not have
the information.

Mr. Speaker:
the record.

There is nothing in

Some Hon. Members rose—

Mr. Speaker: Order, order.

Shri Hem Barua: Is not Govern-
ment a continuing affair?

Mr, Speaker: Tt is; even if he had
done it he could not have told him.
Shri Kashi Ram Gupta.

N IR TR AR T =T F
FTT TR & a7 2 fEed) amsw
AFHAT FN AAAT WAT T gy Ay
F o & fav faar @ s wEF@
e foam g ?

St R %o @rmr: SE aw qR
ga &, frdl 7 e T faam

At w1 YW A gg e A
oY wrar g oav Ao
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W o w0 wrar : fwE W
ar 3g ) ¢ fr fE & e Y
T MAT AT HIT Iq A T FT
fear 1
Shri Swell: Out of 53 Vice-Chancel-
lors in the country, only 7 have been
selected to attend this conference.
May I know whether the Minister, in
making these selections, received the

consensus of opinion of the other
Vice-Chancellors?

Shri M. C. Chagla: The fact is that
the Inter-University Board of the
Vice-Chancellors’ Conference was not
consulted. As far as I know, it was
the personal choice of my predecessor.
That is all I can say.

o Mz T1q . wit HAr
7 fom am AW F am T
3T ¥ g wA WA g fF fgedy
WroT A &5 % femafaaeEi @
FE AL WST TAT, TAFT I FTO
LA

AR WA : TEIA T
HAT A5 97 | §q ag
AT FIT |

£

arAe faer @ e faemd

*93v, =T fagmae qa1 ¢ F@n
far 7 ft 7z F9 AT FUT FIA
fw :

() 71 7z 7= % f5 =few
A aFday oy ofteg ¥ g
# & gf 7 feooht A d3% ¥ -
frafor aoeti o7 ol ZFEr #
gral &7 gear 9@ #y fawfar &
2

(@) =fz &, @ 3= F1 A
&g AR

(1) vwr @5F | w=w i aiat
a3 fa=me fawar o ?
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{ermr wlt (s o wo wWTWT)
(F) & (1) uF faawor @ wea
Tgr v § |

faawr

(%) =Yt (@). s g 1 =wfaw
T afteg J fawriw &1 @
QY g9adty  mgeET § Sfaad
g EFrar #1 qger four & sat
F fag Ro,000 ITf@AT FT AT T&F T&T
TAT § IF TG FT Y, 000 AN &I
f&aT 91T | feeA AT 16t FT T ¥o,000
grf@s ¥ TFT FT Yo,000 afasr &<
fear g 1 & a3 gu AET AEAT: IR
§EZaNAT F1 GAAT F qGT FI AT
fiFq I

() =few ww afwg &
gl @y @y fawifad A3 & qrdr
&—

(q) drefEFRT & sweaTTHl
1 sfafag F3 F fav Faiw g@ER
F JEI AR QoA aATA E=E
gfar gediegz @ =nfed

(R) d=dteavdi & meawi A
T A F QO FA AR oo v
F ®CH FH W F fAQ qwAEy
TEITIHT T TF Feu1q & qTATAT ST
fgd |

(3) T el F arfas
F A F wigarg a1 90w w1 F97
Y T wfgd | afew aifgem avgar
& guR W gAr =Ifgd | gae
Tl F SAET ¥ gTRT ol #Y
Tfad w37 =[1fEd |

(¥) a&0E semma a \kEr
O & qIOET & W AT
o OF "wegaT @Y€ g1 w0% A0y,
afF 98 § quR Ay o1 9 |
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(v) oAy fn WY sfoeror
& @l qEHl 9% TA sTEaT
foar onar @, =@ & fod uF T
HITUTT gEIgge aqiE WY |

51 fegmaR w=1g ¢ 3@ fg9Iw
F1 2@ FArea g & (& wfae wda
afteg ¥ g& arq #Y fawrioaw #7 & fiw
TifEe & WS A 9GS FT 0T T Y,
AT &7 ATATT AT @ | F ST
agar § & faad fawfaaem @
Erfre $lerr § wW A ¥ faaw
T FT I FT Q@ & W AT qE W
@ E T WY 39 W A FY, TEs fau
FIFTT 747 FTHATET T @ g ?

Shri M. C. Chagla: We are trying

to make al] Institutes which are run

by the Centre bring run on an all-
India basis and students taken from
all over India.

=t fagmax warz : awae fren
F faear &1 I faorr g A forar &
g AT I3 AT § | ATHT T ARHTTA
T aTd 1 6 v @ @ fw dF
foen Tt T AT w@r @ e
W07 SEAGET a7 wAY &, fEdT o
g ¥ wegmosl &1 gt qedr
AL ] 7 WEATAHT 17 39 FHY H1 37 F3F
Ffaqa@ER AT FT W & 7

Shri M. C, Chagla: That is a State
question. The question of teachers is
a handicap and we are trying to solve
it. 1 appreciate what the hon. Mem-
ber says.

Shri Ramachandra Ulaka: ' In the
statement it is stated that four Re-
gional Technical Teachers Training
Institutes are proposed to be opened
by the Government. May I know

when and where the Government pro-
pose to open these institutes?

Shri M. C. Chagla: The All India
Council has recommended that the
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Central Government should set up
immediately four Regional Technical
Teachers Training Institutes for the
training of teachers. In pursuance
of this recommendation, a broad out-
line has been prepared for the insti-
tutes and sent to the Planning Com-
mission for approval. We are anxious
to start these institutes in the course
of 1964-65. Where they will be open-
ed, I am afraid T am not in a position
to say.

off Trwdas AT - qAAg A
& fr ¥ g I Senfafar wifest oy
T &, 37 ¥ yFq uTq & oY AT FIE-
e g &, 9 & o famrdf §3¥ & 9
&1 fafws fawal & oy 977 feg o &
I FT gEAT Tg & oS

Shri M, C. Chagla: 1 do not know,
but I take it that each student makes
an application for the marks.

ot qY T AT ATT 99 & {F
g Wifer &  qrdFw 9T fa=
fafrre gom, A w9 A S wif-
TR qrfeaT & 99 & w=wiad fEad
S ww & qiF qfsw & 39 771 39
fagwor 29 aY zqr &%, favieq: meq
W F AT H

Mr. Speaker: He wants to know
how many applications are pending
for the starting of new polytechnic
institutes.

Shri M. C. Chagla: The Plan pro-
vides for the establishment of 91 poly-
technics, and in the first three years
of the Plan 49 polytechnics were start-
ed by the State Governments. We
are anxious to start as many more
polytechnics as possible. If the States
apply for them we will certainly deal
with those applications with the
greatest sympathy. I cannot tell you
now how many applied and how many
are pending.

st &3 : & g7 qom A E fF
dfewr & =7 9% fa=rT gur av A8 ?
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&Y wgT & S R g
e foen & wifast & fogges
T FTei & fay T €12 fod &,
;T 3T ¥ fra fargres #ree & faana®
¥ wE?

Shri M, C. Chagla: I have not got
the figures here relating to the Sche-
duled Castes.

Dr. L, M. Singhvi: May I know
whether existing engineering colleges

-are also being converted into regional

engineering colleges; if so, which are

those; if not, why not?

Shri M, C. Chagla:
the figures here.

I have not got

Shri Thirumala Rao: Is it a fact
that as a consequence of the reap-
praisal of the employment position of
the engineering graduates it has been
found that a large number of them
are unemployed and a statement has
been issued to the effect that further
admission into engineering colleges
should be restricted which means that
new colleges need not be started?

Shri M. C. Chagla: We want to
start new engineering colleges. 1 do
not think it is correct that graduates
turned out by these colleges do not
fing employment. I think a very
large number do get employment.

Shrimati Yashoda Reddy: Sir, the
other day, the hon. Home Minister,
while answering a similar question as
put by the hon. Member, Shri Thiru~
mala Rao, did accept that there were
some States where engineer who are
well qualified are not able to find
employment, because the education
that they received and the appoint-
ments which they seek . . .

Mr. Speaker: Now she must come

to the question.

Shrimati Yashoda Reddy: I would
like to know whether this matter has
received the attention of the Educa-
tion Ministry. I would like to know
whether there are eggineers who are
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not able to find suitable jobs and
there are also jobs for which suitable
candidates are not available, and if
that is the position what steps they
are taking to remedy the situation?

Shri M. C. Chagla: The problem
very often is this. There are jobs and
there are regional considerations.
‘There are jobs but the graduates do
mnot like those jobs and they want other
jobs. There are these difficulties in
the way of employment.

Archaeological Excavations in

Ganganagar
+
Shri P. R. Chakraverti:

Shri Rameshwar Tantia:
*738.{ Shri Anjanappa:

Shri Ram Harkh Yadav:

Lstu-l Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that exca-
vations at Kalibanga in Ganganagar
District (Rajasthan) have brought to
light definite system of town planning
practised here as at Harappa and
‘Mohanjodaro;

(b) whether the materials discover-
ed indicate the period during which
thig system grew up and continued;

(c) whether further excavations
mear Bharatpur have revealed the
existence of civilisation in several

successive stages; and

(d) if so, the period to which tzxey
refer?

The Minister of FEducation
M. C. Chagla): (a) Yes, Sir.

(b) The material discovered relate
toughly to the period between 2200
B.C. and 1800 B.C.

(¢) Yes, Sir.

(d) The lowest level dates back to
about 1000 B.C. and the highest level
to medieval times.

(Shri

Shri P, R. Chakravertl: Is it a
fact that human skulls also have been
found in those excavations; if so, may

CHAITRA 5, 1886 (SAKA)
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I know what is the estimated date to
which these skulls relate?

Shri M. C. Chagla: 1 think I have
given the dates in my answer. ~

Shri P. R. Chakraverti: 1 want to
know the date to which the human
skulls that have been found there re-
late.

Shri M, C. Chagla: I do not know
about the human skulls, but whatever
has been found has been dated and
the date is between 2200 B.C. and
1800 B.C.

Shri P. R. Chakraverti: Was the
excavation carried on in collaboration
with any foreign university; it so,
which js that university?

Shri M. C. Chagla: The one exca-
vation which is being carried on
with foreign collaboration is the ex-
cavation near Bharatpur which is be-
ing done in callaboration with the
University of California.

w1} frsag @vsn : @ard ¥ wrEew
& SN CETT ET {oT g sww o gy
g

Shri M. C. Chagla: I am not
position to give that answer.

in a

=t fayfer oo & s =g
fe 37 gz & &1 e gvna faer @
3IT F qET R 9T 9T e}
937 & AR ¥ I9 F A qu© g
aT W@ g 7

1 Ho ®o ATTAT : 71§D WY
feeqa< gl § 4 WL sfaera & 3%
97 &Gt § | 78 oY muEr Wty
o} (5 gz fafafadiom wr@ @
gy |

Shri P. K, Deo: I want to know
if some terracotta seals have been
found with Hieroglyphics inscriptions
and, if so, have the inscriptions been
deciphered?

Shri M. C. Chagla: I do not know
about it. What has been discovered is
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mostly about the lay-out of the towns
and the lay-out of roads.

Shri P. K. Deo:
slightly different,

My question was

Shri M. C, Chagla: What has been
discovered relates to the way the
houses are built, the method of build-
ing houses and the bricks used. Per-
haps, I did not understand the ques-
tion, {

Shri P. K. Deo: I want to find out
it some terracotta seals have been
discovered with Hieroglyphics inscrip-
tions and, if so, whether the inscrip-
tions have been deciphered,

Shri M. C. Chagla:
have notice for that.

1 would like to

Shri H, N. Mukerjee: Could I know
if the Government contemplates the
publication of material in a popular
form regarding the significance of
these archaeological findings which
have been made in different parts of
the country?

Shri M. C, Chagla: That js a very
good suggestion. I will pass it on to
the Archaeological department and, I
am sure, it will be carried out.

Shri Kashi Ram Gupta: May I
know whether these excavations will
be protected under the Ancient Monu-
ments Act and whether the operations
are still going on in those places?

Shri M, C. Chagla:
tions are still going on.

The excava-

Shri Kashi Ram Gupta: Will they
be protected under the Ancient Monu-
ments Act?.

Shri M, C. Chagla: If they are con-
sidered to be monuments and they
come within the definition in the Act,
they will certainly be protected.

ot gt fagrt REgO=T ¢ T HaY
TERT @ A BT WA
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qUaed fawnr & IfF qEAw &1 w4
8 58 F QU QA FT AL I aanrg ?

s qo o ATTRY : TH AW TE¥
g 5 udr o fwimgdr a@r WX

g

o frm A & ooy s
ST § fF @RTE @ 1 v faen g
FiFaFaeg ?

%t Jo ®o =W : & J qawr Av
fgar |

Meeting of Chief Ministers

+
Shri Vishwa Nath Pandey:
Shri P, Venkatasubbaiah:
Shri Sidheshwar Prasad:
Shri P, R. Chakraverti:
Shri Onkar lal Berwa:
L Shri Prakash Vir Shastri:

*739.

Will the Minister of Home Affairs
be pleased to state:

(a) whether a meeting of Chief
Ministers of all States was convened
recently to discuss about the imple-
mentation of policy on official langu-
age; and

(b) if so, the main point discussed
and decisions taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes.

(b) The
were—

main  issues discussed

(i) measures to be taken for the
propagation of Hindi and

(ii) introduction of Hindi as an
alternative medium for the
All India and higher Central
Services examination. It was
agreed generally (i) that
steps should be taken for
strengthening the existing
arrangements for the propo-
gation of Hindi, and the Cen-
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tral Government should pro-
vide more funds for this pur-
pose; and (ii) that Hindi
might be introduced as an op-
tional medium for the All
India and higher Central Ser-

vices examination with effect

from the examination to be
held in September 1965 pro-
vided necessary methods and
techniques are devised mean-
while for maintaining uni-
form standards in the valua-
tion of answer books written
in English and Hindi.

Y frmary quosw ¢ FET IH OOX
ot faarT frar mr & fF e St
wHardr § 39 fedy #v emgwRfen
R iide faaw F fau ot s
fear sz ?

Ewd ArEa § - (s
o) 2 o oo

= frmTig qrEm - FAT Yo
wwfd A eEqzl TR W
GEATRTETHIE WIRGad &1 I9€ T oY
Ffaw ¥ ahifug g1 § ag feedt o
W yrifea g aEr 3 aed ¥
3Iq "itewr & faar g ar |

A WAt @A #
fase =4 famr s

#t fggsaT wqE ¢ avawE faAar
fawmr & deft ofw 78 HAY F a1 I”
U qaT fad &F & UewT 9% IE -
Fraq fear a1 5 fedy avadt from
& Fraifag #3 & forg oF et &fwfy
FATE AT AT AT TH 45T H I/ 4%
faare T o WX P TR ™
gy 7 RS werSawfy A F
gy § frag ¥ @ &, afe &, @
T qF !

=Y grat : 3@ fifew § o @ 7%
ararT g5 ag ofees wlew #fiag §
ghuae 1T o3 el Atfsaw w1 o
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WA F AR HZE 1WA HEwads
¢ famn¥ famr @ o

Shri P, R, Chakraverti: In the con-
text of the three-language formula
accepted by the Madras Government
—Tamil, English and Sanskrit—what
is the reaction of the Government
thereto?

Shri Hathi: For the All India Ser-
vices thig is not accepted.

o TSI et ¢ amr § oo
g g £ S fF g w5l 7 7% a
w8 Fe1 & 7 fawg €7 & o fe<ft wmfr
TSI § ITF TR F T WX WA
Tsat & fedt % 97 ey A@r gl
FY T | F75 (FaT THLC FT wafy
agt gt wifgq ot Far qea A@faq &
qEles | 37 TR 7 AT fa=nT faar war
a1, afz g a1 swq 4| froe qe g ?

=t gt 7 5w A § "9t g
F w1 ) g @ gEATTIHiTTE
F difeqn & aX H gL 4v

-~ Shri Ramanathan Chettiar: May I

" know whether any difficulties were
expressed by the Chief Ministers of
non-Hindi-speaking States at this
conference in regard to the implemen-
tation of the scheme in September
1965 as suggested by the hon, Home
Minister if so, whether Government
will revise the scheme in the light of
these difficulties that may be expe-
rienced in the non-Hindi-speaking
States?

Shri Hathl: The difficulties were
expressed by both the sides. The non-
Hindi-speaking States said that if the
candidates are allowed to write their
replies in Hindi also it may be that
the Hindi-knowing people may be
able to express themselves better. On
the other hand, it was also said that
all the technical literature and books
are not yet published in Hindi as ela-
borately as they have been published
in English and, therefore, although it
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may be possible for the Hindi-know-
ing people to express themselves
better, the contents may not be as
rich as those expressed in English.
On the whole, therefore, it was decid-
ed that we should evolve a method
of moderation so that there is no dis-
advantage on either side. That was
the main thing. We have to evolve
‘that technique and method of mode-
ration of various replies that are given
in different languages,

Mo Mz 07 : A 747 Fr 7
Fgr f% qea wfaql & @ qeaeT § Q@
ferqat T arada g€ 1 @t § o faa
g o wifs |7 q8%0 ¥ Twwfy &
oW ¥ fere § 9% gy ¥ | gt
Wr g ? g AT QA8 F 717 o7 fgy
F7feTT ©T & WAy 9 9T A E A
gax o ipw wwwfz & faqio
T HEY R AT RTEE 7

ogR AEEd "I gl SR
quferd fgdt & 3 Toaie T AR W MG W
feerw 78 &1 51 @FdT & 1 A€ Wi
g 1 A% fafteq #7 Frdg 1
g

Shri A P, Jain: May I have some
broad outline of the scheme of mode-
ration which has been accepted?

Shri Hathi: Actually, that is a mat-
ter which is yet to be discussed. The
method of moderation has to be
evolved. It was decided that after
this method is evolved the @hief
Ministers will meet again. Because,
the main objection is that if different
people reply in different languages, it
may be that standards may differ
according to the language; therefore,
this method has to be evolved and we
should be satisfied that there is a

complete (Interruption) .

Shri A. P. Jain: Everything |is
tentative,

Shri Hathi: No method has yet

been evolved
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To Mfrsr T . wegar wRiww,
72 UF 987 F1 Fa< A frar

weqR RET@ : H7T A ALY

Shri H, N_ Mukerjee:
mentary Committee on language in
1958 has recommended that at the
time when Hindi is introduced as the
medium of examination in the UPSC
and similar examinations, an effort
should be made to see that by mode-
ration other Indian languages, and not
English, should also be introduced for
the same purpose. May 1 know if
Government has disregarded that re-
commendation or is making some
effort in that direction?

The Parlia-

Shri Hathi: That question was also
generally discussed, but it was the
view that if in the Al] India Services
examination all the regional langu-
ages are also allowed as media, per-
haps the all-India character of the
services may not remain,

Shri Ranga: Where is the all-India
character?

Shri Hathi: There will be 14 or
15 languages and then the question of
moderation will be still more difficult.
But this question wag discussed.

Shri H. N, Mukerjee: My question
was this. There was a specific recom-
mendation by that Committee that
moderation should be made—at least,
efforts should be made—and a report
should be presented as to the results.
Government seems to have disregard-
ed that recommendation and proceed-
ed only on the basis of Hindi and
English being the twin languages for
this purpose which is going against
the Parliamentary Committee’s re-
commendation. They may do so; but
let them say that they are disregard-
fng the Parliamentary Committee’s
recommendation.

Shri Hathi: As T have said, we
are referring to the meeting of the
Chiet Ministers. As I said earlier,
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this question was also taken up, but
this wag the view expressed.

Shri Ranga: In view of the fact
that even as the hon. Minister has
himself said that the system of
modcration has not yet been develop-
ed and they have only one year and
six months more before this can be
developed and implemented, why is
it that Government have taken this
unwise decision of fixing a particular
date and then saying that from that
time onwards, the Hindi-speaking
people would be free to answer all the
questions in Hindi and the non-Hindi-
speaking people would be free to
answer only in English and so on?

Whom do they want to deceive?
Themselves?
Shri Hathi: Government have not

taken an unwise decision. Govern-
ment generally always take wise de-
cisions. The decision is not that it
shall be from September, 1965. There
is a proviso which reads thus:

| “Provided that the necessary
methods and techniques are de-
vised meanwhile for maintaining
uniform standards in the valua-
tion of answer-books written in
English and Hindi.”

‘There is a proviso added, and that is
the wisdom,

Shri Hari Vishnu Kamath: The
Prime Minister smilingly disagrees.
I could see that.

=Y sty fag fagrt : faa e
womar fey @ fafe Jawmd
& o IA TR o WA et
# fafr oY A FTAF O B
ferar< Frar & o & wer e
vt w1 fa=ft & ary wery # gfaa
T o ?

ot gt : g A 7 gAY A
T T g5
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tm qEw A o "4
WA ¥ qarwm g o ez w7 Arefo
§ (g gwEE i @i fedr ¥ osEw
] g7 | & wg wrr sgm 5 w99
gfam & W M7 S TwaTEr
fadaw af| gam § swi o o
fedr qe sy ¥ a1 g7 sar &= s,
qi 48 99 &4 Fa1 g § AR dfaar
q4T 977 fAg 5% #Y sqaeqr #1 Q0 # <A
¥ fag Fav fa=ar fua @ g

qAqRA HYRA I AT F1S qrieray
T NG §

Shri Thirumala Rao: May I know
whether in the case of those students
who prefer to answer in Hindi, suffi-
cient knowledge of English is also
insisted upon before they choose to
answer in Hindi?

Shri Hathi: There is a compulsory
paper in English also.

Shrimati Savitri Nigam: It is a
very welcome decision that the stu-
dents will be allowed to answer in
Hindi also from 1965. But in regard
to this proviso which has been men-
tioned by the hon. Minister, may I
know what particular step has been
taken to see that all those conditions
are fulfilled, and whether any com-
mittee has been formed to lay down
those conditions?

Shri Hathi: That was exactly what
was decided, namely that steps should
be taken to find out the techniques of
moderation. We had a discussion!
with the Chairman of the UPSC, and |
the experience that the other Public,
Service Commissions have when they
are allowing candidates to answer in/'
different languages will also be taken
into account.

o

il Production of Fertilizers

*740. Shri Ram Harkh Yadav: Will
the Minister of Petroleum and Cheml-
cals be pleased to state the measures
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adopted by Government to step up
the production of fertilizers in the
country?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): Action is being taken to
speed up exccution of the projects
under construction and step up pro-
duction in the public sector factories.
Licensees in the private sector are also
being assisted and encouraged to ex-
pedite the implementation of their
schemes.

st famama qredy ¢ & gg oA
sgar § 5 e & @ Fieem
¥ g FT JOqET F9 § g ?

Shri Alagesan: It is expected to
go into production in September, 1967.

Shrimati Yashoda Reddy: Because
there has not been a sort of integra-
tion in the thinking of the Ministry
of Industry and the Department of
Agriculture, and because the needs of
agriculture have becn understood by
the Ministry of Industry, there has
been failure of the fertiliser factories,
and enough fertiliser has not been
found for agriculture., May I know
whether Government are going to
subsidise the public and private sector
fertiliser factories because .

Mr. Speaker: The hon. Member
should stop with the question. First
she has given a preface, and then she
has put the question. Then she is
giving the reason and the argument.
She should put only the question,

Shrimati Yashoda Reddy: I gshall
finish my question in just one sen-
tence. Government will say that the
imported fertilisers are cheaper. My
submission js that the imported fer-
tilisers are cheaper because they are
subsidised there. If Government sub-
sidise our fertilisers also, they will be
cheaper. May 1 know whether Gov-
ernment are thinking of subsidising
the fertiliser industry?
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Shri Alagesan: In fact, this ques-
tion should be addressed to the
Ministry of Food and Agriculture,
But I may tell the hon. Member that
we have produced fertilisers in terms
of nitrogen to the extent Jf 2,61,000
tons, and we have also imported dur-
ing 1963-64, 2,17,000 tons. So, we are
trying to meet all the demands in the
country with regard to fertilisers,

Shri R. S. Pandey: A fertiliser
factory has been sanctioned by Gov-

ernment in the public sector in
Madhya Pradesh. What is its prog-
ress?

Shri Alagesan: Actually, that fac-
tory was licensed in the private sec-
tor. Since the licensee surrendered
the license, the Fertiliser Corpora-
tion of India has taken up the job and
is proceeding with it.

Shri Ramanathan Chettiar: Have
Government assessed the comparative
costs of production in the public sec-
tor and the private sector factories?
If so, is the cost of production in the
public sector higher than that in the
private sector? If so, what steps are
being taken to bring down the cost
of production in the public sector?

Shri Alagesan: We have worked
out the cost of production in the pub-
lic sector. But I do not have the
figures with me just now. But I can
tell the hon, Member that out of this
production of 2,61,000 tons in terms
of nitrogen, hardly 30,000 tons are
produced in the private sector.' The
bulk of it is in the public sector.

Shri Vishram Prasad: The hon.
Minister said that Gorakhpur factory
will start producing fertiliser by Sep-
tember 1967. What will be the cost
of production there as compared to
Sindri where it is Rs. 370 per ton and
the imported fertiliser which is Rs. 200
per ton.

Shri Alagesan: I do not have the
figures. I cannot go into them now.



7329 Oral Answers

Shri A, P. Jain: What are the tar-
gets of nitrogenous and phosphatic
fertilisers in the Third Plan, and to
what extent, are they expected to
be achieved?

Shri Alagesan: The target was
8 lakh tons. I do not have the break-
up into nitrogenous and phosphatic
fertilisers.

Shri A, P. Jain: Nitrogenous is 8
lakhs and phosphatic 4 lakhs. They
are separate. It is not a question of
break-up.

Shri Alagesan: The total produc-
tion is very much below that.

Shri A. P, Jain: How much of the
target has been fulfilled? What are
the expectations?

Shri Alagesan: The present esti-
mate is that it will be about 4 to 5
lakh tons.

= T Tog : & oy ST = e
g v fimfim g drefral ¥ samea
T FXA &7 Xiq7H § W FG JF Y7
FT fear smiem o

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
There is no question of doubling the
capacity. The capacity, as I indicated
during my reply to the dcbate on the
Demands for Grants, is being increas.
ed. We are taking special measures
for increasing the capacity at
Sindri. There is a proposal to in-
crease the capacity at Nangal. We
are also increasing the capacity at
FACT and taking steps about
Rourkela.

Shrimati Renuka Ray: Considering
the fact that a number of private
firms licensed to produce fertiliser
have not done so, whatever be the
rcasons, has Government assessed the
unused capacity and enhanced pro-
duction in the public sector to an equi-
valent extent?
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Shri Alagesan: As I said, when a
licence in the private sector was sur-
rendered, we have ourselves stepped
in. There are certain private sector
factories which are going slow. There
are two or three other licensees who
have asked for time. We have given
time to them. In the meanwhile, we
have appointed a Planning group.
They are going into the matter of
taking up new projects.

Shrimati Renuka Ray: Have Gov-
ernment assessed the unutilised capa-
city?

Conversion of Oil Companies into
Rupee Companies
+
[ Shri Ramachandra Ulaka:
\_ Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
651 on the 18th December, 1963 and
state:

*41,

(a) whether the tentative proposals
made by Burmah Shell, Esso and
Caltex Oil Companies for conversion
of distributing companies into Rupee
Companies have since been examin-
ed; and

(b) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Examination of these proposals is
still continuing.

(b) Does not arise.

Shri Ramachandra Ulaka: May I
know whether the oil companies have
also made any proposal regarding
Indian participation in their equity
share capital, if so, the nature there=
of, and if not the reasons therefor?

Shri Humayun Kabir: The ques-
tion was about the proposals by
Burmah-Shell, Esso and Caltex for
conversion of the distribution com-
panies, and in this there were some
suggestions that these may be con-
verted into rupee companies and
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equity capital would be Ofered to
Indians, but apart from ESSO, none
of the others has given any detailed
or specific proposals.

Shri Ramachandra Ulaka: May I
know whether Government have any
proposal under consideration to
nationalise these oil companies; if 8o,
the details thereof?

Shri Humayun Kabir: According
to the Industria] Policy Resolution, it
has been decided that all future
capacity will be in the public sector,
but the Industrial Policy Resolution
also provides that existing firms will
be allowed to continue, and in certain
cases under special conditions, they
might be even given some permission
to expand. So, the question of
nationalisation does not arise at this

stage.

Shri D, C. Sharma: May I know
why Burmah-Shell and Caltex oil
companies are not coming forward
with their proposals to convert them-
selves into rupee companies? What
are the factors which are inhibiting
them from doing so?

Shri Humayun Kabir: This was an
offer made by the companies them-
selves. They initiated the proposal
and said that they would like to con-
vert them. Therefore, 1 cannot say
what is holding them back, but I can
only suggest that perhaps they want
to link it up with the question of
expanding their capacity, and there
we are considering the whole ques-
tion. There is not any likelihood of
giving them any expanded capacity at
present.

Shri Dhuleshwar Meena: May I
know whether these oil companies
have incorporated a marketing orga-
nisation as an Tndian company:; if so,
the details thereof?

Shri Humayun Kabir: The ques-
tion was that they wanted to convert
them into  Indian companies. So,
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obviously they have not incorporat-
ed them as Indian companies.

Shri Hem Barua: In view of the
fact that Government’s attempts to
probe into the sources of supply, real
cost and margin of profit of these
foreign oil companies are being regu-
larly and repeatedly foiled by them,
may I know whether this conversion
into a rupee company would facilitate
the probe, or this proposal has been
mooted by the oil companies only to
have their market assured in this
country?

Shri Humayun Kabir:: My hon.
friend wants me to tell about the
psychology of these companies.

Shri Hem Barua: No, not the
psychology.

Shri Humayun Kabir: I am afraid
I do not know what the motive is.

Shri Hem Barua: I want to know

whether they have made this
proposal....,
Mr. Speaker: The last sentence,

the last part of the scntence, pre-
cludes me from allowing a further
question, because he says he cannot
give that information.

Shri Harish Chandra Mathur: What
is the rclationship between the
expansion programme and the con-
version into a rupee company, and
what is Government’s own attitude in
the matter?

Shri Humayun Kabir: I thought I
had indicated that the Government's
view was that expansion would be
in the public sector, and especially
since we are starting refineries of our
own, the question of any expansion
for them cannot be considered till
we have taken decisions and estab-
lished our own' public sector
refineries.

Shri Harish Chandra Mathur: What
is the relationship between the two?
.. Mr. Speaker: Next question,

[N
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Ministry of Education

+
Shri Ram Harkh Yadav:
*742, { Shri Sham Lal Saraf:
Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether steps are afoot to
streamline the administrative set-up
of the Ministry of Education in the
Departments of Education and Sciene
tific Affairs; and

(b) if so, its broad features?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). As an
essential prerequisite of rationalisa-
tion, the two Decpartments of Educa-
tion and Science have already been
abolished under the Presidential Order
of 29th February, 1964. The
question of further streamlining the
administrative set up of the Ministry
as a whole is under review.

st gFEEC qrEe 0 97 gEar
AR FHI7W AT F A G, AT,
yror anfz faam & a ag o fwew
AT F A FHAIA G ], 3T &Y
W AT qAATAT F TEAZ T T T
femv frar s @ 27

Shri M. C. Chagla: The Informa-
tion and Broadcasting Ministry
approaches the subject from a point
of view different from that of the
Education Ministry. We are concern-
ed more with the educational aspect
of culture, and they are concerned, if
I may say so, from the publicity point
of view.

=t fadwat warz : fmr gaw

F i qAT3T fFar S vy @ 9z w@w

AT HAY St &Y gk ¥ G

ST oA Ed fau s ¥ w7

gfufy g € & ?

Shri M, C. Chagla: Hon. Members
know my allergy for committees; I
have not set up a committee; I am
considering it myself.

=t anare fag 0 w7 s oO) WY
won faar fem & f weww
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STTFT % I qg T A€ TAT @5
g & TR g @, ug fmm ¥
R AR fafedy 3w & @19 a%
@ fFar so 7

T AEEw  WIEY, WS A
fasmm wTg

%ﬂ'qo Qomiﬁfi"ﬁﬁ
q|r 3 § Af wom 9t g @9
g

&t froqmm @ : 9E" £ oA
o 3T F1 faawar &1 away go, &
s arear g fr foar damm &
9T AT F5 g7 a1 fewddz
¢ 9y am fewddz ofs @igmw
sarer wrfwdg faa @3 ? afe ad), ar
w1 oAawg 3@ W fE s
g7

st qo %o wrren : g fafrey
fsrgar @@ @y 93T wifvdw  AREw
&1 g e & AR &t £ IR
fog #T @wdt g @

Ending Illiteracy

+
Shri Ram Harkh Yadav:
*743. . Shri Maheswar Naik:
{ Dr. Mahadeva Prasad:

Will the Minister of Education be
pleased to state:

(a) the outcome of the efforts so
far made to end illiteracy including
adult illiteracy in the country, State-
wise;

(b) the estimated progress to be
achieved at the end of the Third Plan
period; and

(¢) the expenditure so far Incurred
in that direction and proposed to he
{ncurred during the rest of the Plan
period?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaramr
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Ramachandran): (a) The outcome
of the efforts is that literacy rate
which was 16.6 as revealed by 1951
Census went up to 23.7 in 1961 Census.
It is expected that with the increase
ot effort on primary education in the
Third Five Year Plan, the percentage
of literacy may have gone upto 28
to 30 per cent today. The State-wise
break-up is given in the statement
laid on the Table of the House
[Placeq in Library. See No. LT-2583/
64].

(b) It is estimated that the per-
centage of literacy will rise to 35 by
the end of the Third Plan period, for
India as a whole,

(¢) The information is given in the
statement laid on the Table of the
House, [Placed in Library. See No.
LT-2584/64].

Shrimati Yashoda Reddy: May 1
know from the hon. Minister whether
it is a fact that an expert from
Hyderabad has evolved a new system
of alphabets to teach adults and the
Government has requisitioned his ser-
vices to conduct a pilot scheme near
Delhi, ., . .

Mr, Speaker: The hon. lady Mem-
ber gives full details of some informa-
tion before she comes to the question.

Shrimati Yashoda Reddy: How
are they to know our questions?

Mr, Speaker: The Minister is sup-

posed to know many things. The
question may be put direct.
Shrimati Yashoda Reddy: May I

know if he has been requisitioned by
the Central Government and if so
what are the results?

Shrimati Soundaram Ramachan-
dran: 1 know that not only from
Andhra but from Maharashtra also,
the educational officers who are tak-
ing part in adult education have sub-
mittrd new methods showing how
quickly adults could be taught. But
I am not sure whether his services
‘have been requisitioned.

=t T AR qredn : wEfafera
T afafar W faferr v &
A apreqr A ¥ g, & ST WA
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« § B s 36 wEe Y swmeqr wiat

T ot Fr srodr ?

Shrimati Soundaram Ramachan-
dram: Fwy because a large part of

the illiterate people are in the rural
areas and this is done by the State
Governments. We are trying to get
more funds from the Centre to speed
up the programme.

Dr, Swell: Is it a fact that the
Government is considering a scheme
for making it compulsory for every
literate person to educate at least
one illiterate person annually or to
pay a certain amount towards a fund
for eradication of illiteracy, in lieu
thereof: if not, why not and if, yes,

when the scheme is likely to be
launched?
Mr, Speaker: Shri Ram Sevak
Yadav.
= TAATF qNER e

F AR 3T 414 ¥ | FAT wIA
qHET W F1 A1e7 A F fam
gur ) i § & fafa 2 qwa
fratfa &, frae &% @ g, afc &,
i g o @ g ?

Shrimati Soundaram Ramachan-
dran: No target is fixed but we drew
up a plan and are implementing it so
that at least we could make a subs-
tantial increase in the literacy rate
by the end of the Third Plan. But
funds could not be made available
because of the emergency and we
have requested the States to go ahead
with their own schemes with their
own finances as quickly as possible.

Shri Jashvant Mehta: May I know
whether the attention of the Govern-
ment has been drawn to the census
figures of 1951 and 1961 which show
that the number of illiterates has in-
creased with the increase in popula-
tion and that the progress of the re-
moval of illiteracy is not commensu-
rate with the rise in population, and
may I know what steps the Govern-
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ment taking to cope up with this
protlem?

Shrimati Soundaram Ramachan-
dran: That is one way of looking at
it; that the percentage of illiteracy
has gone up. But we should keep
in mind that the population has gone
up at such a rate—

Mr. Speaker: That is what he says.

Shrimati Soundaram Ramachan-
dran: Therefore, we are realising
the importance of building up. (In-
terruption).

Mr Speaker: Those who are born
today must be illiterate!

Shrimati Soundaram Ramachan-
dran: According to the statement
laid on the Table, you will see that
the literacy percentage is going up in
spite of the population increase.
Perhaps the hon. Member js thinking
of Maharashtra. In certain States,
after the reorganisation of States,
backward areas also have been added.
So, in those States, the literacy per-
centage for the whole of the State
is shown a little less.

much aware of the illiteracy prob-
lem and we shall do everything, and
we are asking for special funds also.

Shri Jashvant Mehta: Sir,
question was not understood,

my

Mr. Speaker: I have understood

his question.

§t v aedm . & ag ST
wrear § fr i osat & a7 ¥ wfus
Froqar &, I T ¥ qeT Ew ¥
q¥ Teal 1 #E qrfesr o
27 afk g @ ag 9 arelr i
T ¥ I ¥ fn £T wEw #r
qIEAT FW TG ?

Mr, Speaker: He is asking whether
any steps have been taken to give
help to those States, where illiteracy
is the greatest.

2758 (Ai)LSD—2,
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Shrimati Soundaram Ramacham-
dran: The primary education pro-
gramme is speeded up with the sp#-
cial allocation of funds to those
schemes where the primary educatiom
programme has not been going an
satisfactorily, because this also has a
bearing on the literacy percentags,
not only adult literacy but overall
literacy. Otherwise, each State is
taking interest in its own way tD
speed up the adult education pro-
gramme to liquidate adult jlliteracy.

Shri P. K, Deo: From the state-
ment I find that the States with less
than 20 per cent literacy are the Hindi=
speaking States—Bihar, Madhya Pra-
desh, Rajasthan, Uttar Pradesh and
Himachal Pradesh. May I know why,
in spite of Hindi being our Rashtra
Bhasha and in spite of so much being
spent for the promotion of Hindi, the
State of affairs is like this?

Shrimati Soundaram Ramacham-
dran: That is because they have nok
been able to implement the primary
education programme also as much
as other States which are a little more
progressive. So the States which
have been mentioned by the hon
Member are being helped in the pri-
mary education programme, but the
adult education programme is taken
up as a separate subject.

Shrimati Lakshmikanthamma: May
I know whether the Central Govern-
ment proposes to allot more funds to
States which are willing to give free
secondary and collegiate education tp
girls?

Shrimati Soundaram Ramachan-
dran: That matter is also known;
it has to be taken up separately.

st frufy fsr : & s wTEw
g fr forr ofome # & sk Foer §
T 9 Y wiat # g S sfufay §
IT WY 9@ F AT W e ¥
5T AT § arfw 3 WAl § o #%
@@ |

Shrimati Soundaram Ramachan-
dran: Yes, Sir. Maharashtra has
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shown the way by the Gram Shikshan
Sami.; and certain other States also
have shown tha2 way, such as Uttar
Prade.h through *“Literacy House”
and s0 on. So, we are giving this in-

formation to oither States also, asking.

them to speed up their literacy pro-
grumme. But I am sorry to say that
it is not going on as fast as it should.
That is why they are trying to have
a comprchensive plan and getting spe-
cial funds so that we can help in this
programme.

Shri Chandrabhan Singh: May 1
know whether those who become lite-
rates undcr this scheme become illite-
rate soon after?

Shrimafi Soundaram Ramachan-
dran: That is why a plan to follow
up by producing books for the ncw
literates is going on, and we are also
getting some outside help for that
programme.

Bt ¥ wAdr G F e
¥ g o ower wiw i femeddr sar
w1 7Y w0 BIH Ay 5T ) A
FfRfsedi agmam g g by

—each one teach one—father to
daughter, husband to wife and brother

to sister—, 3% fagzm w3w aft &
I F ST R N ¥ omA Rw ¥
Qe IvA IR P T g 7.

Shrimati Soundaram Ramachan-
dran: There are figures from which
the hon. Member can see. The adult
literacy was 98 per cent, in 1951 and
it has gone up to 169 per cent in 1861.
Probably it is going up still. Regard-
ing the other suggestions made by the
hon. Member, it is the State’s job.

ot T oy T g7 @
& ¥ A Aot S @Y 1w A
® T AT AT HA Gt 8,
w1y fefgse digd a1 o aoft @
TTAAET F1 T KA AR TAFT 46T
o R ?
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Shrimati Soundaram Ramachan-
dran: It has been already decentra-

lised in the s2nse that in every block,
there is a social education organiser
whosz2 job is to see that the willage
community centres also cater to im-
proving the literacy,

Section 87-B of C.P.C.

+

( Dr. L. M. Singhvi:
. ., Shri Alvares:
‘*¥7) Shri C. K. Bhatlacharyya:

LShri Shree Narayan Das:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his attention has been
drawn to the observation of the Chief
Justice of India in the course of a
judgement on the 6th March, 1364
regarding Section 87-B of the Civil
Procedure Code; and

(b) if so, the action proposed to
be taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri. Hathi):
(a) Yes,

due
observations of the

(b) Government have taken
note of the
Supreme Court.

Dr. L. M, Singhvi: May I know in
how many cases such permission to
proceed against the former princes
was sought and in how many cases
permission was given?

Shri Hathi: Perhaps the hon, Mem-
ber wants to know the figures from
1948 till today. I am sorry I would
not have those figures with me_

Dr, L. M, Singvhi: May I know
whether there are any criteria for
according permission in such matters
and if so, what are those criteria?

Shri Hathi: The criteria are gene-
rally on the lines suggested by the
Supreme Court.
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Jammu and Kashmir

+

Shri Hari Vishnu Kamath:
*746, < Shri Yashpal Singh:
LShri P. C. Borooah:

Will the Minister of Home Affairs
be pleasad to state:

(a) whether his attention has been
drawn to the fact that the Chief
Minister of Jammu and Kashmir has
expressed himself in favour of tull
integration of that State with the
rest of the Indian Union by the re-
peal or abrogation of Article 370 of
the Constitution; and

(b) if so, the steps taken or being
taken towards that end?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) 1 have seen reports of the Press
statement made by Shri G. M. Sadiq.

(b) The matter is under considera-
tion.

Shri Hari Vishnu Kamath: After
this recent categorical statement of
the new Chief Minister of Jammu and
Kashmir, are there still any elements
or individuals opposed to the com-
plete integration of that State with
the rest of the Indian Union and if
the answer be in the negative, has the
Government asked or do the Govern-
ment propose to ask the Chief Minis-
ter of Jammu and Kashmir to help
exoedite the process of integration by
forwarding the recommendations ‘of
the State Assembly, besides ‘he Gov-
ernment’s, as required by the proviso
to clause (3) of article 370, as soon
as possible

The Minister Without Portfolio
(Shri Lal Bahadur Shastri): Mr.
Sadiq has already made a categorical
statement in this regard. It would
not be possible, I think, to take up the
whole matter concerning article 370
in this very session. The Assembly
will perhaos adjourn tomorrow. As
the hon. Member might be aware,
they are considering two matters.
Ome is the change of name from Prime
Minister to Chief Minister and the
other in regard to the Governor. But
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the Bill contains something more
than the mere change of nomencla-
ture and it has becen referred to the
Select Committee. I do not know
what will happen tomorrow. But
Mr. Sadiq is very particular that he
should be able to get through those
two unendments.

Shri Hari Vishnu Kamath: Is there
any basis for certain Press reports to
the effect that the Government is
actively considering, in consultation
with the Government of Jammu and
Kashmir the release of Sheikh
Abdullah, the former Chief Minister
and if so .

Mr. Speaker: That is not connected

with this.

Shri Hari Vishnu Kamath: . , .and
if so, in view of conflicting reports
about his attitude to this question of
integration, has the Government tried
to ascertain . (Interruptions).

Mr. Speaker: Order, order. 1
should be given that liberty or discre-
tion to decide.

Shri Hari Vishnu Kamath: That is
right, Sir. In view of conflicting
reports about his attitude to this
question of integration, have Govern-
ment tried to ascertain what his atti-
tude to this matter is, so as to come
to a wise decision and so as not to
queer the pitch for integration later
on?

Mr, Speaker: That is not the ques-
tion here.

Shri Hari Vishnu Kamath: How
Sir? This is a question about integra-
tion.

Mr, Speaker: Not the release.

Shri Harli Vishnu Kamath: Because
there are reports in the Press, some
reportg to the effect that he opposes
integration and some others that he
favours it, has the Government consi-
dered this aspect of the matter and
tried to ascertain his views?

Mr  Speaker: Will the hon. lﬂnh-

ter answer it?
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Shri Lal Bahadur Shastri: Does he
want to know whether any assessment

has been made about , . . .

Mr, Speaker: He wants to know
whether any assessment has  been
made about the views of Sheikh

Abdullah in respect of integration.

Shri Lal Bahadur Shastri: He is in
jail. We have not met him, nor have
we made any assessment.

Shri Inder J, Malhotra: May I know
whether the Government’s attention
has been drawn to the recent state-
ment by Pakistan’s Foreign Minister
in which he has stateq that after the
recent debate in the Security Council,
the Security Council has indicated to
the Government of India that they
should not proceed in any way for the
integration of Jammu and Kashmir?

Shri Lal Bahadur Shastri: The
Security Council has given no such
indication. Well, the Foreign Minis-
ter of Pakistan can say anything he
likes, but we will pursue our own
policy.

=Y T fag o FT TR a9
g5y & 5 o @ o 913 a7 3fe-
¥z FoiR FT AT §, W AT WY
@ F fag s A1 FT T g ?

A% AAANT Q@@ ;. FG AT

g’

st I agrge ey ;T a
qaT AT 8, 7 AT A1 faeger & wAw

g

Shri Abdul Ghani Goni: Article
370 of the Indian Constitution is pro-
visional, temporary and special. In
view of the recent statements of the
hon, Prime Minister, the hon, Shri
Chagla, the hon. Shri Shastri and
Shri Sadiq, the new Prime Minister of
Jammu and Kashmir . , .

Mr. Speaker: Not such a long ques-
tion—already the time is over.

An Hon, Member: The Question
Hour is over.
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Shri Abdul Ghani Goni: The hon.
Minister without Portfolio referred to
the latest Bill. They have said that
this article is in the process of ero-
sion .

Mr, Speaker: Order, order, The

Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Vijnan Mandirs

136, Shri Subodh Hansda:
* \ Shri M. L. Dwivedi:

Will the Minister of Education be
pleased to state:

(a) whether the Vijnan
have proved useful;

(b) if so, how people are utilising
the services of such Mandirs;

Mandirs

(c) whether new Mandirs are pro-
posed to be set up during 1964-65,
and if so, the number thercof; and

(d) whether these will be attached
to educational institutes?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a) Yes.

(b) The rural people are utilising
the services of Vijnan Mandirs by
adopting scientific principles in the
different spheres of their daily life,
e.g. Health, Sanitation, Food, Agri-
culture etc. These principles are ex-
plained to them by demonstration, lec-
tures, film shows, organising science
clubs etc,

N

(c) With the transfer of the admi-
nistrative control of the Vijnan Man-
dirs to the respective State Govern=-
ments, the establishment of new Vij-
nan Mandirs will be at the discretion
of the State Governments, subject to
availability of funds from the Centre.

(d) When the administrative con
trol of Vijnan Mandirs was transfer-
red to the State Governments, it was
contemplated that separate entity of
Vijnan Mandirs will continue to be
maintained.
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Explosion in Jammu

o744 Shri Vishwa Nath Pandey.
Shri P, C, Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether army experts were
calleq to help the police in the in-
vestigation of an incident involving an
explosion near Jammu’'s biggest mos-
que on the 10th March, 1964; and

(b) if so, in what circumstanceg and
the result of the investigations?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir,

(b) The State authorities consult-
ed the Army experts, as usual in such
cases, to help in deciding the nature
and quantity of the explosive used,
etc, Their report in thig case shows
that the explosive used was either
TNT or plastic and the quantity used
wag about 225 grammes.

Maltreatment of an M.P. in Ambala
Jail

Shri Nath Pal:
Shri Hari Vishnu Kamath:
‘747.{ Shri Yashpal Singh:
Shri Prakash Vir Shastri:
LShri Onkar Lal Berwa:

Will the Minister of Home Aftairs
be pleased to state:

(a) whether a further inquiry has
been held into the charges of mal=-
treatment by the Punjab Government
of Shri Kachhavaiya, Member of Lok
Sabha;

(b) if so, by whom; and
(c) the findings of the inquiry?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (¢). The District Magistrate,
Ambala, has been deputed by the
Government of Punjab to conduct an
inquiry in the matter., A report is
awaited from the State Government.
The State Government on being re-
minded to send the report of the in-
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quiry have intimated that as the
Assistant Medica] Officer who ig one
of the witnesses, is away from
Ambala, the inquiry has not yet been
completed,

Commonwealth Education Conference
in Ottawa

r Shri Kapur Singh:
*748.{ Shri P. H. Bheel:
Shri Narasimhz Reddy:

Will the Minister of Education be
pleased to state;

(a) whether it is a fact that the
third Commonwealth Education Con-
ference is to be held in Ottawa in the
last week of August, 1964;

(b) if so, whether technical edu-
cation ad scholarships are scheduled
to be the main topics for discussion
there; and

(c) the precise advantages India
expects to drive from these delibera-
tions?

The Minister of Education (Shri
M. C. Chogla): (a) Yes, Sir.

(b) Tenhnical Education and Com-
monwelth Scholarship and Fellow-
ship Plan are some of the agenda
items which will be discussed.

(¢) Cooperation and mutual
exchanges between <Commonwealth
countries in educational matters

which is the aim of the Conference
are beneficial and necessary as edu-
cation is a chief constituent of pro-
gress in the intellectual and cultural
development of a country,
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Inventions of Indiam Scientists

750 Shri P. C. Borooah:
. Shri Hari Vishnu Kamath:

Will the Minister of Education be
pleased to state:

(a) the nature of original discove-
ries and inventions made by Indian
scientists in our National Laborato=
ries since the attainment of Indepen-
dence; and

(b) the names of the Scientists
associaled with each one of them?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Infor-
mation is being collected from the
National Loboratories and this will be
laid on the Table of the House.

Death Penalty for Treason

*751. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given
to Starred Qu-stion No. 535 on the
11th March, 1964 and the Supplemen-
taries thereon and state:

(a) whether Government propose
to prescribe at least during the period
of the Emergency, the death penalty
for treason, espionage and sabotage;

(b) if so, when legislation to that
effect is likely to be introduced; and

(¢) it not, the reasong therefor?
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The Minister of State in the Mints-
try of Home Affairs (Shri Hathi):
(a) Although the expressions treason
and espionage are not used in the
statute, activities of that nature and
sabotage are made punishable with
sentence of death during the period
of emergency under Section § of the
Defence of India Act, 1962 and Sec-
tion 5 of the Indian Official Secrets
Act, 1923 (as amended by Section @
of the Defence of India Act). Sec-
tion 121 of the Indian Penal Code
also provides for death penalty for
waging or attempting to wage or
abetment of waging war against the
Government of India,

(b) and (c). Do not arise.

Hazratbal Relict Theft case

( Shri Hari Vishnu Kamath:
*753.4 Shri Bibhuti Mishra:
Shri Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a Judge has been ap-
pointed to try the accused named in
the Hazratbal relic theft case;

(b) if so, his name;

(c) whether further investigation
has been held with a view to tracing
any other culprits; and

(d) if so, the result thereof?

The Minister of Home Affiairs
(Shri Nanda): (a) to (d). These mat-
ters are no doubt receiving the atten-
tion of the Government of Jammu and
Kashmir. The question of making
the services of a Judge available will
be considered when a request is re-
ceived from the State Government.

Grants to Universities

1492. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:

(a) the cases in which grants were
sanctioned by the University Grants
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Commission to the Universities con-
cerned but matching grants were not
made available during the Third
Plan period;

(b) the fate of the schemes sanc-
tioned in such cases;

(c) whether the attention of the
Central Government has been drawn
on this point of the recommendations
of the Vice-Chancellors’ Conference
held in 1962; and

(d) if so, reaction of the Central
‘Government /Universityy Grants Com-
mission thereto?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Infor-
mation is being collected and will

be laid on the Table of the Lok Sabha
in due course.

(c) Yes, Sir.

(d) It was suggested to the State
Governments earlier that they should
agree not to draw from the Central
Government a certain proportion of
d2velonment funds which instead
should be placed at the disposa] of the
University Grants Commission to en-
able them to finance the development
schemes of all Universities on a hun-
dred per cent basis. The reaction of
the State Governments was generally
found unfavourable.

It is not at present possible for the
University Grants Commission to pro-
vide hundred per cent assistance as
recommended by the Vice-Chancel-
lors’ Conference wi‘hout diversion of
funds from State sector to the Central
sector.

Model Service Rules for Teachers

1493. Shri Sidheshwar Prasad: W:ll
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Vice-Chancellors Conference held
in October, 1962 suggested that Model
Service Rules for the University and
College Teachers should be drawn
up by the University Grants Commis-
sion;
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(b) if so, whether it has been done
and is being foliowed; and

(c) whether a copy of the Rules
will be placed on the Table?
The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) The question of framing model
service rules for University and Col-
lege Teachers is under the considerd-
tion of the University Grants Com-
mission.

(c) Does not arise.

Legislation on Statistics on Births and
. Deaths

1494. Shri Hem Raj: Will the Minis-
ter of Home Affairs be plecased to
refer to the reply given to Unstarred
Question No. 1366 on the 21st August,
1962 and state:

(a) whether the replies of all ;he
State Governments have been receiv-
ed regarding legislation on s‘atistics
on births and deaths; and !

(b) when Government propose to
introduce the legislation? -,

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) The draft of the proposed
legislation is now under preparation
and it is expected that it would be
possibie to introduce it during the
current Session of Parliament.

University at Salem

1495. Shri Rajaram: Will the Minis-
ter of Education be pleased to state:

(a) whether the University Grants
Commission has been approached by
the Government of Madras for finan-
cial assistance for establishing a
University at Salem;

(b) the estimated funds that will
be required for the University; and

(c) the amount of grant in the ini-
tial period to be made available by
the University Grants Commission for
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the same and when it will be made
#vailable?

Yhe Minister of Education
M. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise Moreover
the University Grants Commission
does not provide any financial assis-
€ance for the establishment of new
Universities. It can give grants for
&oproved development programmes
anly after a University has been es-
€ablished.

Kuditoria in Orissa Schools and
Colleges

1496. Shri Ramachandra Ulaka:

(Shri

Will the Minister of Education be

Pleased to state:

(a) the amount sanctioned for cons-
Quction of auditoria in various schools
&nd colleges in Orissa during 1963-64
fq far;

() the details thereof; and

(c) the amount proposed to be
@lven to that State during 1964-65
for the said purpose?

The Deputy Minister in the Minis-
€&y of Education (Shri Bhakt Dar-
ghan): (a) Rs. 19,000]-

(b) (i) BJ.B. High School, Khurda
—X&s. 9,000|-

(ii) P.M. Academy, Cuttack—
Rs. 10,000]-

(c) A balance of Rs. 71,399 re-
fhains to be paid in instalments for
five projects (including the two men-
tioned above) sanctioned in Orissa.
This will be paid, if and when the
eanditions laid down, are satisfied.

Welfare of Denotified Tribes

in Orissa
1497. Shri  Ramachandra  Ulaka:
Will the Minister of Iome Afairs

ke plcased to siate:

(a) whether any amount was sanc-
€oned to Orissa for takiny v.p schemes
for the Welfare of Denotified Tribes
during 1963-64;

(b) if so, the details thereof; and
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(c) whether the amount was fully
utiliseq and if not, the reasons
therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): (a) Yes,

(b) The scheme-wise brcak up of
the amount allocated to the State
Government for the year 1963-64 is
as given below:—

Scheme (Rs. in lakhs)
JEK Amount
1. Prematric stipends 0.10

2. Residential schools 1.10
3. Colonisatjon .. 038
4. Agricultural and Indus-
trial aids .. 023
8. Sinking of wells 0.30
F ToTAL 213

(c) The actual expenditure figures
upto 31st March 1964 wiil become
available only by the 30th June, 1964.
The State Government, however, anti-
cipate to spend Rs. 2.03 lakhg during
the current financia] vear,

Merit Scholarships in Orissa

1498. Shri Ramachandra Ulaka: Will
the Minister of Education be pleased
to state:

(a) the amount of financial assis-
tance given to Orissa Government for
grant of merit scholarships to poor
studentg to continue their University
education during 1963-64 under the
National Scholarships Scheme; and

(b) the amount spent out of this
by the State Government?

The Minister of Education (Shri M.
C. Chagla); (a) Under the National
Scholarships Scheme, a grant of
Rs. 68,000- has been made to the
Orissa State Government for 1963-G4.
The scholarships are paid to the can-
didates whose parental income is be-
low Rs. 1,000 per month.

(b) Amount likely to be disbursed
upto 31st March, 1964 is Rs. 62,520|-.
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Consumption of Petroleum Products
in Orissa

1499. Shri Ramachandra Ulaka: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) the total consumption of petro-
Jeum and petroleum products in
Orissa during 1963-64; and

(b) the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) It is estimated that, during 1963-
64, the total consumption of petroleum
and petroleum products, in Orissa,

tonnes,

will be of the order of 128 lakh
ootk

(b) Details cannot be disclosed in
view of the restrictions imposed by
the Defence of India Rules,
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Survey of Border Areas

1501. Shri Hem Raj: Will the
Minister of Education be pleased to

state:

(a) whether the Central Social
Welfare Board has completed its sur-
vey of the border areas; and

(b) if so, its conclusions and the
manner in which they are going to
be implemented?

The Minister of Education (Shri
M. C. Chagla): (a) A survey of bor-
.der areas in N.EF.A, Kinnaur (Hima-
chal Pradesh), Ladakh (Jammu and
Kashmir) and Spiti and Lahaul (Pun-
jab) has so far been conducted.

(b) The study has revealed that
the people in these areas have remain-
-ed isolated from the rest of the coun-
try and have not benefitted from the
normal developmental programmes
being implemented e¢lsewhere, The
-Central Social Welfare Board's pro-
gramme of Welfare Extension Pro--
_Jects, providing medica] aid, maternity
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services, balwadi facilities, social
education and recreational facilities,
has been extended to these areas.

Age Concessions for D.Ps.

1502, Shri Gulshan: Will the
Minister of Home Affairs be pleased
to state whether age concessions tor
displaced persons would be available
for the I.A.S. examinations to be con-
ducted during the current year?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): No Sir,

Survey of Gulf of Cambay

1503, Shri Vishram Prasad: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether the Gulf of Cambay is
being surveyed for the exploration
of petroleum gas;

(b) if so, how far the survey has
been completed; and

(c) how long it will take to com-
plete the survey?

The Minister of Petroleum anda
Chemicals (Shri Humayun Kabir):
(a) and (b). A seismic survey has
been carried out on some of the sand
banks in the Gulf of Cambay, which
get exposed during the period of Jow
tides and surveys on the portions
which remain under water all the
time have just started.

(c) Tt is expected that the recon-
naissance seismic survey in the Gulf
of Cambay will have been completed
by the end of April, 1965.

All India United Schools Organisatiom

Shri Dhaon-

Shri Bishanchander Seth:

Shri B. P. Yadava:

Shri Yashpal Singh:

Shrimati Savitri Nigam:
Will the Minister of Education be

pleased to state:

(a) whether it is a fact that All
India United Schools Organization

1504.
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held a Conference in December, 1963
in Delhi;

(b) if so, the decisions taken in the
Conference;

(c) whether the Organisation has
put forward any suggestion to Gov-
ernment; and

(d) if so, the reaction of the Gov-
-ernment thereto?

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir. The
13th Annual Conference of the Orga-
nization was held in Vigyan Bhawan,
New Delhi, from 22nd to 25th Decem-
ber, 1963.

(b) A copy of the Resolution pass-
ed at the Coference is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-2585/64].

(¢) No, Sir.
(d) Does not arise,
Audio-Visual Education Committee

1505. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether a meeling of the Audio-
Visual Education Committee was held
in Denember, 1963 in New Delhi; and

(b) if so, the main decisions taken
thereat?

The Minister of Education
M. C, Chagla): (a) Yes, Sir.

(b) Some of the important recom-
mendations of the Board are as fol-
Jows:

(i) Setting up of a Standing Com-
mittee of the National Board
of Audio-Visual Education
which will go into all the
problems connected with the
expansion of Audio-Visual
Education both at the centre
as well as in the States so
that by the end of the 4th
Plan period, audio-visua] faci-
lities and trained personnel
could be made available to
all educational institutions in
the country.

i{(ii) Setting up of training-cum-
production centres at each of
the four Regional Training

(Shri

CHAITRA 5, 1886 (SAKA)

(iid)

(iv)

~

(v

(vi)

(vii)

(ix)

Written Answers 735

Colleges of the National Ins-

titute of Education for train-
ing teachers in the production

and use of Audio-Visual Aids

and the strengthening of the

existing State Audio-Visual

centres/units for expanding

their training and production

programmes.

Mass production of the
“School Edition of the Study-
kit” the prototype of which
has been produced by the
National Institute of Audio-
Visual Education through pri-
vate producers and the pre-
paration of the study kits
on their own States by the
different State A. V. Educa-

tion Departments. The State
Study Kits to be exchanged
with other States.

Conducting of short Term
Training Cours>s by the
National Institute of Audio-

Visual Education in the pro-
duction of Jow cost visual aids
on the pattern of UNESCO
worksnep conducted 1n ke
Institute during 1071.02.

Introcuction of technical
training courses for training
teachers in repacing and
maintenance of Audio Visual
equipment by the National
Institute  of Audio-Visval
Education and the State
audio-visual sections.
Establishment of A. V. Cen-
tres and film Libraries at Uni-
versity Levels.

Bringing of all Audio-Visual
equipment in line with “Sche-
duled Industries” of the In-
dustries Development and
Regulation Act,

Preparation of pictoria] mate-
rial to match educational
broadcasts of A.LR.

Conducting of workshop-cum-
seminar of about a week
duration for the officers-in-
charge of Audio-Visual Edu-
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cation in all States along with
the holding of All India Exhi-
bition of locally produced
Audio-Visual material every
year by the National Institute
of Audio-Visua] Education,

Fertilizer Factory near Madras

Shri Yashpal Singh:
Shri Subodh Hansda:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is proposed to set up
a naphtha-based fertilizer factory
near Madras city;

(b) if so, by what time the factory
will go into production; and

(¢) the quantity of fertilizers it
will produce?

*1508.

The Minister of State in the Minis-
try of Petroleum and Chemlicals (Shri
Alagesan): (a) to (c¢). The question
of setting up a fertilizer factory in
Madras during the Fourth Plan period
is under consideration.

©Oil in Poonch Area

1507 Shri Yashpal Singh:
’1 Shri Sham Lal Saraf:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the State Government
of Jammu and Kashmir have ap-
proached the Oil and Natural Gas
Commission to tap oil resources in
Poonch area; and

(b) if so, the action taken in the
matter?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) and (b). No, Sir, but the Geology
and Mining Adviser of the Govern-
ment of Jammu and XKashmir drew
the attention of the Commission to an
occurrence of bituminous limestone in
Quasba arca to the North-east of
Poonch, The Commission propose to
have the occurrence investigated dur-
ing the current field season.
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Trial of an Alleged Spy

1508, Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 449 on the
23rd January, 1963, regarding the
arrest of an alleged spy and state:

(a) whether the trial has conclud-
ed; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Jaisukhial
Hathi): (a) and (b). Investigation
having revealed nothing incriminating
against the accused, they were dis~
charged.

Fertilizer Factories

Shri P. C. Borooah:
Shri Heda:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No, 1860 on the 18th December, 1963
and state:

1509.

(a) whether the planning group om
fertilizer industry has since finalised
its proposals for creation of additional
capacity for the production of fertili-
sers during the Fourth Plan period;

(b) it so, the main proposals; and
(c) the targets of production for the

Fourth Plan in regard to differens
types of fertilisers?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shrd

Alagesan): (a) Not yet,
(b) and (c). Do not arise at this
stage.

Development of Fertiliser Industry

1510 Shri P, C. Borooah;
*\_ Shri Vishwa Nath Pandey:

Will the Minister of Petrolenm and
Chemicals be pleased to refer to the
reply given to Starred Question No.
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656 on the 18th December, 1963 and
state:
(a) whether Government have since

received an official report of the pro-
ceedings of the conference;

observations
made at the

(b) if so, the main
and recommendations
conference; and

(cy the action taken in the light of
those recommendations and observa-
tions?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). Yes, Sir.
A copy of the report is available in
the Parliament Library,

(c) The report is under study.
Drilling Rigs

r Shri Subodh Hansda:
1511{ Shri S, C. Samanta:
‘) Shri Maheswar Naik:

| Shri Sudhansu Das:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have es-
tablished repairing shops for drilling
rigs;

(b) if so, the number of such shops
established;

(c) whether rigs are also manufac-
tured with indigenous materials; and

(d) when all these units will be
supplemented or replaced by quality
rigs manufactured from Heavy Engi-
neering Corporation, Ranchi?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Ygs, Sir. Four Project
Repair Workshops have been set up
by Oil and Natural Gas Commission
at Ankleshwar, Cambay, Ahmedabad
and Sibsagar. A Central Capital Re-
pair Workshop is also being establish-
ed at Baroda.

(c) and (d). No, Sir. It is however
proposed to start in 1965 production of
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oil drilling rigs utilising indigenous
materials at the Heavy Machine Build-
ing Plant, Ranchi, but it is not yet
possible to indicate a date for the total
replacement of existing rigs.

Sports Village in Delhi

1512. Shri G, Mohanty: Will the
Minister of Education be pleased to
state:

(a) whether the Committee of the
All India Council of Sports has secur-
ed a suitable plot for establishment
of a sports village in Delhi; and

(b) if so, the details of the Scheme?

The Deputy Minister of Education
(Shri Bhakt Darshan): (a) and (b).
A plot of land measuring 110 acres,
South of Rajghat, has been allotted
for a sports village. The Ministry of
Irrigation and Power have, however,
asked for the release of a portion of
this land for being given to the Delhi
Electric Supply Undertaking, ‘The
matter is under consideration and,
pending a decision, no progress in
working out the details of the project
has been possible so far,

Criticism of Technical Education

1513. Shri A. N. Vidyalankar: Will
the Minister of Education be pleased
to state:

(a) whether he has seen the report
of a speech made by the Union Minis-
ter of Steel, Mines and Heavy Engi-
neering at the 37th annual meeting of
the Institute of Engineers, criticising
the technical training methods in the
technical institutions, describing them
to be out-moded;

(b) whether he also agrees with

that statement; and

(c) it so, the steps being taken to
improve the methods and to guide the
young engineers on proper lines?

The Minister of Education (Sbri
M, C. Chagla): (a) to (¢). The main
criticism of the Union Minister of
Steel, Mineg and Heavy Engineering
was that the syllabi of the degree
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courses in engineering had become
out of date in certain colleges and
universities.

The need for continual review sf
curricula and syllabi having regard
to advances in science and technology
is fuily recognised. The All India
Council for Technical Educatior has
sect up Boards of technical studies in
diffcrent branches of enginecring and
technology and these Boards draw up
mode] syllabi for the guidance of insti-
tutions and review them from time to
time, At the postgraduate level, on the
recommendations of a Snecial Com-
mittee, the courses are being rcorga-
nised in various institutions tunc-
tioning at this level in order to tramn
engineers and technologists with a
strong scientific  foundation. The
scheme of reorganisation is being im-
plemented with the help of a Board
of Postgraduate Engineering Educa-
tion and Research set up under the
All India Council for Technical Edu-
cation.

Oil in Ganga Basin Area of U.P.

1514. Shri Vishwa Nath Pandey:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
geological survey had established the
possibilities of oil in the Ganga basin
area of Uttar Pradesh; and

(b)- it so, the action taken or pro-
posed to be taken in the matter?

The Minister of
Chemicals (Shri Humayun Kabir):
(a) and (b). Geological survey is
still in progress and no definite state-
ment can be made as yet,

Petroleum and
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Union Territories

1517. Shri Rishang Keishing: Will
the Minister Home Affairs be
pleased to statc:

(a) whether the Union Territorics
where Legislative Assemblies have
been established are equa.l in status;

(b) if so, the reason for designal-
ing the heads of certain Union Terri-
tories as Lt. Governors and that of
others as Chief Commissioners; and

(c) whether Government will take
steps to do away with the differences
in the designation and the status of
the Heads of the Union Territories?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) to (c). The Legislative Assemn-
blies in the Union Territories have
been constituted under the Govern-
ment of Union Territories Act, 1963.
and have the same status in all the
territories. Article 239 of the Con-
stitution empowers the President to
appoint an Administrator for each
territory with such designation as
he may specify. The terms “Lt.
Governor” and “Chief Commissioner”
are designations given to the Ad-
ministrators. The designations are
determined in the light of the cir-
cumstances of each case. The differ-
ence in the designation of the Ad-
ministrators does not, however, make
any difference in the status of the
Legislative Assemblies of the Uniun
Territories, '

Vigilance Committee in Manipur

1518. Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Union Territory of Manipur consti-
tuted a Vigilance Committee recent-
ly with the Chief Commissioner as its
Chairman; and
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(b) it so, how far the committed
will be valid in view of the direct:ve
of the Union Government to tihe
State including the Union Territories
to constitute a Vigilance Commission?

The Minister of State in the Minis-
try of Home Affairs: (Shri Hathi):
(a) The information is being collect-
ed from the Manipur Administration
and will be laid on the table of the
House when available,

(b) No such directive has been
issued to the Union Territories.

National Theatre in New Delhi

1519. . Shri Maheswar Naik:
‘\_Shri Ram Harkh Yadav:
Will the Minister of Education te
pleased to state:

(a) whether it is a fact that plans
for the construction of the National
Theatre opposite the National
Museum at Central Vista, New Deijhi
are now in an advanced stage and
the architect in charge of the pro-
ject will shortly go to Japan and the .
US.A. to study the désign and archi-
tecture of the theatres in those coun-
tries; and

(b) if so, the estimated expenii-
ture the project is likely to invnlve

and the national objectives the-
threatre is expected to serve?

The Minister of Education (Shri-
M. C. Chagla): (a) Yes, Sir, The-

National Theatre is, at present, pro-
posed to be located roughly opposite
to the National Archives. The"
Architect concerned has gone to USA'
on some other assignment, but on
his way back to India he will visit
Japan to study theatre designs there.

(b) The estimated cost of the pro-
ject is Rs. 50 lakhs. The objective of
the National Theatre is to develop’
Drama as an expression of national
life and culture.

ta

RN
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Qutab Minar

1520. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
state;

(a) whether he is aware of the
theory propounded by some historians
that the Qutab Minar was originally
built in the Third century B.C. by
Samundra Gupta;

(b) if so, the material on which
this theory is based; and

(c) whether any efforts have been
made to make a critical examination
of this theory and its plausibility?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.
(b) The material is conjectural

(c) There is no archaeological or
documentary evidence to support the
theory,

Stadia

Shri Dinen Bhattacharya.
1521.{ Dr. Ranen Sen:
(_ Dr. Saradish Roy:

Will the Minister of Education be
pleased to state:

(a) the number of stadia built
‘with the Central assistance during
the Third Plan period so far; and

(b) the conditions governing the
-grant of such assistance laid down by
the Central Government?

The Deputy Minister in the Minis-
‘try of Education (Shri Bhakt Dar-
shan): (a) 19 Stadia, whose construc-
tion was started in the Second Plan
period, were completed during the
"Third Plan period, and

23 Stadia sanctioned ' during the
“Third Plan period are under construc-
tion at present.

(b) Under the Campus Work Pro-
jects Scheme, educational institutions
-of the standard of Secondary Schools
.and above, of 3 years standing, and
‘baving their own buildings and land
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for the project are eligible for grant.
Central assistance is upto 75 per cent
of the cost of the project excluding
the cost of voluntary labour which
should not be less than 5 per cent of
the cost of construction, subject to a
ceiling of Rs. 25,900.

Under the Utility Stadia Scheme,
grants are sanctioned to State Gov-
ernments, State Sports Councils and
National Sports Federations. The
Central share is upto 50 per ccnt of
the cost of eonstruction, subject to a
ceiling of Rs. 25,000,
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Visit of Soviet Education Minister

( Shri Ram Harkh Yadav:
1524.{ Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Soviet Education Minister has arriv-
ed in Delhi;

(b) whether he was invited by the
Indian Government;

(c) if so, the objects of his visit;
and

(d) how far those
been achieved?

objets have

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. The
Soviet Minister of Higher and Specia-
lised Secondary Education arrived in
India on 26th February and left on
6th March, 1964.

(b) Yes, Sir.

(c) and (d). The main object of
his visit was to attend the Second
Convocation and see the progress of
the Indian Institute of Technology,
Bombay, which has been estabiished
with assistance from the U.S.S.R.
given through UNESCO and on a
bilateral basis.

Sindhu Resettlement Corporation

( Shri S. N. Chaturvedi:
\_Shri Vishram Parasad:

Will the Minister of Home Affairs
be pleased to state:

1525.

(a) whether the Managing Direc-
tor of the Sindhu Resettlement Cor-
poration was prosecuted Ly the
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Special Police Establishment for dis-
posing of in the black market elec-
tric goods worth several lacs of
rupees obtained under an import
licence and intended for use in the
developmet of Gandhidham,;

(b) if so, whether the case ended
in conviction and whether the sen-
tence was enhanced by the High
Court in appeal; and

(c) whether it is also a fact that
this Managing Director could elude
the law for nearly three years on
medical grounds and never went to
jail until he obtained pardon from
the Governor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Yes, Sir.

(c) The Managing Director was not
lodged in a jail but remained as an
in-patient in St. George Hospital,
Bombay, till 13-12-1961 when he was
released on parole. He continued to
be on parole until he was granted
pardon by the Governor of Bombay
under article 161 of the Constitution.

Central Government Employees
Consumer Co-operative Store

1526 Shri Himmatsinghji:
"\ Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the

Ceuntral Government Employees Con- .

sumer Co-operative Store had issued
a circular asking the lower-paid staff
t> purchase cycle tyres and tubes
from them;

(b) if so, whether it is also a fact
that more than one month has elaps-
ed and still no tyre or tube was
made available tp Government ser-
vants; and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar); (a) A circular was
issued on the 20th January, 1964, to

MARCH 25, 1964

Written Answers 7372

the effect that cycle tyres and tubes
in limited quantities would be avail-
able for sale at the Store to the lower-
paid employees only on a restricted
basis;

(b) The Stores hag been able to
secure a monthly quota of only 200
tyres and 200 tubes. Two consign-
ments, which have so far been re-
ceived, were sold off immediately.

(c) Does not arise.
Andaman and Nicobar Islands

1527. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether he is aware of the fact
that Andaman and Nicobar Islands
were renamed as Swaraj and Shaheed
islands by Netaji Subhas Chandra
Bose after their liberation from Bri-
tish bondage in 1944;

(b) if so, whether Government pro-
posed to adopt the change made by
Netaji; and

(¢) if not, the reasons therefor?

The Minister of State in the Min-
istry of Home Affairs (Shri Hathi):
(a) The Government have no jnfor-
mation.

(b) and (c). The question does not
arise,
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Suspension of Shri R. P. Kapur

1529. Shri Kapur Singh: Will the
Minister of Home ARMairs be pleased
to state:

(a) whether an explanation of Shri
R. P. Kapur, I.C.S. was called for be-
fore the Central Government issued
order placing him under suspension;
and

(b) if not, whether it amounts to
violation of the rules governing the
Government servants?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). No, Sir.

Regional Institute of Technology
In Hyderabad

1530, Shri Laxmi Dass: Wil the
Minister of Education be pleased to
state;

(a) whether the Andhra Pradesh
Government have requesteq the Cen-
tral Government to set up a Re-
gional Institute of Technology in
Hyderabad; and .

(b) if so, the action taken in this
connection?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A Re-
gional Engineering College hag al-
ready been set up at Warangal and
no request has been received from
the State Government for another
regiona] institute.
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All India Teachers’ Federation

1532, Shri Harish Chandra Mathur:
Will* the Minister of Education be
pleased to state:

(a) whether any  representation
from all India Teachers’ Federation
have been received by Government;
and

(b) if so, their demands and the
Government’s reaction thereto?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir. A re-
presentation has been received from
All India Sccondary Teachers’ Fede-

ration.
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(b) The demands are:—

(i) There should be uniformity
of standard and pattern of
secondary education in the
country.

{(#1) There should be uniformity

of pay scales and service
conditions of teachers of
secondary schools in different
States.

(iii) A reasonable security of ser-
vice should be guaranteed to
teachers on a uniform basis.

(iv) A pension scheme for teachers
of non-Government schools
should be introduced.

(v) A Secondary Education Grants
Commission should be set up.

(vi) Teachers’ Constituencies in
State Legislative Councils
should be retained,

(vii) Adequate representation of
teachers’ organisationg should
be given on all national and
State consultative and ad-
visory  bodies  particularly
those dealing with educational
development,

All the demands have been ncted

Training Centre for Adult Blind

1533 f Shri A. V. Raghavan:
]_ Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

(a) whether there is any proposal
to establish a training centre for the
adult blind in the South;

(b) if so, the place selected for the
purpose; and

(c) when the centre will be estab-
lished?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir,

(b) The place has not yet been
selected.

MARCH 25, 1964

Written Answers

7376

(c) The Centre is expected to start
functioning in 1964-65.

Grants to Residential Schools

1534, J Shri A V. Raghavan:
7\ Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

(a) whether there is any wnroposal
to give grants to selected residential
schools iu order to enable them to im-
prove th~‘-~ academic and residential
facilities;

(b) when the scheme
plemented; and

will be im-

(c) the schools selected for this
purpose and the amount sanctioned
for this scheme?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) 1964-65.

(c) The following institutions have
been selected and the estimated grant
to be given to them during 1964-65 is
Rs, 4:00 lakhs:—

(i) Bhonsala Military  School,
Nasik (Maharashtra),

(ii) Shri Ramakrishna Vidya-
shala, Mysore (Mysore State).

(iii) Vidya Bhavan, Udaipur
(Rajasthan).

(iv) Colvin  Taluagdars College,

Lucknow (Uttar Praaesh),

(v) Ramakrishna Mission Vidya-
pith. Purulia (West Bengal).

(vi) Ramakrishna Mission Boys’
Home, Rahara (West Bengal).

Indian Statistical Service

1535. Shri D. C, Sharma: Wili the
Minister of Home Affairs be pleased
to state:

(a) the further progress made in

the constitution of Indian Statistical
Service; and
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(b) the stage at which the matter
stands at present?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The Indian
Statistical Service has already been
constituted and appointments to the
Service at its initial constitution have
also been notified in the Gazette _of
India on the 18th February, 1964. A
few more appointments will be noti-
fied as soon as certain formalities are
completed.

Polytechnics for Boys and Girls

1536. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the number of polytechnics for
boys and girls, with location of each,
functioning at the end of December,
1963 in Punjab;

(b) whether there is any proposal
to increase this number during 1964-
65; and

(¢) if so, the details thereof?

The Minister of Educatiom (Shri
M. C. Chagla): (a) At the end of
December, 1963, 17 polytechnics were
functioning in the Punjab as below:—

1. Punjab Polytechnic, Nilokheri.

2. Government Polytechnic,
Ambala.

3. Central Polytechnic, Chandi-
garh.

4. Government Polytechnic, Jhaj-
jar.

5. Government Polytechnic, Sirsa.

6. Jagat Ram Government Poly-
technic, Hoshiarpur.

7. Thapar Polytechnic, Patiala,

8. Guru Nanak Engineering Col-
lege, Ludhiana,

9. Mehr Chand Polvtechnic, Jul-
lundur,

10. Ramgarhia Polytechnic, Phag-
wara.
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11. S. D, Polytechnic, Baijnath,

12. Vishwakarma Institute of Engi-
neering Technology, Ludhiana.

13. Chhotu Ram Polytechnic,
Rohtak.

14, Vaish Technical Institute,
Rohtak.

15. Government Polytechnic, Guru
Tegh Bahadur Garh. (Admis-
sions made in Ceniral poly-
technic, Chandigarh).

16. Government Polytechnic,
Hamirpur. (Admissions made
in Jagat Ram Government

Polytechnic, Hoshiarpur),

17. Government Polytechnic, for
Women, Chandigarh,

(b) and (c¢). The Third Five Year
Plan of the State Government proe
vides for the establishment of five
more polytechnics by the end of the
plan period. Four of these polytech-
nics will be located at Batala, Rewari,
Amritsar and Faridabad. The lecca-
tion of the fifth polytechnic has yet
to be decided.

Fire Accident in Delhi

1537. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that about
150 families were rendered homeless,
one person was killed and some others
injured in a fire accident in Malkaganj
near Sabzimandi, Delhi on the 10th
March, 1964;

(b) if so, the cause of the accfdent;
and

(c) the Centra]l assistance being
given to rehabilitate the said families?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes; in all 126 jhuggis were
burnt rendering about 500 people
homeless. One person was killed and
two other persons received minor
burns.
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(b) The cause of the accident was
a fire which broke out in a hut which
was used for manufacturing plastic-
coated rubber parts for cycle brakes.

(¢) There is no question of giving
any Central assistance. The Commis-
sioner, Delhi Municipal Corporation
sanctioned the following relief mea-
sures:—

(i) cash grant of Rs, 25|- to each
affected family;

(ii) a grant of Rs. 100j- to the
family of the person who was
deceased;

(iii) arrangements to provide food,
drinking water and shelter to
the affected families;

(iv) medical and sanitary facili-
ties.

Dass Commission

1538 Shri A. V. Raghavan:
"\ Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs
be pleased to state:

the Dass Commission

(a) whether
time to

has asked for extension of
submit its report; and

(b) if so, whether Government have
extended the time asked for?

The Minister of State in the Minis-
try of Home Affairs (Shri WHathi):
(a) and (b). Considering the pro-
gress made so far, the time for mak-
ing the report has been extended, in
consultation with the Commission,
till 1st June, 1964.

afaadt fan w1 wrdww
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Dawki Qutpost

1540. Shri Hem Barua: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that recently
the Border Security Force ocutpost at
Dawki, Assam was burnt down; and
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(b) if so, whether any enquiry into
the incident has been conducted so
far and the findings thereof?

The Minister of Home Affairs (Shri
Nanda): (a) Yes.

(b) The Commandant of the Bor-
der Security Force conducted an en-
quiry into the incident and came to
the conclusion that it was a case of
accidental fire.

Civil and Rural Engineering
Diploma

f Shri Jedhe:
1541. 3 ‘shri D. §. Patil:

Will the Minister of Education be
pleased to state:

(a) whether the diploma in Civil
and Rural Engineering awarded by
the National Council for Rural Higher
Education has been recognised since
1963 for the purposes of employment
on permanent basis in Central Ser-

vices including the M.E.S. and the
Railways;

(b) if not, the reasons therefor;
and

(c) the names of the Central Gov-
ernment Departments where the
above diploma is recognised for em-
ployment and the steps taken to get
employment to the holders of this
diploma?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The Dip-
loma in Civil and Rural Engineering
awarded by the National Council for
Rura] Higher Education has been pro-
visionally recognised for purposeg of
employment to subordinate posts and
services until further orders. The
recognition covers all the Ministries
and the Departments of the Central
Government.

The question of permanent recogni-
tion of the Diploma is under the con-
sideration of the Board of Assess-
ment for Technical and Professional
Qualifications.
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Free Education in Delhi

1542, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether it is proposed to make
education free upto Class X in Delhi;
and

(b) if so, the details of the proposal?

The Minister of Education (Shri
M. C, Chagla): (a) No, Sir.

(b) Does not arise.

12 hrs.

RE. ADJOURNMENT MOTIONS AND
CALLING ATTENTION NOTICES

Mr. Speaker: I have received notices
of two adjournment motions by Shri
Tem Barua, Shri S. M. Banerjee and
Shri Homi Daji and five Calling At-
tention Notices by Shri Yashpal Singh,
Shri Hem Barua, Shri S. M. Banerjee,
Shrimati Renu Chakravartty, Shri
Homi Daji, Shrimati Renuka Ray and
Shri Harish Chandra Mathur, about
the espionage activities of Pakistan
Assistant High Commissioner at Shil-
long. I have thought over it. My first
impression was that it is not a new
thing. But the allegation is that the
provocation has been given by the
stalement of the Home Minister yes-
terday. May I know whether the hon.
Minister can make any statement
about it?

The Prime Minister and Minister of
Exiernal Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): The matter is under consi-
deration by the External Affairs Minis-

try.

™ Shri Surendranath Dwivedy (Ken-
drapara): The Home Minister has
admitted that the Assistant High Com-
missioner there was engaged in espion-
age activities. We want to know
whether any action has been taken on
that.
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Shri Jawaharlal Nehru: I am saying
that this matter is under the considera-

tion of the Ministry of External
Affairs.

Shri Hem Barua (Gauhati): For the
benefit of the hon. Prime Minister, Sir,
I would like to point out one thing.
When there was a question here about
the closing down by Pakistan of the
Indian office in Rajshahi, in reply to
a query made by me whether the
Prime Minister proposed to close down
the Pakistan Assistant High Com-
missioner’s office at Shillong or not,
the hon. Prime Minister was pleased
to say: “We are watching their acti-
vities and appropriate steps would be
taken when necessary.”” Now, this
office is engaged in espionage acli-
vities. I am only just trying to re-
mind the Prime Minister so that he
might give a fuller reply. I have been
trying to draw the attention of the
Prime Minister and you also, Sir,
through calling attention notices. Un-
fortunately, they have been disallow-
ed. Now, the Home Minister has come
out with a statement in the Congcess
Parliamentary Party meeting. despite
the fact that we have given our
notices here, and I congratulate him
for coming out with that statement.
Now, if you want me. . . .

Mr. Speaker: 1 have not given him
time to congratulate the Minister.

Shri Hem Barua: Then I do not
congratulate him. But if you shut us
down like that . (Interruptions).

Mr. Speaker: Again, another contro-
versy is started.

Shri Hem Barua: . . . .we are de-
barred from discharging our duties,
and this is one of our important duties.

Mr. Speaker: Has he anything to say
on this particular subject?

Shri Hem Barua: Therefore, I want
to know from the Prime Minister point
tlank whether he has forgotten the
assurance that he has given to this
House long back and whether the
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present activities of this office, as we

know it, are not sufficient for him to
take a decision to ask for its closure.

Shri S. M. Banerjee (Kanpur): There
are two points on which we have tabl-
ed this adjournment motion. One is.
the espionage in Shillong by Pakistan
High Commission, about which a state-
ment was made by Shri G. L. Nanda,
our Home Minister, in a. meeting of
the Congress Parliamentary Party.

Mr. Speaker: That has been referred
to already.

Shri S. M. Banerjee: Secondly, the
Frime Minister has said that the Ex-
ternal Affairs Ministry is considering
it; that is to say, the closure of the
Assistant Pakistan High  Commis-
sioner’s office. I would like to know
the decisions that have been taken
regarding both, first, to check the
espionage work done by the Assistant
High Commissioner of Pakistan with
the help of certain Pakistani spies
who have infiltrated to Assam and,
secondly, regarding the closure of this
particular office at least to put some
check on such espionage in our
country.

Mr. Speaker: The Prime Minister has
said that the matter is under con-
sideration. Now the hon. Member
asks whether he is going to ask for
the closure of that office.

Shri Tyagi (Dehra Dun): Since my
party has been referred to, I would
like to make one point clear. In the
parly meeting the Home Minister
never made a statement that he was
sure or confident that this was being
done. What he said was that he had
received such reports. That is all
what he has said.

Shri S. M. Banerjee: Sir, may 1 read
for your information what has appear-
ed in the newspaper?

Mr. Speaker: No.. Shri Tyagi has
given information as to what has
happened.
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Shri Raghunath Singh (Varanasi):
Four newspapers have given four difte-
rent versions.

Mr. Speaker: So, it is only a report
in the press. Now, would the Prime
Minister like to say anything on this?

Shri Jawaharlal Nehru: No. As I
said, this matter is being fully con-
sidered by the External Affairs Minis-
try. I cannot go into any further
details.

Shri Hem Barua: How long would
vou take to finalise your decision?

Shri S. M. Banerjee: What about the
espionage?

Mr Speaker: That is not for discus-
sion now.

Shri Hari Vishnu Kamath (Hoshan-
gabad): But the emergency is on.

Shri Nath Pai (Rajapur): Sir, on a
point of order. Mr, Speaker, it is with
the fullest sense of responsibility that
I seek your indulgence today and it
is for my future guidance. Now, the
subject you allowed to be mentioned
in the House is cspionage by Pakis-
tani agents in India. I am a iittle
baffled to know this, because I do not
know whether the danger constituted
to India’s security by Pakistani agents
operating in Rourkela or Jamshedpur
is in any way different from that con-
stituting to our security by Pakistani
agents operating in Shillong. ] am
posing this question because we also
tried to raise the matter on the basis
of a statement by a very responsible
marn, no less than the ex-Chief Minis-
ter of Orissa, who said that Pakistani
agents are operating in India, parti-
cularly in Jamshedpur and Rourkela
according to his first hand finding, and,
Sir, you have disallowed it. I am not
challenging that. I want to know the
criterion so that I do not take the
time of the House unnecessarily or
challenge your authority. So, I may
be enlightened on the criterion follow-
ed in such cases.
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Mir. Speaker: Shrimati Renu Chakra-
vartly challenged that yesterday. Now
Shri Nath Pai is challenging that.

Shri Hari Vishnu Kamath: He has
not challenged it, Sir. That is not
correct.

Shri Nath Pai: Sir, I am only seck-
ing a clarification. Challenging is
quite different from clarification.

Mr. Speaker: I have said it so many
times and there is nothing more to
add to what I have repeated so often.
It is for me at that time to exeicise
my discretion as to what is more im-
portant and what is to be menticned
here. If some hon. Member has a
grievance certainly—I have requested
every hon. Member—he can come and
talk with me. Here I cannot take it
up and argue with any hon. Member.
Shrimati Renu Chakravartty.

Shrimati Renu Chakravartty (Bar-
rackpore): May I know whether =zt-
tention of the Government has

been

Mr. Speaker: No. I had asked her
to call attention. . . .

Shrimati Renu Chakravartty: 1 also
was & signatory to that.

Shri S. M. Banerjee: What is your
ruling about the adjournment mction?

Mr. Speaker: No adjournment
motion. That is being considered and
after that consideration, they can give
further notice of that.

Shri Hari Vishnu Kamath: Has it
been held over?

Shri S. M. Banerjee:
held over?

Has it been

Mr. Speaker: No.

Shri S. M. Banerjee: What abou! the
calling-attention notice?

Mr. Speaker: They are considering
it.
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Sbri Hem Barua: May I submit for
your enlightenment (Interrup-
tion). This adjournment motion was
addressed to the hon. Prime Minister.
We have addressed some calling-at-
tention notices to the hon. Home Minis-
ter so that he might make a state-
ment.

Mr. Speaker: They do not arise in
view of this.

12.11 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Hinpu TRIBAL REFUGEES FROM EAST
PAKISTAN

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, I call the atteniion of
the Minister of Works, Houcing and
Rehabilitation to the following matter
of urgent public importance sad 1
request that he may make a statement
thercon:—

The hardships being suffered by
Hindu tribal refugees migrating
ifrom East Pakistan, espccial'y due
10 the outbreak of small-pox and
other diseases caused by lack of
arrangements of regular rations,
treatment, {ransport etc.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khunna): According to information
obtained from the Government of As-
sam this morning, the position is that
3 persons in one of the camps in the
Garo Hills were found to be suffering
from small-pox. They had come from
Pakistan and had brought the infection
from there. Immediate action was
taken to isolate them and arrange
proper medical attention for them.

2. Mass inoculation against cholera
and vaccination against small pox had
alrcady been completed in all the
camps in the Garo Hills. Medical ar-
rangements have been made in all
campe and the refugees are supplied
with rations, blankets etc. A suffi-
cient number of doctors and public
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Shrimati Renu Chakravartty: May I
know whether it is in the knowledge
of Government that in the interiormost
parts bordering Mymensingh and
Baghmara there are no arrangements
for rations for these thousands of peo-
ple who have come there, that people
—women, children and old people—
have to walk 32 to 35 miles to Dalu
on hilly road in the burning heat in
order to get their rations and that
there is actually no arrangement for
treatment or transport from these in-
lericr places for them to com-»:

Shri Mehr Chand Khanna: The in-
formation of the hon. Member, as
far as I know from my personal visit
to these camps, is entirely unfcunded.
These camps have been set up over
quite a large area, right from near the
torder up to Tura. The number of
camps that I visited was about 12 or
13 then. I wish to say that the Gov-
ernment of Assam deserves our con-
gratulations and appreciation for the
nice work that they have done in giv-
ing 1elief, that is, medical relief,
rations and all those things, to these
unfortunate people who have been
driven out of East Pakistan

Shrimati Renu Chakravartty: May 1
make a clarification? It is not my in-
tention not to congratulate the Gov-
ernmnent of Assam. We want that we
should try to find out exactly what the
situation is. I have got letters from
the people in the areas themselves, It
is stated that very good arrangements
have been made by the Christian mis-
sionaries and that they are doing ex-
cellent work whereas in the case of
other Tribals these arrangements have
not been possible. Therefore, without
casting aspersion on anybody—I do
not want to do that. . ..

An Hon. Member: That is good.



7389 Calling Attention CHAITRA 5, 1886 (SAKA) Re. Calling Attention7390

to Matter of Urgent
Public Importance

Shrimati Renu Chakravartty: That
should not be done. I hope, the hon.
Minister will not try to turn this
question into that form at all. I want
that the attention of the Government
should be drawn to the innermost in-
‘terrior parts where there may not be
such good arrangements, like in Bagh-
mara. That is why I am specifically
mentioning this point.

Shri Mehr Chand Khanna: We are
not making any distinction between
Hindu refugees and Christian refugees.
Refugees are all refugees and they
are a charge on the Government of
India. We are treating this problem
as a national problem. Whatever I
could gather was that these camps
were all mixed camps. They were
spread over a long area. They are
mostly by the side of the roads. These
camps have been set up where there
is water available. Now, as the mon-
soon season is fast approaching, the
areas may become inaccessible; so, we
are arranging to shift these camps to
higher places, most probably near
Goalpara. The Christian missionaries
are giving some help to their own
people, Christians. To that nobody can
object. If any other organisation
would like to go and help other refu-
gees, that would be equally welcome.

Shri Daji (Indore): May I know
whether rations and medical help are
available in each and cvery camp or
there is only a general pool from
which they will have to draw?

Shri Mehr Chand Khanna: Yes, we
have done our level best in this
regard.

Shri S. M. Banerjee (Kanpur): May
I know the scheme to rehabilitate
these refugees who are now put over
a scatered area? What is the final
arrangement? Have the State Gov-
ernment some plan, or have the Cen-
tral Government thought about that?
May I know also whether a parlia-
mentary delegation is likely to be
sent there to see the arrangements
made? .

Shri Mehr Chand Khanmna: Ag far
ag the parliamentary delegstion is

Notice

concerned, I do not think that I have
anything to do with it. If I as a
Minister, am informed that some of
the Members of Parliament would
like to go there, I shall certainly
take up the matter with the Govern-
ment of Assam.

As far as the rehabilitation aspect is
concerned, we are very anxious that
these people should be provided with
work and not kept idle in the camps,
but that is going to take ‘a little time,
for the obvious reason that the areas
to which they have come are the Garo
Hills. This area will have to be
developed. The economy of this area
will have to be developed, and we
shall also have to formulate separate
schemes, like terracing, afforestation
etc. Action in that regard is being
taken. I have discussedq these schemes
myself with the Chief Minister of
Assam and we are taking appropriate
action in the matter.

Shri Hem Barua (Gauhati): My
humble request to you, Sir, is that you
also should visit these areas.

Mr, Speaker: Invitations are not
extended inside the House,

12,17 hrs.
RE: CALLING-ATTENTION NOTICE

Mr. Speaker: Yesterday, the hon.
Minister had made a statement and I
had kept that pending for any ques-
tions or clarifications that might be
needed. Would the hon. Minister be
able to give those clarifications at 5
p.M, today?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): Yes.

Mr. Speaker: So,
bers concerned may kindly
here in the House at 5 P.M.

the hon. Mem-
remain

Shri U. M. Trivedi: (Mandsaur): We
had tabled some calling-attention
notices about the Jammu explosion.
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Mr. Speaker: It cannot be asked
here,
Shri  Hari Vishnu Kamath

(Hoshangabad): That meang that the
business of the House will be inter-
rupted at 5 p.m.?

Mr. Speaker: Yes.

——

12'18 hrs,
PAPER LAID ON THE TABLE

GOVERNMENT's DECISIONS ON REPORT
OoF Ad Hoc CoMMITTEE oF TOURISM

The Minister of Shipping in the
Ministry of Transport (Shri  Raj
Bahadur): I beg to lay on the Table
a copy -of Ministry of Transport Reso-
lution No, 6-AHC(2)!63 dated the 13th
March, 1964, containing Government’s
decisions on the Report of the Ad Hoc
Committee on Tourism. [Placed in
Library, See No. LT-2581|64].

—

12:18} prs.

PUBLIC ACCOUNTS COMMITTEE
TWENTY-THIRD REPORT

Sori Tyagi (Dehra Dun): I beg to
present the Twenty-third Report of
the Public Accounts Committee on
Audit Report (Commercial), 1963.

12.18] hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-EIGHTH REPORT

Shri Krishnamoorthy Rao
(Shimoga): I beg to present the
Thirty-eighth Report of the Committee
on Private Members' Bills and
Resolutions.
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12.183 hrs.

CONSTITUTION (SEVENTEENTH
AMENDMENT) BILL

REPORT OF JOINT COMMITTEE

Shri Krishnamoorthy Rao
(Shimoga): I beg to presént the
Report of the Joint Committee on
the Bill further to amend the Con-
stitution of India.

EVIDENCE GIVEN BEFORE JOINT COM-
MITTEE

Shri Krishnamoorthy Rao: I beg to
lay on the Table a copy of the evi-
dence given before the Joint Com-
mitltee on the Bill further to amend
the Constitution of India,

12.19 hrs.
ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BILL*

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): 1 beg to move for
leave to introduce a Bill to continue
the Armed Forces (Special Powers)
Regulation, 1958, for a further period.

Mr. Speaker: The question is:

“That leave be granted to intro-
due a Bill to continue the Armed
Forces (Special Powers) Regula-
tion, 1958, for a further period”.

The motion was adopted

Shrimati Lakshmi Menon: I intro-

duce the Bill.

*Published in Gazette of India, Ex traordinary—Part I, Section 2, dated

25-3-64.
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12.19} hrs,

*DEMANDS FOR GRANTS—contd.
MINISTRY OF LAaw—contd.

Mr, Speaker: The House will now
-take up further discussion and voting
on the Demands for Grants under the
«control of the Ministry of Law.

Shri S. M. Banerjee may now
continue his speech.

Shri S, M, Banerjee (Kanpur):
Yesterday, I was speaking on the
question of the separation of the
judiciary from the executive, and I
had given certain instances to show
how the magistracy was handicapped
because their confidential  reports
were written by the additional district
magistrates. I would like to know
from the hon. Minister what concrete
steps have been taken to see that this
particular scheme which has been
hailed by all sections of this House
and alsp outside is implemented in al!
the States in  all  seriousness and
speed.

Then Dr. Ram Manohar Lohia said
something about the condition in
courts. I would like to invite the
attention of the Law Misister to the
corruption thal is rampant in lower
courts. I do nol impute any motive
to the judges or the judiciary. But
the way in which the staff of the
courts function, it is impossible for
anyone to go and get justice. Even
for adjournment to a particular date,
he has to pay something to some
clerk or to some peon or to somebndy
else. This has earned a bad name. It
is calleg in UP FA &1 FBLT
Naturally you can imagine the
amount of frustration caused to a
common man who has nothing to pav
who is denied justice only for this
reason,

An hon. Member:
the Home Ministry.

This relates to

Shri S. M. Banerjee: The Cabinet
‘functions on the basis of collective
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Mr. Speaker: We are dealing with
the Demands of a particular Ministry,
Replies can be given only to those
points pertaining to that Ministry.

Shri S. M. Banerjee: All right.

I come to the question of simpli-
fication of election law. Shri Daji and
other Members have gtated how elec-
tion in this country has become ex-
pensive. It is very difficult for repre-
sentatives of the people to contest
elections unless they have the re-
sources. The return may be filed for
Rs. 11,000, Rs. 12,000 or Rs. 13,000.
But what is the actual position? In
some elections, people have to spend,
and have spent, Rs. 2, 3 lakhs. So
naturally they have to take money
from big business houses and big
capitulists. with the result that when
elected to the House of the People,
they have to translate the policies of
those tycoons into action. They are
almost gagged. They cannot say the
truth. There are subtle ways is which
it is done. In that way, it will be a
mockery of democracy in this country,
if democracy can thrive in this
country only on this basis that those
clected have to act according to those
who want a certain policy to be
sabotaged or changed at their
instance.

What is happening in the country
during the elections? I would request
that either the Chief Election Com-
missionCr or, better still. the heon.
Law Minister. should call a confe-
rence of political parties and prog-
ressive Independents and find out
some ways to reduce clection expenses.
Otherwise, democracy will be so ex-
pensive in this country that those
people who have no money but have
a good heart which bleeds for the
common people will not be able to
contest elections. So I request the
hon. Minister {0 do something in this
regard.

* Moved with recommendation of the President.
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Another point was referred to here.

We were discussing the implemen-

tation or application of the Def-

ence of India Rules and they
the way in which some members
have been arrested. When the

whole question was referred to the
Supreme Court, I remember—though
it was in a minority judgment—even
some of the hon. Judges of the Court
termed this to be a lawless law. I
am told because there was a question
of paying damages if they are relezas-
ed or if it was declared ultra vires or
if some lacuna wag found the Law
Ministry is trying to bring in an
amendment to the Consfitution, After
all, the Constitution has a sanctity.
We all swear by it. In our country,
the Constitution is sovereign, not this
House even. When this House itself
is a creature of the Constitution, can
we possibly amend it only to suit the
convenience of the ruling party?
What is the idea behind it? Simply
some people have been, according
to me, indiscriminately or illegally
detained, to cover up their mistakes
or the lawless law, they want to
amend the Constitution. It will be
‘most unfortunate if this is done.

Mr. Speaker: The law is made Lty
this Parliament itself. No Meémber
should call it a lawless law.

Shri S. M Banerjee: I am not
calling it, it was called by the High
Court Judges.

Mr. Speaker: Lawless law?

Shri S. M. Banerjee: 1 speak sub-

ject to correction, but it was describ-
ed so.

Mr. Speaker: The Judges of the
High Court or the Supreme Court
would not call a law a lawless law.

Shri S, M. Banerjee: They say it
is ultrg vires, illegal.

Mr. Speaker: Ultra vires it is their
job to say. It is only here, inside this
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House. that the Members have this
privilege of calling a law lawless law.

Shri S. M, Banerjee: I am only
saying what the common people say
about it, because I represent the com-
mon people.

If the Constitution is amended
cover it up, I will definitely feel that
it is a mockery of democracy.

Yesterday, we mentioned something
about the constitutional crisis in U.P.
1 am not going into the merits of the
case. I am simply reading out certain
things which have come out in the
newspapers, which I am entitled to
read. where the Centre has Dbeen
brought in, It says:

“Plea to seek President’s Inter-
vention. Move Fails in U.P.
Assembly.

“An unsuccessfu] move was
made today in the Vidhan Sabha
to persuade thc House to seek the
President’s intervention in the dis-
pute between the legislature and
the judiciary.

“The move was made by Mr.
Sharda Bhakt Singh (JS) and
had the support of Mr. Charan
Singh, Agriculture Minister.”

You can imagine how deep it has
gone. Here is an Opposition Mem-
ber, belonging to the Jana Sangh,
moving a resolution that the Presi-
dent should be requested to intervene
in the matter to end this constitu-
tional crisis.

Shri Sinhasan Singh (Gorakhpur):
On a point of order. Any proceeding
of the Assembly cannot be discussed
here in one form or another.

ot tw qawwam  (FRiFAT ):
g JEARN FTAUT A @ ¥ #E
Fae afY fEar 91 2o 7
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Mr. Speaker: discus-

We are not

sing whether it is good or bad. It is
only a fact he is mentioning.

Shri S. M, Banerjee: I am only
reading from the newspaper, I can

show it to him. I am not comment-
ing. It has mentioned the President.
The President is not the monopoly of
the U.P. Government. He is Rash-
trapati for all. The question is whe-
ther Central intervention is neces-
sary. Here i< a State Minister who
supported that resolution of a Jana
Sangh leader. Generally, the Cong-
ress does not see eye to eye with
the Jana Sangh, but there was some-
thing in the resolution which was
suported by Shri Charan Singh, the
Minister of Agriculture in UP.

It has also come out in the news-
papers that ogur Minister without
Portfolio, Shri Lal Bahadur Shastri,
conferred with the Attorney-General,
Shri Viswanathan, the Secretary of
the Home Minister, and the Law
Minister. I would like to know what
the decision is, whether the Centre
is going to intervene or not to end this
constitutional crisis in U.P.

I represent U.P. I come from a place
called Kanpur. If this fight goes on
between the judiciary and the legis-
lature, between the house of justice
and the house of the people, I do not
know what is going to happen to the
people. Let the people of U.P. not
be crushed or sandwiched in this
fight between the judiciary and the
people’s representatives. It will be
wrong. Let us remember, let the
UP. Government and the U.P.
Assembly  Members also remember,
that the Constitution is supreme.
The country, the Constitution and the
poll—these are the three bases on
which we stand. The country comes
first, then the Constitution was fram-
ed, and the framers of the Constitu-
tion envisaged that after all demo-
cracy should function in the country.
And you, as the custodian of demo-
cracy, have very correctly said that
there is a constitutional crisis. The
crisis has to be solved. It does not
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matter if the U.P. Assembly or
Government do not like it, there
should be Central intervention.

Dr. M. S, Aney (Nagpur): Sir, I
have tabled three cut motions in my
name: one for the neeq to appoint
enquiry committee on Mohamedan
Law, second, to point out the need for
expeditious disposal of election (is-
putes and third, to point out the need
to accelerate the work of Law Con-
mission by publication of translation
of laws in Hindi and in regional
languages.

The hon. Members of the House
know that a Law Commission was ap-
pointed and one of its recommenda-
tions was that there were matters with
regard to Hindu Law and Muslim Law
which required to be enquired into.
Consequent upon this recommenda-
tion there was the Hindu Religious
Endowment Commission’s report and
certain Jaws have been brought for-
ward. In the last year’s Budget there
was a provision of Rs. 1,59,600 to con-
stitute an enquiry committee on Mus-
lim Law but in the reviseq estimates
or this year's budget estimates, there
is absolutely no such provision. I want
to know whether this enquiry is go-
ing to be abandoned altogether and
if so, what are the reasons, Have they
abandoned on account of this Emerg-
ency? I do not know the reasons.
Having read about Mohamaden Law
a little bit, I feel that it is a very
complicateq thing and every effort ~
should be made to rationalise it and
introduce certain progressive rules in
its interpretation as they have done
in the case of Hindu religious endow-
ments. [ want to know from the hon.
Minister whether this matter is kept
in suspense as a matter of economy on
account of Emergency. What is the
reason, I do not know. There is the
general reluctance of introducing com-
mon social legislation applicable to
Hindus and Muslimg alike, Care is
taken to see that the laws about Hin-
dus will not apply to Muslims. One
of the real things that needs to be
done for closer integration is to try
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and extend the scope of common
legislation as far as possible. From
that point of view also, my pcing is
important.

My second point is about expediti-
ous disposal of election disputes. Many
hon. Members who have preceded me
have spoken about this. If for half
the period of this Parliament, elec-
tion petitions couid not be disposed
of, it does not speak very well. Some
measure should be devised by the hon.
Law Minister in : sultation with the
Law Commission to remedy this situa-
tion. If election disputes are kept
hanging for the whole period of the
life of a Parliament, they become
simply a source of harassment,
unnecessary waste of time and extra-
vagant expenditure,

I now come to my last point. The
Law Commission are doing very good
work by taking up the work of trans-
lating the important laws in Hindi.
Laws which are frequently used in
courts should be taken up first and
translated in Hindi and other regional
languages also as the States are per-
mitted to make use of their vernacu-
lars in the courts and in schools also.
If this work is simultaneously done, it

van be done expeditiously and the
solution of the question of the
national language will also be
sthereby considerably facilitated;
it will create friendliness and

avoid bitterness among people. The
main thing shoulq be to see that these
languages are properly developed.
This is one of the essential things
which the Law Commission have to
do. The Constitution lays down that
Hindi shall be the nationa] janguage
but it also casts a duty to make that
language a fit vehicle for expression
of further devclopment of progressive

thought. From that point  of
view also, if the translation of
these big and important laws in

Hindi and regional languages is
taken up, 1 feel a very important
step woulg have been taken so that
by the time in 1965 was shali be able
to show somec rea] progress in Hindi
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and other languages. People will not
be so hopeless as Hindi language will
find its proper place.

I have not moved these cut motions
Law Commission are doing very gooc
work by taking up the work of trans-
bring them to the notice of the hon.
Minister. There is one more point.
Many hon, Members referreq to the
importance of the rule of law in a
democracy. There should be due
regard for the. rule of law. Nobody
could take exception to that state-
ment. This House makes the iaws
and rules. If the hon. Memklers of
this House wil] show proper regard
to the procedures, rules ang laws
which guide hon. Memberg in making
laws of the nation, then I am sure
we will set a better example to the
whole of India. People fight outside
among themselves. That is not the
rule of law. Similarly, when legisla-
tion is being discussed in this House,
there is no quorum; the belr is rung
not once or twice but even thrice or
more time in a day. Legislatures
make ]aws so that people may obey
them in the whole country. If they
themselves, the legislators, show scant
regard for the laws, it is not possible
to get proper response from the people
to the appeal to observe rule of law
by which we want the democracy in
this country to be firm and strong.
From this point of view my request
is not so much to the Law Minister
but to the whole body of Members of
Parliament whose responsibilitv it is
to keep quorum. That is the consti-
tutiona) responsibility to which every-

one has taken a pledge. The Mem-
bers on the Government benches
shoulg not always point ocut in the

Members of the Opposition whenever
there is a question of the quorum.
They should see that there js quorum.
It is the duty of the Government, and
the Government is the Government
of India, whether we like it or not.
We have all to see that the work of
the Gbvernment is properly done and
Parliament work is properly carried
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on. Therefore, my earnest request is
that there should be some arrangement
among themselves to see that there
should not be any necessity for the
Speaker to adjourn the House for want
of quorum,

The Minister of Law (Shri A. K.
Sen): Mr. Speaker, Sir, I am deeply
obliged to all hon. Members who have
taken part in the debate, from dife-
rent sections of the House and have
taken pains to throw valuable and
helpful light on the urgent problems
relating to the entire legal system
of the country. I do not mind, if in
doing so, they have forgotten on occa-
sion the strict limits set down for the
Ministry of Law. Many of the matters
to which reference has been made do
not really appertain to our Ministry
at all, for instance, labour courts, the
separation of the executive from the
judiciary which is a matter for the
Home Ministry, and various other
matters which I shall] mention while
1 deal with the points one by one,

Bu; certain fundamenta] questions
that have been raised, whether they
appertain strictly to the Ministry of
‘Law or not, have to be answered on
behalf of the Government. The most
important thing on which stress has
been laid, ang if I may say so, rightly
laid, by various Members including
Dr. Aney and Shri Nath Pai and
others, is the question of the rule of
law.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Shri Nnth Pai did not parti-
ctipate in this debate.

Shri A. K, Sen: I am sorry. It
was Shri Daji. I am obliged to Shri
Kamath for correcting me, which he
frequently does.

Shri Hari Vishnu Kamath: In your
own interest.

Shri A. K. Sen: For mutual inte-
Tests, if ] may say so. Op the question
of rule of law, I think I am at one,
&nd the whole House is at one in our
eagerness to maintain what we call

2658 (Ai)L.S.D.-4
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the rule of law, though our idzas
about what is the rule of law are
not always constant and are not
always the same. For instance Shri
Daji said that in maintaining the rule
of Jaw the courts have to observe the
sweia) concept.  Speaking as a lawyer,
it is difficult for me to gubscribe to
that very dangerous doctrine. If
courts have to interpret law according
to what js called the social concept,
then there will be an end (o the rule
of lJaw. That is my own concept of
the rule of 1Jaw. The court; have no
concept of law except what is written
in the law. They have only to unfold
the written words of the law for the
good of the public. That is their
function. It is not the function »of
the courts, as we have learnt, to
interpret the law outside the words
used and to introduce any concept,
whether it appeals to them or to
others.

Shri P. K. Deo (Kalahandi): I do
rot want to interrupt the hon. Law
Minister, but I would )ike t¢c draw the
attention of the hon. Law Minister
to a statement of the Chief Justice of
the Supreme Court to the elfect that
individual liberty has to be curtailed
¢nd fundamental rights have to be
curtailed for the sake of social justice
which is quite undefined in the Cons-
titution.

Shri A. K. Sen: I have read that
speech myself in the papers, I do not
think the learneq Chief Justice ever
laig down the rule that in interpret-
ing the law they have to deviate from
the written words of the law. What
he said i that in formulating our laws
we have to take account of the
requirements of social justice. There,
we are at one. In fact, he was only
speaking from what the Consti‘u‘ion
has prescribed for us. namely, the
directive principles of the Constitu-
tion: that our law-making must be
underlineq always with the necessity
of bringing about social justice, but
that is a different matter. The courts,
in interpreting law ang applying the
law, only know of one thing: and that
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is, to apply and to explain and to
interpret the law as expressed by the
words employcd by the legislature.

That is their only function,

Shri Daji, in saying that they must
apply the social concept, was, in my

submission, really doing something
completely v.olative of the require-
ments of the rule of law. If he did

so, what is socia] concept for him may
not be the same for some other party
and may not be the same for others,
and social concept varies from Judge
to judge, so that we shall be thrown
back to the olden days when the law
of equity was determined by the
length of the Chancellor’s foot. There-
fore, through centuries of experience
which has served us wel] and served
other countries well, we have accept-
ed this principle, the principle which
runs as a golden threag throughout
the web of our Constitutiona] and
legal fabric, and that is, that the
judge only applies the law as it is
expresseq by the law-making autho-
rity in a democracy, by the Parlia-
ment and the legislatures. And when
the judges forget to do that, they land
themselveg in difficulties.

I hed oceasion to comment upen it
on a previous occasion, when we were
amending the “onstitution, making it
clear that the fresident has the power
to determine, in case of dispute, the
age of retirement of a judge of a high
court, instead of leaving it to the
vagaries of the courts of law to be
decided by apn individual application
or suit. When same judgments were
read on the floor of the House in
which it appeared that the‘Bill, as it
was then discussed in the Select Com-
mittee itself, was discussed by the
learned judges,—I] did not want to say
whether they were right or wrong,—
but I did say that it was not proper
for courts to discuss the merits of a
law, of a Bill, which is under con-
cideration of the Select Committee:
because as it is wel] known, it is one
of the privileges of Parliament that
when a matter is before the Select
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Committee, the discussion on the me-
rits outside must never be allowed.
Thig principle is based on sound com-
mon sense; as we do not discuss the
merits of a matter which is sub judice
in a court of law so as to enable the
judge to bear a dispassionate mind on
the issues involved, so also, in order
to agllow and enable the Members of
the Select Commitiee to bring to bear
a dispassionate and objective judg-
ment on the issueg involved in the
pending Bill, discussion on the merits
are not allowed, and that discussion
which is not allowed to the common
men cannot also be allowed to the
courts or to others.

There were criticisms in some quar-
ters, and I think one or two Bar
Associations passeq resloutiong saying
thay my remrarks were unfortunate
when I said that some judges took a
long view of their role, meaning a
stretched view of their role. For-
tunately, when the matter went up
to the Supreme Court, the Supreme
Court themselveg saig that it was not
proper for the judges to have discus-
sed the merits of a Bill then pending
before the Select Committee. I think
Shri Banerjee, or one of his collea-
gues possibly, read out extracts from
that judgment on that occasion. I am
very glad to say that the Supreme
Court laiq down a very soung prin-
ciple. If that principle is followed in
a Constitution which divides autho-
rity between different organs of Gov-
ernment as ours, where the supreme
authority is vested not in one body
but in different organs like the legis-
lature, the executive ang the judiciary,
we cal] it a system of limiteq Gov-
ernment; that means, a Government
limited by the constitutional frame
work, so that no organ can over-step
the limits set for it by the Constitu-
tion itself. If one tries to do so and
to encroach upon the domain of the
other, conflict is bounq to result. It
is, therefore, of the utmost importance
that these organs keep to their own
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spheres and do not seek to encroach
upon others' domains, which are
reserved for others. If they do, then
the highest court entrusted with the
task of maintaining the limits of cons-
titutional government wil] prescribe
again the ]imits which may never be
transgressed. This is the principle of
law, of constitutional propriety and
constitutional prescription.

| 3 .
1 say this because, while referring
to the problem of rule of law, the
unfortunate incidents, which we ali
regret, in a neighbouring State, had
been referred to by more than onc
speaker, I think including the last, Dr.
Aney. As I said yesterday, we need
not go into the merits of that question.
That would not be proper, because we
do not know how and when and in
what manner that unfortunate con-
flict is going to be resolved. But that
conflict highlights one important con-
stitutional problem, which I had been
referring to ang that is that al] or-
gans of the Government, including the
judiciary, must never try to work or
function in such a manner that they
encroach, even though they may not
do it deliberately, upon the field re-
served for somebody else. 1t is only
by this exercise of this caution and
restraint by Parliament, by our courts
angd by the Government that we shall
al] succeed in preserving the delicate
balance, which must necessarily be
preserved in working a limited Gov-
ernment, which maintains that autho-
rity is not to be centred in one hand
only, but has to be divided into
several hands. The moment the
authority is divided, balance has to
be struck and maintained. That
balance is always disturbed when
those who hold the balance fai] to
exercise the necessary caution or res-
traint. This I address not merely to
ourselves, because we are jecalous of
our paramount right within our own
sphere—the supremacy of Parliament
in its own sphere—but I also address
it humbly, it I may say so, through
you to our Judges, to our courts, who
have to discharge thig most important
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and sacred task of maintaining our
Constitution, ang secing that justice
is done betwecn man and man, and
that no man is deprived of his right
without proper authority and that no
authority is interfered in the exercise
of its lawful functions. Therefore, I
hope that though thig incident in our
néighbouring State has been rather
unfortunate, it will possibly make us
all more cautious and more restrained
in the use of our undoubteq rights
and powers.

Shri S. M. Banerjee: What is the
advice of the Attorney General, to
whom the matter was referred?

Shri A. K. Sen: The advice no
doubt, when it comes and when Gov-
ernment acts on such advice, what-.
ever may be the decision, w'll be com-
municated to the House at the earliest
possible opportunity and the hon.
Member need not at al] be worried
about the fact that the Government
will not communicate its decision to
the House.

Shri S. M. Banerjee: whole
State is on fire.

The

Shri A, K.- Sen: If there is fire one
does not put it down just by words,
but by proper methods. This is all I
have to say about the rule of law.
While I say so, I am extrem:ly proud
again to say that our judicia] system,
our system of law, our courts, cur
judges and those who maintain the
courts, have set a tradition of which
a1 of us are rrovd, and in compari-
son with other judicial systems of tne
world, we have nothing to be ashamed
of. More than once, people learned
in law, well-versed in the affairs of
courts in othe~ courts, have come
here and admired the way in which
our courts function fearlessly and
indenendently, have admired the way
in which our Jaws are framed with'n
the limits of law—when I say law,
I mean the limits of constitutional law
—and the marvellous way in which
they dispense justice, and how even
the highest in the Government obey
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the dictates of law, without trying to
subvert the system,

The difficulties that have occurrcd,
particularly the difficulties relating to

expedition and the cost involved
in litigation, are no doubt difii-
culties which we have to take

note of and to surmount, But never-
theless, they do not make the system
which is essentially a sound one any
the worse. With regard to those diffi-
culties, I shall certainly try to say
what I have to say, though the matter
does not rest with the Central Gov-
ernment entirely, because ag hon.
Members wil] see, administration of
Justice is an exclusively State subject
under the Constitution—it is Item 3
in List II. Therefore, all that we can
do is to render such assistance as we
are capable of and to put into action
a common programme for all the
States relating to administration of
justice by consultation and coordina-
tion of activities, as we try to do
from time to time by periodical meet-
ings of Law Ministers.

Let me first deal with these two
matters. namely, the cost involveq in
our litigation and secondly the delay
involved. Compared to other coun-
tries, the cost possibly would not be
too great, but compared to the pur-
chasing power of the income of our
common man, the costs, I have no
hesitation in saying, are undoubtedly
heavy for the common man. The sys-
tem is such, the charging of fees by
lawyers is such—ang the absence of
a system of free legal aid to the poor
makes it much worse—that the com-
mon man frequently goes back, as has
been rightly said by one of the hon.
Members, {rom the portal; of justice
empty-handed. There can be no more
severe condemnation of a system of
justice than that a poor man has to go
back without getting the fruits of
justice simply because he has no
money to pay for justice. In other
countries where litigation ig very ex-
pensive, I'ke England, where you have
the dual system of attorneys and bar-
risters and it is much more expensive
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than in this country, this great evil
has been remedieq by the formu'ation
and by the functioning of an admir-
able system of lega] aid to the poor,
so that today the litigant public and
the bar have both prospered and bene- |
fited by this system. There is hardly
any unemployed lawyer in England
today, thanks to the system of legal
aid to the poor, anq there is no poor
litigant in England today who caunot
get justice simply because he has not
got the means to pay for it.

13 hrs.

Hon. Members will, therefore, re-
call—it is quite truec and I acknow-
ledge it with a decp sense of shame—
that I had referred to it year after year
ever since 1957 when 1 took charge
of this Ministry and initiated the
first enterprise for bringing about a
proper and scicentific system of legal
aid for the poor. We diq work out a
scheme and set up a committee, That
scheme was circulated to the different
States and in 1960 when the Law
Ministers met we placed it before
them. But, unfortunately, it appeared
that the States were not prepared to
bear the cost of the scheme. In fact,
the actua] volume of expenses were
not even worked out. They can never
be worked out unless they are put
into action. This scheme was formu-
lateq by studying other schemes in
advanced countries 1like England
where this scheme has worked very
well. The scheme was applied par-
tially and fairly successfully in the
State of Kerala. and in sn far as it has
been applied it has worked very well.
The whole scheme, T must say with a
sense of shame, has foundereq arnd
has made no progress simply because
we have not the money. I have not
been able to persuade the Central
Government to find the ent‘re money
nor have I been able to influence the
States to agree upon footing the en-
tire bill. Therefore, what we are do-
ing is only that the Scheduled Castes
and Scheduleq Tribes are getting the
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benefit of legal aid, and the poor peo-
ple belonging to other categories are
not yet enjoying that benefit. I have
no doubt in saying that today in our
scale of priorities........

Shri Sinhasan Singh: In Uttar Pra-
desh even the Scheduled Castes are
not getting this aid.

Shri A. K. Sen: Then the State is
not bearing 50 per cent of the cost.
The Centre will always pay 50 per
cent of the cost if the State bears 50
per cent.

Shri Sinhasan Singh: That means
they are not paying 50 per cent?
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That is the position. 1 lhave no
doubt, let ug all frankly admit, that in
our scale of priorities today a factory,
an irrigation canai and such other
things enjoy much greater importance
than the system of justice which. in
my submission, is of paramount im-
portance and a system which must
see that the poor man gets justice. I
have not been able to follow myself
why we have been miserly in allocating
the necessary funds. The funds,
I am sure, will not be very great.
Ag between the States and the Centre
the funds for working the scheme will
not be very great, I can assure the
House, and yet the funds have nbt
come. I always hope that before I
lay down the reins of responsibility of
this Ministry, when 1 retire {rom
this Ministry, I will be able to see a
fine, scientific system of legal a‘d for
the poor being well established. I
do not know if :hat dream of mine,
that great hope of mine will mature
before I leave this Ministry.

An Hon, Member: Abolish court-
fees and stamp duty.

Shri A. K. Sen: About court fees,
stamps and so on I cannot say any-
thing, because it is entirely for the
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States to see whether they will go bn
charging for stamps and court {ees.
But f you have, azain, a good system
of legal aid for the poor, the court
fees and stamps would not come in
the way, as in England, because a
poor litigant will be exempt from
paying court fees and for stamps.

Therefore, the evils of a costly sys-
tem of justice are completely mitiga-
ted by an admirable system of legal
aig for the poor. In his ceclebrated
book The Road to Justice, Lord Jen-
nings has detaileq how in olden days
—he is quoting from Dickens’ Pick-
wick Papers and others—a man who
entered the portals of justice never
went back except in rags, except in
tattereq clothes. Every liligant who
went to the courts then went back
completely impoverisheq and pau-
perised. But, he says that those days
are gone today because today the
admirable system of legal aid for the
poor has brought justice to the duor
of the common man. As I said, all
these criticisms are inherent in a
system of free justice like ours where
you have to engage professional men
to do the job and the State re-
quires some funds to run the system.
But those evils can be completely
met, as I said, by this system of legal
aid for the poor.

Then, Sir, with regard to expedi-
tion, however much you may cry
unless, again, we appoint enough
judges and enough courts we shall
never be able to tackle the probiem.
Litigation in every form has grown.
Look at the large number of com-
plaints. Even Sarpanches and Nyaya
Panchayats have to adjudge cases
every day. Every day new rights are
created, and when you create new
rights you at once create new liti-
gation. Shri Chatterjee rightly re-
ferred to the expeditious way in
which the People’s Courts work in the
Soviet Union. In fact, they work in
other countries too. The reason is, if
I may tell him—I have found it out
myself—in the Russian part of Russia
only there are 36,000 courts—People’s
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Courts—and each court sometimes
has more than two benches. Ag a

result of that, their work from day to
day never accumulates. Butl here we
have got only District Courts or Sub-
Divisional Courts at the most, and
every one has to run to the city or
sub-divisiona] headquarters for filing
his plaint. With the lim'ted number
of magistrates ang judges that we
have, it is not physically possible to
cope up with the work. I have inti-
mate knowledge of the courts of law
having lived there all my life.

Shri K N. Tiwary (Bagaha): Now
we have Nyaya Panchayats.

Shri A. K. Sen: I am coming to
that. Unless you increase their num-
ber anq vou also make the procedure
simpler—that we have been trying to
do—matters will not improve. Sc
for as Nyaya Panchayats are con-
cerned, we must give them a fairly
good jurisdiction. Just now, in fact,
one of our most competent officers,
Shri Rajagopalan, who headed the
committee we set up for reporting on
the Nyava Panchayats, has come out
with an admirable report. I th‘nk we
ploced it on the Table here. Now I
hzve been given a copy of the Manual
that he has prepared for our Nyaya
Panchayats. It is an admirable thing.
T think T shall publish it as soon as
I can for the kncwledge 'of our people
as also for the benefit of our hon.
Mt mb2rs here. In that a simple pro-
cedure has been laid, how a plaint is
to be filed, how the thing is to be
carried out expeditiously in a court
of 'aw etc. If that system can be ap-
plied at least in our inferior courts,
I think the problem of expedition,
with t*u uppointment of a large num-
ber of magistrates and judges, will be
successfully met. But the States and
the Government must be prepared .to
pay the bill for a large number of
magistrates and judges. You cannot
do the work of 100 people with oniy
5 people. Nobody can do it.

An Hon, Member: Appoint
rary magistrates.

hono-
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Shri A. K. Sen: Now, Sir, the next
quesii.n is about elections—I am only
taking up the fundamental questivns.
Having regard to our experience in
the last three gencral clections, 1
have asked the Chief Election Cum-
missioner to submit a report as quick-
ly as he can giving h’s recommende-
tions for such changes in the law as
he may deem necessary. 1 propose iv
put that report before the House and
have a discussion on it, so that we
may discuss the report of the Chief
Election Commissioner and arrive at
our own decisions either to accept his
report in toto or w'th such variations
as we may think fit and proper.

13-10 hrs.

[MR. DepuTY-SPEAKER in the Chudir]

But what I want to emphasise is that
with regard to this question of clec-
tions lct us not be divideg party-wise.
Election is one thing which must be
kept above party level, and I am
very proud to say that we have so
far succeeded in do'ng so. And that is
the secrct of the great success we
have achieveq in initiating a system of
adult franchise, including 200 million
of adult voters within its fold, and
in holding electiony spread ovcer this
vast country, from Ladakh to Cape
Ccmorin, travers'ng wide, high moun-
tains, rivers and so on, with such
specd and efficiency simply because
on the question cf eleclions, procedure
and machinery, we have not in this
House ever been divided on porty
lines. We have alwayvs trecated the
Chief Elcetion Commissioner almost
on the same Ievel as the  Supreme
Court Judge so that we have not
allowed him to be criticised for any-
thing excepting on matters of princi-
ple. If we continue our convention
in that line, I have no doubt that ‘cur
olection system, our election machi-
nery ang the guarantee it bring; {°r
ensuring a f+ir and impartia] clectiun
wll always b2 a matter of pride for
us, bcoause unless  the machinery
works impartially and fairly there can
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‘be  no parliamentary democracy in
the true sense of the term. Other-
wise, elections will always be forged
elections and only chosen men would
be elected anq the machinery w:ll
only register those votes which may
be considered as convenient. There-
fore, it is not necessary to go into all
the details of the matters that have
becn raised rrgarding the eleciions.

But one matter 1 want to menticn
specifically, and that is the question
of election expenses, which was re-
ferred to by the last Speaker, Dr.
Aney. All of us have been worried
at the enormous expenditure which
elections involve nowadays both for
Assembly seats and also for Parliamen-
tary seats. I was very jealous of Shri
Sinhasin Singh when he tolg us that
he spent only Rs. 300. Wel), 1 wish
him to come to Caleutty or near about
and try to run an election.

Shri Sinhasan Singh: It is 2 rich
and wealthy city, rolling in money.

Sk+i A. K. Sen: It is not such a
wealthy city. Even in the villages the
amount of petrol consumed is quite
heavy. I have tried to figure it out
and there are several reasons. I en-
tirely agree with hon. Member; that
unless there is some change none but
the rich or none but the candidates
pronosed by rich parties or parties
having large funds at their command,
including the party of Dr. Sen oppoe-
site, can stand for election.

Shri Ram Sevak Yadav: Unless
you remove the economic disparities
it is not possible.

Shri‘ A, K. Sen: The Congress Party
is a big party. But other parties aiso
have large funds at their disposal.

As T said, let us be quite clear on
this tha.t it will not be possible for a
man with ordinary means to stand
for elections, and having regard to our
taxation structure and our objective
of ensuring equality of income verv
few people a generation from now
on would honestly be able to accu-
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mulate such savings as would enakle
him to spend so much money for
eletcions. As a result, only a few
types of people would come into
the political arena to fight election
battles anq possibly the best elements
might not be willing to risk the
chances of not only losing the elections
but also losing such large sums of
maner. It is, thercfore, of the utmost
‘mporiince, and T agree with the hon.
Members who have raiseq this point
—and this point has been raised from
all sect'ons of the House including this
side—that we must make all genuine
efforts to see that elections are not
made into a question of horse trading
where whoever pays more wins the
elections.

There are several things we have
1o attend to in order to ensure that.
Firstly, the size of the electorate and
the media ¢f mass communication
nec~ssary to reach such a vast elec-
torate. In England anq America we
have seen the expenses becoming com-
paratively cheap hy rcas'n of the 1~ ¢-

vis'lon. A mny rcaches m s of
volers in o seccnd through the (cle-
vision. So that all this paraphernalia

of holding meetings at every village
and at every corner with microphones,
with posters, with leaflets and every-
thing else is dispensed with in those
countries. Imagine the expenses that
we have to incur for a parliamentary
scat in an urban area, the amount to
be spent for publicity material alone
for meetings, the petrol consumed and
other things. Let us all figure it out

honestly among ourselves without
giving our language a public shade.
Then we shall find out that having

regard to the size of the electorate and
having regard to the necessity of
reaching the voters, each one of
which has the right to vote and the
absence of modern equipments to
rcach each votes, the expenses become
very high.
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Shri A. K. Sen: That was a sugges-
tion made to the Chief Election Com-
missioner. Hon. Members may recall
that many pecnle felt, irrespective of
party effiliations, that at least that is a
check. -

An hon. Member:
check.

There is no

Shri A. K. Sen: Anyway, we shall
discuss it later. I agree that it has
not been a very effective check and
1 am completely convinc:? that by
merely putting a 1'mit in law for
election expenses you will not solve
this problem; but, by changing this
law you will not solve this problem
either. This problem can only be
solved by the State supplying for the
electorate at the time of elections
those facilities, supplying some faci-
lities to the cand'date who contlest
the elections, which alone will make
the expenscs of each individual can-

didate to come within reasonable
limits.

Shri Himmatsingka (Godda):
What about Pakistan’s basic demo-
crarcy?

Shri J. P. Jyotishi (Sagar): What

are those facilities?

Shri A, K. Sen; I have not thought
about it myself. It will possibly vary
from place to place; it will vary
according to the nature of the terrain,
the nature of the people, the nature
of the communications involved etec.
But I am convinced that by changing
the law only you will not solve the
problem. We have to afford those
facil'ties to the candidates so that they
can reach the voters and try to con-
vince them either on their gide or
against the opposite side, according
to known methods.

Shri Sinhasan Singh: By removing
the limitation on expenses you will
make the man honest.

=t TRAAE e fager F R
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Shri A. K. Sen: That is a different
matter. As I said we need not go:
into those questions because we
all know that by merely changing
the law putting a lega] limit you ao
not solve the probiem.

Then, Dr. Lohia raised the other
important question about the protec-
tion of all minorities in this country.
He says the Government has failed to
give protection to- every one in this
country and to uphold article 21 and,
therefore, he says the Law Min'stry
should not be voted a single
rupee. Whether it is the responsibi-
lity of the Law Ministry or not to-
proteci the minorities is a different
matter. 1 could have answered this
objection merely by saying that it is
not my responsibility. but I do not in-
tent to do so, becausc that would be
really avoiding the issue which is
basic. T strongly deny, anq it will b~
unfair to our great democracy, iff
any suggestion is ever made that we
have failed to afford the completest of
protection to our minorities, and T
think this House will completely dis-

approve of any allegation of this
nature.
Shri Ram Sevak Yadav: What

about Rourkela and Jamshedpur?

Shri A, K. Sen: The minorities in.
this country have enjoyed the greatest
of rights. We are proud that the
Chairman of the Rajya Sabha br the
Vice-President is a representative ot
the minority community. We are
proud that two of our esteemed ccl-
leagues in the Cabinet are members
of the minority community. The
Constitution which guides bur desti-~
nies knows no difference between @&
member of the majority community or
the minority community. The Consti-
tution guarantees equal rights for all;,
and our courts have never hesitated
in see'ng that those who are in charge
of administering our laws observe that
great principle of equality.

Shri Ram Sewak Yadav: What is
the practice? A man is released from:
jail even before his term expires,

while a poor man suffers? What is

- oo
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the reply to this?
vati?

What about Nana-

Shri A, K, Sen: As I say, this
country is proud of the fact that those
who have been administering our
laws, our Parliament and our courts,
have given the completest of protec-
tion to everyone, whether of the
majority or of the minority, and
there is no minority or majority in our
legal system., Everyone is a citizen
of India.

Shri Hari Vishnu Kamath: Even
in the Constitution the word ‘mino-
rity’ is not mentioned at all.

Shri Rem Sewak Yadav: 1 will

bring to the notice of the hon. Minis-
ter .

Mr, Deputy-Speaker: Order, order.

Shri Ram Sewak Yadav: * *

Mr. Deputy-Speaker That will not
form part of the record.

Shri Ram Sewak Yadav: * °*

Shri A. K. Sen: If there is one
thing that we have achieved during
the last 17 years of our free govern-
ment it is this that we have demons-
trated openly and publicly to the
whole world that any member of the
country, whether he belongs to one
religion ar another, to one linguistic

group or another, can aspire to and:

has, in fact, reached the highest limits
of governmental authority. On the
contrary, the allegation has been that
this Government and this Parliament
has been more partial to the mino-
rities.

-

I read the other day one paper in
which it is said, “Why should the poor

Hindus be given protection? They -
should all become Muslims; then
Pandit Nehru’s Government will

afford them protection.” I was amaz-
ed to read that. But while I was
amazed, I felt also very proud that
it is an acknowledgement of the

CHAITRA 5, 1886 (SAKA)

for Grants 7418
anxiety and the faith of this Govern-
ment in its determination to uphold
the two rights to every citizen of the
country and I strongly refute any sug-
gestion that anywhere in this country
during the last 15 years the minorities

have been denied the fullest protec-
tion of law.

Shri Hari Vishnu Kamath: Pakis-
tan still falsely maligns us.

Shri A. K. Sen: We are not in the

habit of accepting Pakistan as a pre-
cedent.

Shri Hari Vishnu Kamath: Coun-
ter the propaganda,

Shri A, K, Sen: We accept Pakis-
tan as a precedent for other things but
rot for good behaviour.

Shri Hari Vishnu Kamath: Counter
the false propaganda against us,

Shri A. K. Sen: Yes, of coursc, in
that certainly it has set down a very
good precedent; but in matters of good
behaviour, I hope, we shall not, in
this House at least . . |,

Shri Hari Vishnu Kamath: I said,

“What are you doing to counter that
false propaganda?”

Shri A. K. Sen: That is for the
hon. Prime Minister to answer; I can-
not. But I shall certainly join in any
endeavour that the hon. Member
makes in countering the false propa--
ganda.

About the separation of the execu-
tive from the judiciary, it is true again:
that it is not our responsibility; but
I personally feel that there can be no
freedom and independence of our
judges unless the judiciary is com-
pletely free from the executive. From
the progress report—I think, it is sub-
mitted by the Home Ministry from
time to time—I find that in eight

. States a complete separation has been:

¢*Not recorded.
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brought about and in some other
States it is in the process; but in those
States where they have not yet been
able to achieve a complete separation,
I hope, they will try to accelerate the
pace as much as they can. In fact,
while 1 was addressing the Assam
State  Lawyers’ Convention—Shri
Barua was _there—last time 1 parti-
.cularly emphasized this aspect of the
problem because in Assam I find, as
was pointed out by the President in
his own address, they had not brought
about yet a separation of the judi-
ciary from the exccutive. I have no
doubt that the Home Ministry here
is keeping its attention closely fixed
to this paramount need of separation
of the judiciary from the executive.
I have no doubt that when the Home
Ministry’s demands come if hon.
Members raise this point, the hon.
Home Minister will be able to answer
the point much better as to the steps
they have taken.

I do not think there are any other
fundamental matters which 1 have
left out and I am afraid, I have not
the time to deal with other details
which have been raised excepting one
point which Shri Trivedi mentioned
about the CPWD ani the Railways
not consulting the Law Ministry in
appointing persons as arbitrators, I
find that in the CPWD contracts them-

selves the arbitrator is mentioned.
The Railways, of course, function
separately. In most of the CPWD

contracts it is mentioned that in case
of dispute the Superintending Engi-
neer or some other officer would be
the officer chosen for adjudicating
upon the disputes as an arbitrator.
In rcgard to other matters, it never
comes to us individually like this: but
for cases over Rs. 1 lakh we have a
panel of High Court Judges, eminent
judges, like Shri V. R, Sen, retired
Judee of the Nagpur High Court—this
is the Delhi list that I am giving; we
have the Caleutta list and the Bombay
list—SW-i Bind Basni Prasad, Shri
Randhir Sinrh, Shri Brij Mohan TLal.
There are about 20 ex-High Court
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judges who are on the panel and the
dcpartments take anyone of them
from this panel. When disputes arise
between arbitrators, it is referred to
the umpire.

Similarly, we have a panel of Dis-
trict Judges for matters involving an
amount of less than Rs. 1 lakh and
from that panel they take. For each
individual case it is not necessary
that the Law Ministry should be con-
sulted. Il is not proper either. When
you have fixed a panel of High Court
ang District Judges, you leave it to
them in case a dispute arises. In
most of the other contracts of De-
fence, CPWD, Railways and so on,
the arbitrator is mentioned by the
parties themselves; so, the question of
anybody else being appointed does not
arise.

Shri R. Barua (Jorhat): What about
the proposed legislation for the terms
and conditions of service of the em-
ployees of the Seccretariats of the two

Houses? Is any legislation proposed to
be brought for defining the service
conditions .

Shri A, K. Sen: Scrvice condi-

tions is the Home Ministry’s function.

Dr, M. S. Aney: A reference to
the Mohammedan Law Enquiry Com-
mittee has been omitted this year and
no provision is made.

We have not de-
cided to appoint it yet. As the hon.
Member is aware, after the emer-
gency and in view of various other
factors which I do not want to men-
tion in the House, the Government did
not think it proper to proceed with
the enquiry commission. It was not
“of such an urgent nature just at this
time.

Shri Sinhasan Singh: What are you
doi~7 with the Religious Endowments
Biii?

Shri A. K. Sen: About the Reli-
gious Endowments Bill, the Commis-
sion’s report wag placed. It has been

Shri A, K, Sen:
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considered by all the States. A sub-
committee of the Cabinet is now en-
quiring into the various suggestions
made by the different States and other
authorities. Because all the States are
not uniform in their views about the
necessity of a central legislation, we
are now studying the matter
and a high power sub-committee
of the -Cabinet has been formed.
hope, we shall come to a decision
before long.
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Shri A. K. Sen: If there has been
any such case, it is most unfortunate.
If the hon. Member sends such a case,

we shall, no doubt, make an inquiry
in this matter.

Shri Hari Vishnu Kamath: His
point is different.
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Shri A. K. Sen: That is a case. A
case necd not be in a court. A case

means an instance. I do not know of
any such instance.

Shri Hari Vishnu Kamath: My
hon. colleague, Shri R. Barua, asked
a question but, T am afraid, the hon.
Minister could not quite appreciate
it. Yz question was this. Under
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article 98 of the Constitution there is
a provision in clause (2) that, ‘“Parlia-
ment may by law etc.”. There are
several other articles like that which
state that Parliament may by law
provide for certain things. Here this
article says:

“Pariiament may by law regu-
late the recruitment, and the
conditions of service of persons
appointed, to the secretarial staff
of either House of Parliament.”

Pending such legislation, the Presi-
dent may do this or that, under clause
(3) of Article 98. We want to know
the position regarding this. Who will
introduce the Bill?

Shri A. K. Sen: I am not quite sure,
but I think that this particular matter
would be one pertaining either to the
Department of Pariiamentary Affairs
or the Ministry of Home Affairs;
certainly it does not pertain to my
Ministry. So, I am not in a position
to answer.

Mr. Deputy-Speaker: 1 shall now
put all the cut motions to vote.

All the cut motions were put and
negatived

Mr. Deputy-Speaker:
is:

The question

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sumgs necessary to
defray the charges that will come
in course of payment during the
vear ending the 31st day of March,
1965, in respect of the heads of
demands entered in the sccond
column thereof against demands
Nos. 74 to 76 relating to the
Ministry of Law.”.

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha, are reproduced below—
Ed.]
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DEMAND No. 74—MINISTRY oF LAw President to complete the sum
“That a sum not exceeding :e;.e;sarynto defray. the charges
Rs. 42,22,000 be granted to the o wit, come in course of
President to complete the sum payment during the year ending

the 31st day of March, 1965, in
respect of ‘Overseas Communica-
tions Service'’.”

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
the respect of ‘Ministry of Law’.” Demanp No. 100—Posts ANp  TELE-
GRAPHs (WORKING EXPENSES)
DemMAND No, 75—ELECTIONS
Mr, Deputy-Speaker: Motion mov-
“That a sum not exceeding ed:
Rs. 78,74,000 be granted to the
President to complete the sum “That a sum not exceeding
necessary to defray the charges Rs. 1,13,45,76,000 be granted to the
::;;?exxﬂ:lur(;::eth em ecac;urs:dir?gf President to complete the sum
y enadin necessary to defray the charges
the 31st day of March, 1965, in which w)ill come yin iourse gof

respect of ‘Elections’.” payment during the year ending

the 31st day of March, 1965, in
respect of ‘Posts and Telegraphs
(Working Expenses)’.”

DeEmMAND No. 76—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Law

“That a sum not exceeding

Rs. 2,02,000 be grantedq to the DEMAND No, 101—PosTs AND TELE-
President to complete the sum GRAPHS DIVIDEND To GENERAL REVE-
necessary to defray the charges NUES AND APPROPRIATIONS TO RESERVE
which will come in course of FunDs

payment during the year ending

the 31st day of March, 1965, in Mr_ Deputy-Speaker: Motion mov-
respect of ‘Other Revenue Expen- ed:

diture of the Ministry of Law’.”
“That a sum not exceeding
DEPARTMENT OF POsTs AND TELEGRAPHS Rs. 11,09,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of

DEMAND NO. 98—DEPARTMENT OF PosTS
AND TELEGRAPHS

Mr, Deputy-Speaker: Motion mov- payment during the year ending

ed: the 31st day of March, 1965, in
“That a sum not exceeding respect of ‘Posts and Telegraphs

Rs, 8,97,000 be granted to the Dividend to General Revenues and

President to complete the sum Appropriationg to Reserve Funds’.”

necessary to defray the charges

which will come in course of DeMAND No. 102—OTHER REVENUES Ex~

payment during the year ending PENDITURE OF THE DEPARTMENT OF

the 31st day of March, 1965, in PosTs AND TELEGRAPHS

respect of ‘Department of Posts

and Telegraphs'” Mr, Deputy-Speaker: Motion mov-

DemANp No. 99—Overseas Communt-  ed:

ATIONS SERVICE .
¢ “That a sum not exceeding

Mr. Deputy-Speaker: Motion mov- Rs. 24,29000 be granted to the
ed: President to complete the sum
“That a sum not exceeding necessary to defray the charges
Rs. 1,45,48,000 be granted to the which will come in course of
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payment during the year ending
the 31st day of March, 1965 in
respect of ‘Other Revenue Expen-
diture of the Department of Posts
and Telegraphs'.”

‘DEMAND No. 145— CaprrAL OUTLAY ON
PosTs AND TELEGRAPHs (NOT MET
FROM REVENUE)

Mr, Deputy-Speaker:
ed:

Motion mov-

“That a sum not excceding
Rs. 38,53,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
‘the 31st day of March, 1965, in
respect of ‘Capital Outlay on Posts
and Teclegraphs (Not meet from
Revenue)'.”

DemanD No, 146—OTHER CAPITAL OUT-
LAY OF THE DEPARTMENT OF PoOsTS
AND TELEGRAPHS
Mr. Deputy-Speaker: Motion mov-

ed:

“That a sum not exceeding
Rs. 42,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of ‘Other Capital Outlay
of the Department of Posts and
‘Telegraphs'.”

Shri R. Barua: I beg to move:

“That the demand under the

head Department of Posts and
Telegraphs  be reduced by
Rs. 100.”

fINeed for rebuilding the Jorhat Post
Office. (2)]

“That the demand wunder the

head Department of Posts and
Telegraphs  be reduced by
Rs. 100.”

{Need for a telephone exchange build-
ing at Jorhat. (8)]
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“That the demand wunder the
head Department of Posts and
Telegraphs be reduced by
Rs. 100.”

[Need for g crash programme for con-
structing staff quarters. (4)]

“That the demand under the
head Department of Posts and
Telegraphs  be reduced by
Rs. 100.”

[(Need for avoiding wastage in Stores.
(5)1.

Shri Yashpal Singh
beg to move:

(Kairana): 1

“That the demand wunder the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs. 100.”

[Need to open mew Post and Tele-
graph Offices in rural areas. (6)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs. 100.”

[Need to comstruct quarters for em-
ployees. (7)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs. 100.”

[Need for increasing the facility for
sending telegrams in Hindi. (8)]

“That the demand wunder the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs. 100.”

[Need to instal teleprinters for trans-
mission of material in Hindi. (9)]

Mr. Deputy-Speaker: These De-
mands anq Cut Motions are now be-
fore the House,
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Dr. Ranen Sea (Calcutta East): At
the outset, let me welcome the forma-
tion of the Department of Posts and
Telegraphs. It is a matter for grati-
fication that the Posts and Telegraphs
Department has been separated from
the former Transport and Communi-
cations Ministry. It is also a matter
for gratification that this Department
is handling an increasing volume of
work and is trying to cater to the
growing needs of the people.

1f we go through the report, we find
certain encouraging features. For in-
stance, new, sections are be.ng opened.
This department has started making
a profit. It employs a total of nearly
4 lakhs of employees. Yet I must
point out that the P. & T. Board does
not enjoy the same status as the Rail-
way Board, even though it pays the
snme pereentage to the general reve-
nues as the railways.

Shri Hari Vishnu Kamath: It is a
new creation.

Dr, Ranen Sen: Last year, the De-
partment paid Rs. 4 crores to the
general revenuces. Still, the P. & T.
Board is not an autonomous body like
the Railway Board. In matters of
overall schemes intended to provide
amenities or facilities to the staff, the
Finance Ministry is the supreme
authority still, and unlike in the Rail-
way Board, everytting in this regard
is being determined by the Finance
Min'stry. It is high time that the
Government of India try to improve
the status of this Department and give
it the same status as that of the Rail-
way Board, .because that will facilitate
the better functioning of ‘he P. & T.
Dopartment, and thal will be conduc-
ive to the interest of the public as
well.

While I congratulate the Depart-
ment on doing some good work, and
I wish that it will go on doing some
more good work for the interest of
the people and the country, I would
like to make some criticisms and point
out certain difficulties and bottle-

MARCH 25, 1964

for Grants 7428
necks. Firstly, I want to refer to a
very important question which was
raised the other day by my hon.
friends Shri Daji, Shri Warior and
some others, regarding the proposed
contract with the Bell Telephone com-
pany of Belgium. There are two as-
pects in this case which I would like
to raise again. Of course, there were
some questions put the other day and
some answers were also given, but I
would like to raise this issue again.
After I have gone through the answers
given by the hon. Minister, I still find
that it is quite evident that the equip-
ment for 48,000 telephones will cost
us Rs. 50 lakhs more as compared with
the quotations given by the other
companies, for instance, the Japanese
ones, and this amount has to be paid
in foreign currency. This is another
very important matter. Added to this,
30 per cent. will have to be paid by
way of customs duties etc. on Gov-
ernment imports. So, naturally, the
figure of Rs. 50 lakhs would go up to
about Rs. 70 lakhs. Then, there are
Government charges which include 58
per cent. interest on loan, 15 per cent.
on technical maintenance etc. The
result is that ultimately it would go
up to nearly one crore of rupees.
This is the calculation that I have
made. That means that for 48,000
telephounes, this country has to pay
Rs. 1 crore more. It comes to nearly
Rs. 40 per telephone as the recurring
expenditure. It means that the nublic
has to bear Rs. 40 more berause of
our Government entering into these
negotiations for finalising the contract.

The second point in this regard is
this. The other day the hon. Minister
said that the factory would be cheaper.
1 would like to know what this mys-
tery of cheapness is. Firstly, the BTM
has nelther guaranteed the prices of
machinery nor of raw materials. Take,
for cxample, the case of a lathe
m~chine which would be necessary.
BTM Mill nott supply the Iathe
machine but the Department will have
to prorure it from ou‘side. Supposing
they have quoted Rs. 5000 for =
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machine, since they are not supplying
the marhine, Government will have to
procure it from outside and may have
to pay Rs. 10,000 or Rs. 15,000 for that.
So, it is no good saying that it will
be cheaper. Ultimately, it will be
costlier. ‘

Again, the third point is this. The
other day, the hon. Minister has said
in the course of his replies to ques-
tons that out of the three officers, cne
Mr. Vasudevan, who is supposed to be
an expert, has recommended this deal
Why did Government reject the opi-
nion of the other two officers? What
is the reason for that? I did not want
to mention any name, but since the
hon. Minister had mentioned the name
of the officer here on the floor of this
House the other day, I am also men-
tioning i{; ctherwise, I would not have
mentioned it at all. Is it because of
the fact that this officer is a ncar-
relative of our Finance Minister? Is
it due to the pressure of the Finance
Minister on the department that the
recommendation of this officer has
been accepted and the position taken
by the other two officers was not con-
sidered at all? I want a clear answer
on this point.

My next point is that as was point-
ed out the other day, this company is
a counterpart of the French company
CGCT. They are al] affiliated with or
subsidiary to the Amcrican Company
ITT. This counterpart French com-
pany took part in espionage work. It
has been proved and established, and
it was reported in the Cairo newspa-
pers and it is also known to the Gov-
ernment of India. I do not know why
such a company has been entrusted
with the task of this telephone busi-
ness. This is a scrious thing from
the economic and the political point of
view. This is a completely undesir-
able proposal. I hope the Govern-
ment of India and the hon. Minister
will take adequate steps not to enter
into such negotiations and such con-
tracts.
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While 1 have admitteq certain
achievements of the Depariment, it is
my duty also to point out certain
shortfalls, certain loopholes and cer-
tain lacuna. The first point in this
regard is in regard to the posts and
telegraphs buildings. It is common
knowledge, and it is also mentioned
in the report that the volume of work
is increasing. But look at our post
offices in cities or towns. They are
in a horrible condition of overcrowd-
ing and great congestion. This is our
own experience. We have got infor-
mation from various parts of the
country. This is the common com-
plaint of the public. The efficiency of
the service has deteriorateq and the
public suffers. Therefore, it is high
time the P. & T. Depariment took cog-
nisance of this,

Last year the then Minister in
charge promised that Government was
going to take certain vigorous steps
in regard to staff quarters and office
buildings. But during the year, we do
not notice any sign of improvementin
the position. I would not have raised
this question if it had not affected
the employees and public as well.

Shri Yashpal Singh: On a point
of order, There is no quorum.

Shri Hari Vishnu Kamath: The first
quorum bell to be rung today.

Mr. Deputy-Speaker: It is not a

point of order.

Shri Hari Vishnu Kamath: Any
question of violation of the Constitu-
tion or Rules can be brought in-as a
point of order,

Mr. Deputy-Speaker: The bell is

being rung—Now there is quorum.
Yes, Dr. Sen.
Dr. Ranen Sen: 1 was speaking

about the staff position. We have
found that the people working in the
post offices are overworked. When we
made enquiries, we came to know cer-
tain very wonderful things. In the
whole process of sanctioning of posts,
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Tecruitment, training and police veri-
fication, there is a bottleneck created
and as a resuli for months and months
posts are not filled up. It is for the
Minister to look into the matter and
see why there is this under-staffing.
This goes on to the detriment of the
interests of the public as also of the
.employees.

Here I want to raise another point.
I have not been able to understand cne
thing, and I hope the Minister will ex-
plain. In the report, I find stated that
at the present moment, the Secretary
of the Department of P. & T. is the
‘Chairman of the P. & T. Board as well
as the Director General of the P. & T.
How can all the three functions be
discharged by one person.

Shri Hari Vishnu Kamath: He is
very efficient perhaps,

Dr. Ranen Sen: But I want to know
how he could devote sufficient time
to each of these functions. Anyway,
it is not possible for any one person
to do these three jobs.

Now I come to the question of em-
ployees’ housing. I have already re-
ferred to the promise of the then
Minister last year to improve the
housing conditions. Compared to the
railway employees, their housing con-
dition is very bad. Compared tc
other Departments of Government,
the hous‘ng condition ¢f the P. & T.
department is the worst,

I want want to refer to certain de-
mands of the employees here. In page
31 of the Demands for Grants, they
speak of enlargement of the P. & T.
Welfare Fund. But I find the same
amount of money granted since
1962-63. So how is the fund enlarged?
With regard to the Labour Welfare
Fund, the allotment is decreased. So
1 fail to understand how it can be
claimed that in regard to the employ-
ees’ welfare, labour welfare, any im-
provement has been made. If the al-
Jocations are anv indication, there has
been no improvement,
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There is another difficulty experi-
enced by the public. That is in regard
to the postal life insurance scheme. In
ordinary life insurance under the sav-
ings scheme, every year a slatement
of account is given to the particular
person from whose salary deductions
have been made for payment of pre-
mium. But in the postal life insurance
scheme, no such statement is furnish-
ed to the insured. As a result, there
have been cases where employees have
been told on maturity of the policy,
when they retire, that in a certain
year 10 or 15 years ago, their premium
was not paid. Thus they are not in
a position to realise the sum accrued.
This is a serious matter which should
be looked into. The postal life insur-
ance department should have no diffi-
culty in furnishing to the insured an
annual statement of account,

While going through the report, I
found that though there is improve-
ment in many sectors, the ITI, Banga-
lore, is not able to reach its target.
Has there been any inquiry into this?
I had recently been in Bangalore. I
saw the factory. I want to know what
is the reason for the shortfall. There
have been enough instances given in
the audit report of losses, bad con-
tracts, extravagance etc. It is time the
P. & T. department went into the mat-
ter very seriously and tightened up
the whole thing.

Now I come to a very important
question. Though I do not want to
enter into any controversy, this ‘s an
important point and I want to raise it
here and now, In regard to the pro-
pagation of Hindi—as I said, it is a
dangerous field and T do not want to
enter into any controversy—I am sorry
to say certain things, to which I shall
refer now. I regard to the propaga-
tion of Hindi, I have no quarrel—I
can read, write anq speak Hindi; I
have learnt it. But it is stated here
under ‘Propagation of Hindi’. ‘Print-
ing Invitations in Hindi also’—I have
no objection. ‘Replving Hindi com-
munications in Hindi’—I have no ob-
jection. But ‘Issuing circulars and
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orders relating to class IV employees
in Hindi also’. Why so in non-Hindi
areas? It may be said that Hindi is
introduced in addition to English, but,
a‘ the same time why is there no use
of the regional language?

A~ Hon, Member: Hindi also.

Dr. Ranen Sen: Do not say Hindi
also: In the Calcutta Telephone
House, for instance, I am glad that
there is no English inscription. It is
written Telephone Bhavan in Hindi,
but it should be written in Bengali,
also. This is my point. Do not say
in Hindi also. I sayv it should be in
Bengali. Tamil, Punjabi, Assamese, in
the regional language. What is wrong
in that?

Shri Radhelal Vyas (Ujjain): No

English, only Hindi and the regional
language.
Shri Raghunath Singh (Varanasi):

Correct, agreed.

Dr. Ranen Sen: This is very objec-
tionable. This is a sort of imposition
that will help neither Hindi nor any-
body. This is the point I want to
make.

Though it is not quite relevant here,
I see that in Howrah Station the de-
parture and arrival times of trains
are given in English first and then in
Hindi, as if all the people in that State
know either English or Hindi, as if
they have no language other than
Hindi. This is the work of the Gov-
ernment of India. I am sorry it helps
no one. I am glad our friends have
accepted my point.

Then I shall come hurriedly to some
of the gricvances of the employces.
Their first grievance is about dearness
allowance. This is a common grie-
vance of all employees. The arrears
should have been paid from 1st Nov-
ember 1961, but they arc being paid
from July. 1963. The Ministry should
take it up ang do something in’ this
respect.

The sccond grievance relates to the
balance payment to be made by them
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under the Compulsory Deposit
Scheme. This has to be paid before
the 31st March. When the scheme it-
self is going, why make these poor
employees pay it? They did not in-
cur debts in order to pay it. Why
make them incur debts ang pay it be-
fore 31st March, 1964, when from l1st
April the scheme itself is going? It
is a wonderful thing. This is a great
burden on the employees,

Thirdly, people recruited in Madhya
Pradesh are part of the Maharashtra
circle, as a result of which they are
losing their chances of promotion. A
long time ago it was agreed by the
Government of India that a Madhya
Pradesh Circle should be established.
This is also a genuine demand of the
employees, and so there should e no
difficulty in establishing the circle.

People are still being victimiseq for
their participation in the 1960 strike.
This is 1964, and from a humanitarian
point of view, it is high time that all
these punishments are given up.
Even now, promotion has not been
given to some people, and some people
have been reverted. After four years,
i* would be magnanimous on the part
of Government to consider it from a
human point of view and do justice
to these poor employees. After all,
that was a strike in which lakhs of
people participated, and there should
be no longer any victimisation.

The last point is about telephone
booths in the Calcutta suburban rail-
way stations, which I mentioned in
one of the Consultative Committee
mectings at which the hon. Minister
Shri A, K. Sen was present. I made
the proposal six  months back, the
hon. Minister said he would consider
it, but I do not know what has hap-
pened. At least thesc telephone
booths are not present. Lakhs of
people come to Calcutta and go out
cvery day, and there are no telephone
booths in the suburban stations. 1t
is high time that the P. & T. Depart-
ment paid attention to this.
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Shri Maniyangadan (Kottayam): 1
support the Demands of the P. & T.
Department.

The functioning of the P. & T. Board
has not been very happy. We all
welcomed the formation of the Board,
but due to some difficulties, which I
do not know, the Board is not having
full powers over the department to
do all that is necessary for the deve-
lopment of its activities. So, I fully
endorse the views expressed by the
previous speaker that the Board should
be on a par with the Railway Board.

I have to submit that the telephone

system according to the experience
of several subscribers, is functioning
If we want

in a very inefficient way.
to book a trunk call, it is very diffi-
cult to get at the operator. Even if
we book it, we have to wait for hours
at times, and after several hours we
hear the reply that the line is not
clear or that there is some difficulty
somewhere. So, while congratulating
the department on the developments
that have been taken place in this
field, I also request them to look into
the matter of efficiency.

There is a lot of delay in the deli-
very of letters, especially in mofussil
places. If a letter is sent from Delhi
to a place in the South, there is the
train which takes it to its destination.
but beyond that it takes another two
or three days to reach the addressee.
Why all this delay? This is my own
experience, and I can quote instances
also, but I do not want to take up the
time of the House. A letter sent from
here to Kottayam or some other place
must be made available to the addres-
see at least the next day; if it is a vil-
lage, it may take another day or two.
So, the present arrangement for trans-
porting postal articles is not at all
happy, and 1 would submit that this
matter may be looked into.

I have to bring to the notice of the
Department the case of certain em-
ployees of former Part B States who
were taken over by the P. & T, De-
peratment. I refer particularly to
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some employees who were takep over
from the Telcphone Decpartment in
the ‘State of Travancore-Cochin. I
make special mention of some tele-
phone operators who were taken over
on Ist April 1950 as a result of inte-
gration. These officers of the Travan-
core telephones were in the cadre of
telephone operators on 1st April 1950 .
and they are working as such without
any break in service. But strangely
enough, their service as telephone
operators at a subsequent period was
categorised as lineman telephone ope-
rators—a cadre which did not exist in
that department. The Travancore
Public Service Commission recruited
them and they possessed the requisite
qualifications. This action is in con-
travention of the direction of the Fin-
ance Ministry but some lame excuse
have been given. One such excuse is
that after such a long time it is not
possible to correct the mistakes. But
since these officers are suffering a lot
on account of this discrimination, this
may be looked into.

14 hys.

Now, Sir, Kerala circle wag form-
ed about 2 or 3 years ago, It ig stilt
a minor circle. I do not know why
it is kept as a minor circle. T suggest
that it may be upgraded as a major
unit. It is still retained as a minor
unit without giving any reasons,

About the construction of buildings,.
I do not know whether due to emer-
gency they have put off construction
of residential quarters for officers.
This was referred to by the previous
speaker. I can speak from my ex-
perience; in Kerala circle there are
certain regions especially in the high
ranges where unless accommodation is
provided, officers working there would
not fing any room to stay. For seve-
ral years we have requested that
quarters may be consfructeq and cer-
tain steps for the acquisition of land
and other things had been taken but
no steps are taken for constructing
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these quarters.  Similarly, with regard
to buildings for housing post offices,
there are certain very old and con-
demned buildings which are retained
without either reconstruction or re-
pairs. In this connection, I may make
special mention of the head post office
at Kottayam—a building constructed
about a century back 1o suit the re-
quirements of that time. During all
these years, the number of workers
have expanded so much but still they
are asked to utilise that building alone.
I do not know what happened to the
provision included in the budget in
one year, and in the papers it was re-
ported that the officers replied in the
last advisory meeting that they were
awaiting orders from Delhi. I do not
know why the order is being delayed
so much. There are several other ins-
tances where these matters have to be
taken up expeditiously. Since I re-
ferred to Kottayam, I may mention
another thing also: telegraph and tele-
printer office at Kottayam. It is a
town from where seven daily papers
come out. We have got teleprinter
service at Ernakulam and Travancore
but not at this place. I request the
Minister to look into this also; the
department has been asked to estab-
lish onec ‘in this place.

I appreciate the fact that the de-
partment has taken a lot of interest
and several new exchanges and new
post offices are being opened. But
when we come to certain areas we find
that it has been sanctioned several
months back but no steps are taken to
open them actually on the plea that
some material is not available. The
department must look into these
things and the materials should be
made available as expeditiously es

possible.
Mention was made about the lan-
guage. I am not keen that Hindi

should also be there in the circulars.
But since we have accepted it as the
national language and the Gocvern-
ment is trying to propagate it, it is a
step in the right direction if we issue
circulars in Hindi also. I have no ob-
jection to circulars being issued in
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regional languages also. If as the
previous speaker said, it is only in
Hindi, then of course, it will create a
lot of difficulties. It should be in
English and also in Hindi and possibly
in regional languages also. These cir-
culars are gcnerally meant for the
officers, but when a thing is advertised
it must be necessarily in the regional
language also. I have no objection; on
the other hand I very much welcome
the step taken by the department 1a
issuing circulars in Hindi. I come
from a State where Hindi is not the
spoken language but since we have
accepted this principle, I would wei-
come that.

Shri Solanki (Kaira): Sir, I join
my voice also to the feelings expres-
sed by the two former speakers that
the Posts and Telegraphs Department
be separated from the Ministry of
Transport.

1 would like to divide the cfficiency
measures into two parts: first of all,
efficiency of the administration itse}f,
work done in the post office and the
work which is being carried out.by
tie workers. Thig also forms an im-
portant part of the efficiency of ad-
It is a matter of grave

ministration.
concern that although the pqs?s and
tclegraphs department is giving a

revenue of Rs, 1 crore and is almost
as big as the railways, it is sti'U de-
pending upon the Ministry of Finance
for its expenditure. If we want effi-
ciency and quick measures to be taken.
The Posts and Telegraphs Department
must have the freedom to incur ex-
penditure wherever required. There-
fore, it is my humble suggestion that
the P. & T. Department should also
become an autonomous body like the
Railway Ministry. It is only then that
work will be carried out more effi-
ciently.

We also observe that almost four
Jakhs of people are working in this
department and it is also a matter for
concern that the progress is not rmuch,
when the staff working in this depart-
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ment gets all the facilities which are
given to the railway workers. If we
cumpare only the housing scheme. or
the housing probic.n, of the Raiiway
Minis‘ry and the Posts and Te.egraphs
Department, we can sce that the
Posts and Telegraphs Department is
lagging far behind that of th: Rall-
ways. I can onlv quote what the
Minister said last year regarding this
matter of accommodation. He said:

“The condition of our buildings,
both official a~d residential, is rfar
from satisfactorv, When 1 took
over, 1 did take certain action s
that w~ c2n expedite the construc-
tion of boih official anq residen-
tial accommodation becaus2 the
‘axperience had been that though
money, maybe only a modest
amount, was provided in the bud-
get, that was not being spent.  So.
I tried to create a separate cons-
truction division in the P. & T.
Directorate. But in the mean-
time, the emergency came and
the progress that I expected has
not been achieved. I may ussure
the House that I am very anxious
to exprdite the construction of
both official and residentizl ac-
commeadation within  the amount
provided to us as quickly as pos-
sible...”

Even after this assurance, nothing has
been done in this direction. I believe
that 5,000 quarters are to be built
within the end of the third Five Year
Plan, bhut still, it will not be enough
to house the staff of the Posts and
Telegraohs  Department.  Although
the emergency prevailed, we can see
that the Ministry of Railways has
been ahle to do quite a lot for its
staff. as was stated by the Railway
Minister on the 19th February. 1963.
He said:

. “The Raiiway administrations
have been maintaining the neces-
sary tempo of improvement in
various measures for the welfare
of staff. It is proposed to add
about 12,000 residential quarters

MARCH 25, 1964

TR AR AR

- —
for Grants

7440

every year—more or less corres-
ponding to what is being done
from the commencement of the
Second Plan—in order to improve
kousing facilities for staff.”

Sn, the emergency measures have
certainly not affected the Ministry of
Railways, but the Posts and Tclegraphs
Department is still handicapped urder
the emergency measures and its staff
is still howling and shouting for
quarters and aiso for the post office
buildings and other buildings for the
administration in the cities.

Last time, when I spoke, I had
mentioned the poor condition of the
Posts and Telegraphs buildings 1
cities like Ahmedabad, Surat, Madra:z
etc.,, and ] still maintain that in a cit;
like Ahmedabad, which is the capital
of the Gujarat State, we are still
badlv equipped as far as the Posts
and Telegraphs buildings are concern-
ed. Especially in Maninagar, which
is a big suburb of Ahmedabad, the
conditicn is really shocking.

Another point which 1 want to
bring to the attention of the hon.
Minister is that the posts and Tele-
graphs staff so meny times overworks
itself to the tune of four to five hours,
Even today, that working hour is not
counted as overtime. 1 believe a com-
mitiee was set up to look into this
matter and already quite a lot of
time has elapsed but no decision has
been taken regarding this matter. This
matter shouid be immediately con-
cidered, and the staff of the Posts and
Telegraphs Department which puts
mora” work amounting to four to five
hours should be entitled to overtime.

Then, the compulsory saving depo-
sits have becn removed, and it is a
relief fo- the middle classes, but in
regard to the lower classes of the
people, the amount will have to be
paid towards the compulsory deposit
saving by the end of the 31st March,
and it is stiil a serious problem for the
lower income groups. They are not
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able to find the amounts which are
to be deposited by the end of this
month. Something should be done
about that. Also, the indirect taxa-
tion structure is noi so relief-giving,
and it is still pinching the lower
income groups.

Another thing which was mentioned
by my hon. friend who spoke earlier
was about the strike in July last.
When the strike of July, 1960 was
over, the matter was referred to the
authorities, and some of the people
were saved from punishment. But
even after a period of three and a
haif years, we still find that some of
the victims of that strike are suffer-
ing. 1 request the Posts and Tele-
graphs Department to overlook this
matter and be kind and considerate
and give them the benefit by getting
them back to service and forget the
bitterness which was caused by the
strike. If we can recall, even the
Defence Ministry has done the same
thing and it has brought back some
of the people who went on strike, and
they are working all right. The Posts
and Telegraphs Department could also
do the same thing.

Another thing that I want to point
out is with regard to the administra-
tion. When we go to the post-offices,
many times it has happened that there
is a shortage of forms, money-order
or telegraph or any other such forms.
1 think it is only the duty of the
department to provide such forms
wherever required in adequate num-
bers, and we should see that no such
shortfall is caused anywhere. Some-
times, it is a matter for embarrass-
ment also for the staff working there,
to tell the customer that forms are
not available, and it is really causing
a lot of trouble to the people who
go there for service. So, immediate
attention should be given to this
matter and the forms should be pro-
vided in adequate numbers wherever
required.

Another thing that causes concern
is with regard to the opening of new
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head «offices and sub-offices. A lot of
sub post-offices and head post-offices
are now being opened. There is a
volume which is published. Maybe it
is an annual. The last volume was
published in 1961. It gives a list of
the new post-offices which have been
opened, but even today, if we go to
a post-ciiice, we find that some offices
are not included in the volume.
During these two years, some new
sub-offices or departmental offices
have been opened, but they are not
included in the Directory of Informa-
tion. So, the staff itself faces trouble.
They are also not able to trace the
whereabouts or the name of the post-
office, and again troubie is caused. Of
course, some pamphlets are published
afterwards and are added to the
volume, but they also become a
volume by themselves, and then also
additional work has to be done and
trouble is caused. So, immediate
action should be taken, and the post-
offices should be notified regarding the
new offices that are opened from time
to time, so that wherever they are
opened, immediately all the post-
offices know the whereabouts and the
people also can go there for transact-
ing their business.

Regarding the stamps that are
printed, I should like to say a few
words. Even today, when the decimal
system is in vogue, the stamp-sheets
are printed in odd numbers like 17
and 19 and so on. They are not print-
ed in even numbers or multiples like
125 or 150 and so on. We ought to
change the old system, and aow that
we have a decimal system, the stamps
should be printeqd in sheets of 25, 50 or
100, etc:

I would also like to know from the
Minister whether the papers we use
are imported or whether we have this
paper in our own country. Regarding
efficiency, I would suggest that an
Efficiency Bureau should be created
in several places, so that if there is
a complaint or any shortage of forms
or any such thing, thcy could study
the problem and inform the authori-
ties to meet the requircments.
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Although new sub post-offices and
post-offices are being opened, there is
stili a growing need for more post-
offices and sub post-offices. The head
offices which we require would be
not less than 200 and at least 4000
branch-offices should be opened. Just
to remind the Minister, T might point
out that in 1947 for the accounting of
23,344 rural offices, we had head offices
amounting to 188. In 1961, the rural
offices have increased to 76,839, but
the head offices functioning are only
289. It is indced a matter of concern
and as I said earlier, 200 head offices
and 4,000 branch offices should be
opened to meet the growing demand.

Another thing I would like 10
request the Minister is to open more
public call offices. In many backward
areas, public call offices are not avail-
able. There is one area in Andhra
Pradesh called Rayalaseema where
public call offices are required. Also,
in my own State, in the Panch Mahals
District and in the Kaira District, from
where I come, we require more public

call offices.

Lastly I would say a few words
about the telephone industry. It is
said that by the end of the third Plan,
3 lakhs more telephones would be
available for our use. But still, there
is a great shortage of telephones in
the country. It seems that the Gov-
ernment concern in Bangalore is not
able to meet the demands of the
people and the industry, which is
growing rapidly. In Gujarat State, I
can feel it because so many people
come to me regarding this. I have
also noticed some shocking things in
Delhi. When I came here, some indus-
trialists approached me and said that
if Members of Parliament would loan
their telephone services, they are pre-
pared to pay an amount of Rs. 4,000
for the use of their telephones. So,
black-marketing, bribery and corrup-
tion have entered this department.
This is due to the shortage. If we
meet the demands, such things will
not happen. When industries are
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growing and when we talk of progress,
a [facility like a telephone is a must
for business purposes or for communi-
cations.  So, if the Government is not
able to mecet the demands, I would
sugpgoest that they should aliow private
concerns to manufacture telephones,
wherever the demands are more. I
know they are considering to open
another factory somewhere, but that
should be expedited and they should
try to meet this growing demand for
telephones. Unless we do that, the
shortage of telephones is causing great
concern to our industry and people
at large. Something should be done
about this at once.

There is another thing. When a
person requires a telephone, he depo-
sits Rs. 2,000 but on that deposit, no
interest is paid. The delay is so great
that the sum of Rs. 2,000 may remain
with the department for 1 or 1} ycars
and then the service might be avail-
able. In Japan, where such deposils
are paid, interest is paid on the
deposits and they try to give the
facility as quickly as possible. There-
fore, I urge the P. & T. Department
to be more efficient in their work.
Now that they are a separate body
by themselves, they should try to
avail themselves of the finances they
require; they should try to satisfy the
staff they employ and also work
efficiently for the benefit of the people.

Shri Jena (Bhadrak): Sir, I thank
you for giving me this opportunity to
speak and I rise to support the
demands of the P. & T. Department.
This department serves the Ilargest
number of people in the country. On
the eve of our independence, the
number of post offices was 22,116. At
present, the number is 90,239. At that
time one post office served on an
average an area of 35 square miles.
Now one post office serves an area of
only 14 square miles. From this, we
can judge that the number of post
and telegraph offices in the country
has increased a lot. But still much
remains to be done. In spite of that,
this Ministry deserves congratulation.
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‘There is no doubt that thc present
emergency has added to the burden
.of their work and they are discharging
the duly efficiently. Just like railways,
this department has provisions to re-
ceive public complaints. They are
receiving them and as far as possible
they try to rectify the defects.

The number of all kinds of letters
and telegramg is increasing day by day
considerably. But sometimes post
offices having the same name in the
same district put the sorters to diffi-
culty. Sometimes the letters are not
addressed correctly and this leads to
misdelivery of letters. That is why
sometimeg the department is put to
blame. By saying so, I do not mean
that there is nothing wrong in the
working of this department. There is
Mo rose without a thorn, Sometimes
express letterg are delivered late and
-telegrams reach later than we reach
‘the place of our destination. At the
same time, we must admit our own
draw-backs. We should expect good
work and prompt service from a man
‘whren he is well fed, nicely clad and
properly housed. In my own State
«of Orissa, I have seen employees of the
postal department coming from distant
places and being put to a great diffi-
culty in respect of housing. By saying
80, I do not mean the Ministry has
not done anything for providing hous-
ing to its employees. They are, of
course, doing something, but not upto
‘the demand.

I might be excused for saying that
the scheduled caste and scheduled
‘tribe employees of this department
are not given a fair deal so far as my
own State of Orissa is concerned. I
should say that this Ministry has not
done justice to that State. Orissa
‘became a separate State in 1936, but
up till now it has not got a Post Master
‘General’s office of ils own. I think in
the whole of our country, there will
be few States which do not have
‘there own Post Master General’s
-office in them. We have got a large
-number of telephones in our State
and for that, I must thank the Minis-
ter and the Ministry. But the tele-
:Phone accounts office for this State is
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in Calcutta. Due to that difficulty, ac-
cumulated and consolidated telephone
bill; are received and the subscribers
have to face a great deal of difficulty
for paying accumulated telephone
ducs.  So, I would request the Minister
to sce that Orissa gets the telephone
accounts office and the PMG’s office in
the State,

We have got our DPT office in Cut-
tack, aithough our State capital is
Bhubaneswar. 1 do not mind the DPT
office being at Cuttack or at Bhuba-
neswar, but I would certainly like to
say that thre present DPT office at
Cultack does not have as much space
ay is required to work smoothly.
Sometimes the staff feel difficulty in
preserving the files carefully for want
of space. This question was raised
last time in this hon. House and Shri
Jagjivan Ram, the then Communi-
cations Minister assured me that this
DPT office would be shifted from Cut-
tack to Bhubaneswar. But I do not
know whether any progress has been
made in this direction.

The question of opening RMS offices
at Bhadrak and Titilagarh has been
long pending, since 1960, It is always
said that houses are not available there
to open those offices. But I should
say that houses are never available un-
less sincere efforts are made to get
them. I understand that houseg are
available at both the places. I would
therefore request the hon. Minister
to kindly see that the RMS offices are
opened at these places,

The RMS section working between
Vizianagram and Raipur exclusively
serves the places of three districts of
Orissa, namely, Kalakrandi, Koraput
and Bolangir, Besides this, the rail-
way line serving this section mostly
rung in Orissa. On account of the in-
dustrial development of those areas,
the activities of the Postal Department
have gone up. Letters addressed in
Oriya or in Bengalee are delayed much
in their transmission. That ig due to
the fact that the emplovees working
in this section of the RMS hardly know
these two languages.

Shri Tyagi (Dehra Dun): The script
is also complicated.



7447 Demands

Shri Jena: Therefore, this section has
to be transferred and placed under the
control of the DPT, Orissa. I would re-
quest the hon. Minister to kindly see
that this section of the RMS is trans-
ferred and placed under the charge of
the DPT, Orissa.

I would make a humble suggestion
to the Ministry. We have got express
trains from Howrah to Madras and
vice versa. If one R.M.S. section is
opened in those trains. I think the
general public will be much benefited
as far as postal facilities are concer-
ned.

Coming to my constituency I will say
something. There is a Sub-Post Office
at ‘Bhadrak. It has more than twenty
sub-post offices under it, The volume
of work of that Post Office is in no
way less thran that of 3 head office.
Last year this question was raised and
I was assured by Shri Jagjivan Ram,
the then Communications Minister,
that this will be covertied into a head
office. I do not know how far this pro-
gresg has been made, and I would re-
quest the hon. Minister to kindly get
this conversion work expedited,

Sir, ours is a poor country and most
of our rural people live in thatched
houses. Thousands and thousands of
these houses catch fire every year
easily. There is, of course, - provision
of fire-fighting engines in the towns.
But our rural people are deprived of
this facility because they cannot run
to that office and ask for help. So I
would request the hon. Minister to
kindly consider this question very sym-
pathetically, and if possible the post
offices at least near the gram pan-
chayat offices, or schools, that is
places which are linked up with
roads, should have this .telephone
facility. This provision would have
a vast amount of national wealth
every year.

Then, there is a small thing. There
is a branch post office at Sohora in
my constituency...
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Mr. Deputy-Speaker: The Dbell is.
being rung.—Now there is quorum.
The hon. Member may continue.

Shri Jena: Sir, as I was saying,
there is' a branch post office at Sohora:
in my constituency. It receives its mail
from a sub-office at Dhamnagar at a
distance of only six miles. Sir, we are
in the days of science when time and:
distance have been controlled by
civilised society. But mailg from this
sub-office reach that bBranch office:
after two days. This matter has been:
brought to the notice of the postal
authorities concerned. But up till now
nothing has happened. 1 hope that at
least from now onwards this unfor-
tunate thing will not take place,

With these words I support the De-
mands and I thank you, Sir, for giving:
me this opportunity,

Shri Himatsingka: Mr. Deputy-
Speaker, Sir, this Department has the
credit of Being an efficient department
amongst all the departments of the
Government. I can say from my own
personal experience that in Delhi
sometimes I am rung up at about
2 o'tlock in the night or after twelve-
to receive telegrams. But in the
matter of certain telegrams sent from
Delhi to Calcutta or from Calcutta to-
Delhi 1 do not know why it takes a
very long time, Then the purpose for
which the telegramg are sent is frus-
trated. For instance, from here I
send a telegram about' my departure
the next day, and the telegram reach-
es seven or eight hours after I have
reached the place. Something must
be done in that direction.

As regards telephones I do not
know what is wrong. Certainly the
courtesy of the operators has very
much improved, and I am glad to say
that they are very courteous, both at
Calcutta and at Delhi, and they al-
ways speak with the word “Please”.
But you do not get the call. You can-
not be satisfied with the courtesy only.
What happens is that the telephhones
are generally out of order. From
Calcutta * if you want any station at
any time, almost every day it is out
of order. The same thing happens in:



Demands

7449

other places also. I do not know what
is the reason for the telephone lines
going out of order so often. Therefore,
if something can be done about this,
it should be done immediately, Es-
pecially Assam is a very important
area, and you must have immediate
connection for so many important
things to be done there.

There is another thing. Even when
the line is in order and working you
do not get connections, even for
urgent calls, for hours. If you book
a call in the early morning at 5
o'clock, you don't get tlie connection
till ten or twelve or evepn later. After
all, there must be something done, <o
that calls booked in the early hours
of the morning, when there is not
much pressure of official work or
other work, should be put through
quickly. That matter should be ex-
amined ag quickly as possible and
something done,

I am told by another hon, Member
that the charge in Caicutta per ca'l
is more than the charge at Delhi or
Bombay per call. If that is correct—
and I take it that it is correct—
there is no reason why this difference
snould be maintained and in Calcutta
calls should be charged more than
what is charged for similar calls made
at Delhi and Bombay. Therefore, I
feel that these matters, small matters
though they are, need looking into.

The number of pust offices in the
mofussils have very much increased,
and that is for the good. There is a
demand for more post offices, more
letters are being written and it is ail
for the good. But in some of the post
offices in the Santhal Parganas, i
takes a lot of time. I do not know
why from one post office to another
sometimes it takes three to four days.
T am tolg that letter which reach
Godda or Pathergama in Santhal Par-
ganas take three or four days to reach
Mehgama. I think the matter needs
looking into. because this department
which has the credit of being <o effi-
clent should not allow anything to be
done to lower the credit that it en-
joys and has been enjoying so long.
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The matter, therefore, needs looking
into,
There is one other small matter.

The postal men who deliver letters in
Calcutta now do not have any kind of
uniform. Previously I had no occa-
sion to find anybody without a uni-
form. Now most of the postmen who
go and deliver letters in Calcutta
are without wuniforms. 1 want 10
know whether that rule has been al-

rggated and that i; not being enforc-
ed.

‘Shri R. Barua: Mr. Deputy Speaker, .
Sir, it is good that this Ministry has
now been made an independent unil
and it is not dovetailed to the com-
posite one. During the last few years,
admittedly, this Ministry has made
tremendous progress and advance, and
it is a matter of satisfaction that we
are having a speedy increase both in
the number of post anq telegraph
offices ang also other important mears
of communications. At the same time,
we should also remember that the in- -
dustrial progress of the country is
directly connected with the communi-
cation system with the post and tele-
graph system, Therefore, the rate of
progress should not make us com-
placent because we have vet to make
a long headway.

Again, we are faced with two im-
portant matters, namely, the aggres-
sive China and the belligerent
Pakistan. This has mage our com-
munication problem all the more im-
portant and compiicated. It is good
that the Ministry hos decided to
establish the micro wave system in
the Eastern Zone in order to avoid
disruption of communication in

times of need as well a- in nor-
mal times. My hon, friend, Shri
Himatsingka has iust now pointed

out that it is very difficuit to get tele-
phone calls from Calcutta to Assam
and that is due to constant disruption
of the communication line. T am
happy that this micro wave cvstem is
going to he established. From the re-
port T am able to understand that it
will be commissioned sometime to-
wards the enq of 1964. But Sir, 1 do
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not think that this micro wave sys-
tem alone will solve the problem.
There are other things as well which
have to be looked into in this vast
region which keeps the different
branches of our administration—the
army and the civil service—in close
contact, Therefore, other neccessary
improvements needed 1n this area
should be gone intc.

Then, coming to the question of
construction of buildings, I am very
much constrained to remark that a
backlog in thig aspect which was
there has not yet been properly met.
I am talking of construction of build-
ings to house the post offices and also
the employees. " It was, I think, in
the Pay Commission’s Report, if I
remember aright, tha; at that time
there were two lakh employees and
for them there were houses only for 4
per cent. Now we have to the tune of
about five lakh employees and the
percentage of houses available I think
is not very much. We have not advanc-
ed very much in that respect and we
are still where we were. This causes
s sericur handicap to the employees.
particularly to those in out-of-the-way
places and citie; where the cost of
living and rent for accommodation
have gone up very much. On the one
hand the Government is not able to
pay enough by way of dearness allo-
wance and, on the other, the Gov-
ernment is alsp incapable of giving
the employees proper housing accom-
modation. These two things cannot
go together. In the Third Five Year
Plan Rs, 3 crores have been provided
for building purposes and till today
only a fraction of it has been expend-
‘ed.

Previously, the Ministiry of Posts
and Telegraphs used to say that they
had no engineering wing of their own.
Now they are having one. But my
feeling is that although they are hav-
ing an engineering wing, it is neither
properly staffed nor conveniently
positioned. Therefore, 1 do not think
much ice would be cut by this new
-department.
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Another proposal, as I have been
able to find out from the report is,
that they are going to entrust some
of the minor workg to the State
PW.D. But I am afraid the State
P W.D. have their hands already full
and I do not know how much they
will be able to do in this diarchical
way. I have my own doubts about it.
Therefore, let not the Ministry be
complacent about the new proposal
of entrusting the building works to
the State department. It js better
that they give more attention to the

question of developing their own
organisation.
In the matter of construction of

buildings and other things, from their
own report. it is apparent that the
physical targets have not been achiev-
ed, particularly in my State. In Ap-
pendix XXXIX information regarding
physical targets, accomplishments otc,
of important schemes and projects
costing over Rs. 25 lakhs is given. In
Assam circle the percentages are 7, 8
ang 2, It is very meagre. It shows
that absolutely nothing has becn done
in that respect

With regard to giving recreational
facilities and other things, the story
is equally sad. In the statement
showing circle-wise the progress made
in the matter of provision of staff
amenities like canteen etc.. in respect
of Assam it is said:

1959-60—Nil

1960-61—Ni]

1961-62—Nil

1962-63—Nil

1963-64—Nil
It show< that in spite of the fact that
money has been provided nothing is
being done. I am stressing this point
not because it concerns the State
from which I come, but because there
are many people of the postal depart-
ment put in that strategic area far
away from their own residences and
for whom some recreationa] facilities
and some incentives are absolutely ne-
cessary. There is not even a modi-
cum of incentive, modicum of comfort
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in the form of residence or facilities
like canteens etc. Government can-
not say that Parliament has not
given the money. Though Parlia-
ment is granting money, in spite of
that the Ministry have failed to give
the minimum facilities. Therefore, I
draw pointed attention of the Minis-
ter in charge to this aspect of the
question. particularly because he
holds ful] charge of this subject.

Even in the matter of building cons-
truction and extension of buildings
nothing has been done, This shows
that the construction department is
not doing it or is incapable of doing
anything. Now the heaq office of the
Engineering Department is in Calcutta
with one Chiet Engineer. Hg has to
run from Calcutta to Shillong, Shil-
long to Manipur and Manipur {o Dib-
rugarh with the result that it is im-
possible to expect anything from him.
On the one hand we say we have our
own engineering department; on the
other, we cannot show any perfor-
mance of the work that is entrusted
to it.

Couming to the efficiency of the de-
partment, I am very sorry to say that
there is a decline in the standard of
efficiency. May I also say that the
standard of honesty, which once was
the hall mark of this department even
in the time of foreign rule, has gone
down? From the report of the Minis-
try vou will be pleased to find that
there has been an increase in the de-
falcation of public money. Loss of
money orders, insured covers and
parcels has become a regular or usual
feature, It is strange‘that even after
the losses are detected and claims are
made the postal department takes
two or three years to settle the claim.
Very often they create such a situa-
tion that the insurer or the man who
sends the money order is forced to go
to a court for realising his dues. It is
very unfortunate. The department
seemg to be under the impression that
al] these people are cheats and the de-
partment has somehow to prevent
them from cheating the department.
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Recently I came across a case iR
which some ornamentg were sent by
insured parcel from somewhere in
Rajasthan. It was tampercd with on
the way. A clam was made and it
was found to be a genuine one. Yet
the party had to go to a court of law
because no settlement was made by
the department. Now it has become
more or less like its counterpart, the
railway department, in which almost
all the claims are met only after the
party files a case in the ccurt. If
that happens in the postal department
also, it will mean a very bad day for
the country. I hope the Minister in
charge of this subject will look into
this matter and see that misbehaviour
and abuses on the part of the postal
department are stopped. Claims should
be settled with the least possible de-
lay. Because, if a poor man sends
Rs. 200 or 300 in an insured cover to
a gistant relative of his and if it is
lost in transit and thereafter he has
to run from place to place and finally
go to the court to recover his claim,
vou can just visualise what confidence
he will have in the department.
Therefore, the hon. Minister should
see that such things do not just hap-
pen. In this connection, I will refer
to Appendix V of the Audit Report
which clearly discloses the increase in
the volume of defalcations.

Coming to the increase in post offi-
ces, both in rural areas and towns, on
the one hand I am very pleased to
find that there has been vast expan-
sion of postal facilities. On the other
hand, no step has been taken to conso-
lidate the position. Sub-offices are
not proportionately raised to branch
offices and branch offices to head offi-
ces, with the result that there is com-
plete lack of control. Now the whcle
thing is moving in a vicious circle.
On the one hand, officers in charge are
being blamed and, on the other, they
cannot afford to have proper control
over the entire machinery. Therefore,
this aspect has to be properly seen.
We should not simply try to get cheap
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popularity by saying there are so many
post offices here and so many there
because of some temporary fad. What
is more important is that the postal
department keep proper control over
all the branches and there should be
the right type and number of sub-
offices, branch offices and head offices
to manage all these things.

On the question of efficiency, I
would like to remind the Minister that
the right type of training j5 not given
to the employees. With the advance-
ment of science, we are having diffe-
rent types of communications. We
have co-axial system, microwave sys-
tem and other systems. In order to
handle all these things, proper train-
ing must be given to the lines men
and operators. I am told these peo-
ple do not get the trhining they need.
Though the work is advancing at a
higher speed, there is no proportionate
facility for increased training with the
result that inefficiency is growing.
So, I am of the opinion that along

with the advance in facilities there
should be proper arrangements for
giving necessary training. Then,

whatever refresher courses there are
nowadays they are very meagre and
not up to the mark.

Lastly, coming to the stores pur-
chase and control, the Audit Report
discloses that on account of the ab-
sence of risk purchase clause the de-
partment is incurring heavy losses. I
do not understand why the risk pur-
chase clause could not be incorporated
in all the agreements, although it was
pointed out in November 1859 by
Audit. I hope the Minister will look
into it.

Finally, I will express my apprecia-
tion of the Indian Telephone Indus-
tries. They have done very good
work and given a good account of
themselves. 1 hope in years to come
they will do much better, With these
words, I conclude.

Shri A. 8. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, I also congratu-
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late the Ministry of Posts and Tele--
graphs because they have done very
good work and gained international
reputation. Just to highlight the pro-
gress made by the department, T will
just quote a few figures. In 1951 each
post office covereq an area of 906 sq.
kilometres. 1t has been reduced to
36'26 sq. kilometres on 1st January,
1964. The number of post offices has.
increased from 22,116 on 15th August,.
1947 to 90,239 on 1st January 1964.
The average persons served by a post.
office has shrunk from 9.887 on 1st
April 1951 to 4,867 on 1st January
1964. These are really very impres-
sive figures. If we compare our
country with other advanced coun-
tries, we are occupying the third place..
In Australia one post office serves a
population of 1,204. Next comes.
Canada with 1,542. The third is India
with 4,867. So much so, we are ahead
of Japan and United States.

An Hon, Member: That is all orr
paper.

Shri A, S. Alva: Anyhow, let us see:
how far we have progressed. As far
as area is concerned, we are second.
In Japan a post office covers 23°10 sq.
kilometres and in our country 36.26
sq. kilometres. ’

15.00 hrs.

As far as the amenities are concern--
ed, there is no use saying that there
are other countries where they have
got better amenities. We must also
see that the.poverty of the people and
the riches of the people,—all those
things—are correlated. But, at the
same time, the figures which the
Ministry has given in the Report will
go to show that these are really im-
pressive figures in spite of our poverty
and we have advanced a lot.

As far as the Third Five Year Plan
is concerned, we have programmed to
open 23,000 post offices out of which
we have already opened 12,966 where

e TR
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emphasis has been laid on rural post
offices. Oud of 12,966 post offices al-
.ready opened 905 are urban post offices
and 12,061 are rural post offices.

We hav. also programmed for rais-
.ing the status of the extra-departmen-
tal and sub-post offices numbering
2500 of which we have already up-
graded 1,280. Then, there is another
schemne of opening 200 post offices in
vory  bickward areas; go much sO
thut the Government is incurring a
loss of Rs. 2500 on each post office.
Of thesc they have alread; opened 132
up to the 31st December, 1963. There-
after another 25 post offices  were
‘opened.

As veiards the programme of the
Postal Department to start the Pan-
chavat Postal ‘Scheme under which
{etters etc. are delivered by the seve-
.ral Panchayats, that also they are
experimenting. I have just quoted
these figures to show that our Postal
Department has really done very good
work and they have progressed very
~much.

But, at the same time, as my hon.
friend just now said, we should not be
~complacent in these matters because
‘things are moving very fast. The
Posts and Tclegraphs Department, as
a matter of fact, must cope with the
present day conditions and as such
they must streamline their own de-
partments.

In this connection mention has been
‘made of the Indian Telephone Industry
where our requirements are being
manufactured. But the progress made
does not seem to be up to the mark.
In 1962-63—1 am quoting from the
Report of the Indian Telephone In-
dustries Limited, Bangalore—the tar-
got of telephoncs was 1.32.000 and for
'1963-64 it was expected 1n be 1,70,000
out of which up to the 30th November
1963 the figure is only 93,280. Simi-
‘larly. for the small exchange lines the
target for 1963-64 wag 40,640 of which
we have achieved only 20,544 up to
‘the 30th November, 1963. So, there is
-a lot of work to be done in this di-
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re_ction also. I am sure, the Ministry
will try its best to catch up with 1t
and achieve the target.

Then, the Department could use-
fully extend the facilities of telephone
to ihe wviliages where communication
is difficult. As a matter of fact, as far
as telephones are concerned, they
have also exiended their activities
and I will not bother the House with
the figures because they are reaily
very impressive. They have really
dene very good work. But at the
same time there was some difficulty.
This also we have to put up with
because on account of the operations
in Goa angd the emergency dque to the
invasion, it was not possible to extend

- telephone and postal facilities to the

villages and rural areas. I believe,
it was a question of the availability
of copper wires and now that they are
available, the Department must see
that in the rural areas public call
offices are opened as far as possible. I
am particularly referring to the coastal
areas of Mysore State and in other
States .also probably where communi-
cations are very difficult during the
monsoon for about three or four
months in a year. People will be
really very much handicapped if they
do not get any means of communica-
tion and if they cannot communicate

from one place to another place. T am
sure. the Department will give top
priority to this and wil] see that

those areas are also covered,

Then one other aspect has also been
stressed. I will also say that as far
az the building programme is concern-
cd we are really lagging behind. Some
of the post offices are actually housed
in renteq buildings and several com-
nlainis have bheen received from the
landlords of thos~ buildings to the
cffect that the rents are not paid pro-
perly and that the Department in-
sists on a complicated procedure to be
gone through before they get their
rental. Som. people even threaten
the Department with suits and oall
those things. I am sure, the autho-
rities will see that the parties will
not be driven to filing suit becase,
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after all, if suits are filed, it is only
the Department and the Government
that will suffer but the landlords will
be getting not only their rent but also
their costs. These things are to be
avoided.

Then, Government must also speed
up the programme. I am glad to
note that they have simplifieq the
procedure and have also entrusted the
State PWDs with certain other works.
They have also modified and taken
away the rigidity as far as the build-
ings and all those things are concern-
ed. Of course, proper care has to be
taken to see that the essential things
are not over-looked. For this purpose
it is necessary that they should go
ahead. I know of instances in some
places where Head Post Offices have
been sanctioned but the building has
not come up so far either due to
acquisition proceedings or due 1o
other things. These things must be
looked into and it should be seen that
there is no complaint on this ground.

As far as the telephones are con-
cerned, I also join in the complaint
that we do not get connections to
distant places. Sometimes, specially
when we ring up Bangalore or some
other place, we are told that the
line is out of order and really we
find it difficult to communicate. I do
not know why this kind of a thing
should occur. The Department
should see that this also is remedied.

Then, one other thing that I have
40 submit is as regards the priorities
in respect of giving telephone con-
nections. I had raised this point in
the Consultative Committee also.
Even thereafter I have been receiving
a number of complaints. There are
$wo categories, namely, essential and
non-essential and they have got their
own code words and all those things.
There are two sets in respect to this.
Those people for whom it is ordered
erergently, they are put in one class
ar.d the ordinary people are put in
the other class. But as far as these
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two sets are concerned, I request
that the hon. Minister should person-
ally look into the matler and direct
all the heads of departments to sce
that people get their connections in.
the order of priority. Sometimes
there are some committees and simi-
lar bodies. This gives rise to lot of
complaints of favouritism or that an
influential man who could just talk
to the PMG or some other person is
favoured with it. There should not
be any room for complaints of this
type. I am sure, the Government
will look into this matter.

Then, I will submit one word as
far as the wireless stations are con-
cerned. In my own place, Mangalore,
they have started both the receiving
and transmitting stations. As far as
I could gather—whenever I used to
go there I used to ask them about
this—though the land has been ac-
quired, the building either of the
transmitting or of the receiving sta-
tion has not come up. I do not know
for what reason. Since this is also-
an important thing, I am sure the
Department will look into it, and see:
that the position is remedied.

Then, I would say a word about
the telephone facilities which are
being given. At the beginning of
the Third Plan we had only 4,65,000
connections, and by the end of 1963-64-

it is expected that 6,60,000 connec=
tions wiil be given. Steps are also-
being taken to automatise all those-

telephones, and I am sure that the
Department will speed up this work.

Another noteworthy feature of the
Department is the introduction of the-
system of direct dialling between
different places. That work is also-
going on at a brisk pace, and T
hope that Government will see that
all the headquarters of the States:
will be connected sooner than expect-
ed.

I would not like to say anything
more except that I congratulate the-
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Department on the good work that
they have done, and I am sure that
they will maintain their reputation.
The credit also goes to the officers
and men and all others also who are

in the lowest rung who are doing
their work very well.
With these words, I support the

Demands of this Department.

st mifaw (sEweEE) ¢ STeEe
HEIGE, TTF AT O AAT 7 % qrai
¥ S wwfa w1 ¢ 39 & Ay & 9y qurg
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SR 17 F1 AVE FATAT 74T § AL IH H7
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fF 33 a7 R AR 3W AT W
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FeFr wq7 KTz T & WX SEwT

MARCH 25, 1964

for Grants

7468

te =

wq fre g & Tea a1t W OSEH
FTRT VT H THETT TAT 9TF )

Shri Mahesh Dutta Misra (Khand-
wa): While I rise to support the
Demands of the P &. T Department,
I wish to offer my compliments to the
Government and the Prime Minister
for separating this Department from
the composite Ministry of Transport
and Communications. Now, I think
there would be better opportunity
for separate discussion of this Depart-
ment whenever it is raised here in
this House, but, I would like to say
that, like the Railway Board, as Mem-
bers have demanded, this Department
should also enjoy more autonomy
not only in°matters of finance, but in.
other spheres as well.

While raising this demand for
autonomy, I do not wish to say that
it should be completely separated,
because it is one of those departments
which runs across the country, or,
physiologically speaking, it forms the
nervous or artery system of this
country, and so it cannot be separat-
ed in that sense, but I agree with
Members that if there is more auto-
nomy given to this Department, it
might function more efficiently and'
more ably.

The problem raised by several
Members here is that the Department
is not working efficiently, or that
there is not enough efficiency in this
Department because certain conditions
have not been fulfilled. I think it is
a matter of serious concern when we
find that people complain about tele-
grams being received after the letter
has reached the destination, or trunk
calls not being attendéd to or mok
being given even after five, six, seven
or eight hours, or some cases of
defalcation etc. Of course, there are
various reasons for this kind of
inefficiency or lack of effitiency, and
they must be looked into, and I think
a high:level enquiry is needed to go-
into the whole problem as to how
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efficiency could be increased in this
Department.

But there are certain questions
which need the attention of the people
as well. They have also not been
sympathetically looking at this prob-
lem. Whether it is Parliament or the
people or public opinion, the workers
of this Department are generally neg-
lected.

I wish to refer to the whole ques-
tion in a different context. While
admitting that there is a lot of cor-
ruption and dishonesty in this
country,—I think every department
has its share in this prevalent cor-
ruption, T do not know the magnitude
if it—I must say that this Department
of Posts and Telegraphs is by far the
most honest department. Of course,
there are certain complaints against
certain workers, but this Department,
I think, is running most efficiently
and most honestly in this country as
compared to others. So, when we talk
of efficiency or honesty in the
general context, of our national condi-

tions, we should not be unfair to
the Posts and Telegraphs Depart-
ment only.

A demand has been made by

various Members, and since it touches
my own home State, I would like to
repeat it, that the Madhya Pradesh
Circle must be created as early as
possible. If it is not possible to
lodge the offices of the Madhya Pra-
desh Circle at Bhopal, because it
would take time to construct the
buildings temporary arrangements
could be made by locating the office
at Nagpur and separating it from
the Central Circle. I think the techni-
cal difficulty should be overcome by
some such via media, and 1 think it
could be done.

Then, Sir, many suggestions have
been made by hon. friends for
increasing efficiency. I would like to
read from the Pay Commission’s
Report of 1959. The following obser-
vations were made by them:
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“Recruitment policy and
methods, training, system of place-
ments and supervision, equip-
ment inciuding the use of mach-
inery where necessary, methods
and organisation of work, and
even the structure of a Depart-
ment and the nature of the mach-
inery of Government, may all
contribute in varying degrees to
the state of efficiency.”

Therefore, 1 want to look at this
problem from a wider angle. The
Pay Commission made many recom-
mendations, but I do not know what
action has been taken, except that a
selection board has been established
for certain cadres.

Some Members complained about
{raining arrangements. I think there
is lack of training arrangements also.
They are not sufficient, and certain
hands have to work on lines for
which they are not fully equipped.

Then, there has been mention about
refresher courses. I think that should
be donc as early as possible.

Because of our democratic set-up
there has been a vast increase in the
number of post offices, telephone lines,
telephone exchanges and telegrapa
offices, and even now we want all
kinds of improvements. A 24-hour
service has been introduced in some
places, but one must admit that the
arrangements that have been made
are thoroughly inadequate. 1 have also
seen some of these offices while
visiting some cities in the country as
Chairman of the NFPTE. I was told
workers are put to a lot of inconven-
ience. Sometimes they live five or
six miles away from their office, and
they have to come for night duty,
and they do not find any arrangement
for sleeping etc. 1 do not wish to
enumerate all these difficulties, but
I-would like to say that the arrange-
ments are in many cases thoroughly
inadequate.

The Pay Commission also suggested
that there should be some incentive
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given to the workers, and they
wanted incentive awards to be given.
I do not know what action has been
taken, but it is reported that what-
ever was suggested by the Commis-
sion has not been done in the man-
ner suggested by them. So, I think
the Ministry should look into the
matter about the complaints of the
workers.

There was also a suggestion about
a task force, and in order to improve
efficiency of the ¥’ & T. workers, al-
most all the workers' unions suggesi-

ed that efficiency councils should
be established. The whole country
talks about the inefficiency of the

Department, and the workers of the
Department also want to do some-
thing. But there are certain things
that the Government must do, and
certain things must be attended to by
the workers themselves. So, they
have suggested that there should be
efficiency councils, which could look
into the details of particular depart-
ments, and find out where the fault
lies.

Looking to the situatidn in an over-
all manner, I would like to suggest
that as early as possible, a high level
enquiry should be set up so that it
could take the whole picture in a
general way and go into the details
as to how efficiency could be improv-
ed. But, as I said, and as the Pay

Commission has also said, emphasis
has got to be laid on the service
conditions. For instance, workers

wanted dearness allowance to be link-
ed with the cost of living, but noth-
ing has been done so far. Only Rs. 2
have been given to the workers, who
have to buy wheat and other neces-
sities of life, and we can understand
in these hard days how they car
manage by getting only Rs. 2 more
in their pay.

The Budget shows that there is a
surplus, so far as the P & T. Depart-
ment is concerned, of about Rs. 10
crores. I do not understand why

MARCH 25, 1964

for Grants

7472

more development plans cannot bc
undertaken when there is such a
surplus. Like the railways, we are
also contributing a large sum of the
gencral revenues. After deducting
so many things, there is a surplus
shown in the 1964-65 Budget ot
Rs. 3:67 crores. This net surplus has
been Jiverted towards _two items:
development fund and revenue
reserves. Everybody knows that
P & T. is not a business concern,
although it is run as in business like
manner. But one can say that there
will not be wide fluctuations in the
supply and demand position. Besides,
we are everyday expanding the
department and are getting more and
more revenue every year. Therefcre,
1 do not think there is any necessity
of diverting so much amount to go
into the reserves; a nominal sum could
be diverted and all the rest cou'd be
diverted towards the development
fund. We have so many outstanding
demands of the workers that have to
be met and I would like to cite only
two demands totalling Rs. 40 lakhs.

For instance, the workers have been
demanding for the last few years that
more money should be given to the
lower selection grade workers; rough-
ly it comes to Rs. 15 lakhs. They
want a special pay for the cashiers.
Cashier of every other department
have been given more dllowance ard
more pay according to the recommen-
dations of the Pay Commission. But
in the P&T department set-up the
special pay for the cashiers has not
been implemented. That will comc to
about Rs. 26 lakhs. If this recom-
mendation is implemented, there will
be more efficiency and general satis-
faction in the whole department. I
request the hon. Minister to look into
this matter. Once these things are
voted upon, the Finance Department
would raise objections and would not
allow anything to be done to the
workers and so, I would again appeal
to the Minister that he must look into
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the whole question of diversion of the
surpluses.

Nobody would object to there being
more telegraph offices and new post
offices. But all this must be stabilised
in the sense that all this must be
done in a manner that there is no
extra load on the workers. We should
not expect them to go on working
more and more without giving them
proper staff, equipment, facilities; the
opening of new offices or increasing
the existing services such as 24 hours
service—]I do not want to go into
details—creates additional workload
for the workers which should be
looked into. From the complaints
that come to me from the workers, I
can very well say that there is no
proportion between the demands of
the people, the anxiety of the depart-
ment to satisfy that demand and the
improvement in the conditions of
service.

With these words, 1 support the
demands and hope that these matters
will be dealt with properly.

oY ST AW KQAT . HTA FEI-
], ey T AW feeHe 1
HRTT 9T oy g8 qA 76T AT T 8
fF 1 araey ¥ fqay % 1 swaedn
F T §, IaAT §qT @H AT ST g
A A G fa w@T 2, IEA TE@E
gl wr oy &, ity 3w fawm ®
TrHTE SATET g &

g% fawmr £ t =7l @
FTAIT § 1 TG N AT [ &Y
FL I9H AT &, @gr 9T g Wy A
DF0 # T famr sraw & AT gEE
faeger gaamg & & o= ¥ &
faum & mroer At 76 g
T g g, foaw gEer FTEr JEET
IBET 92T & | F P aFATw F AR
¥ garar = mgar g fF g faear ae-
ara gar & 1 faad ¥ a1 Mo
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P, W Al dur s AR T ¥
T faar oiman, AYaTae T W R
wiEt # FEE WA A Fe awed
foa aft

9883-%3 IF TR wE H
9,39,35% THTHIM @T AT | FAIR
fergeama & 3= wia § Yy "M@ | WX
TSEATH FY qE TR A F qro-g=nad
wrfog T & W, &1 FFed 4,
|IE 9 @T@ AH TS gt QIE |
# wwaar g f& am-9=wdt e 9T
TR AT g T80 ¢ | AfFT W
ey § ol aF o Wl g d—
i 37 A1 AT A F AW g TG
FUR T T MY §—, Faa1 @y
T A1 I W WX FY AEITAT &) e,
FH AT AZ FTH AT W | W7 &
wifa #1 39 WA ¥ ]| 7 IER
FIAT AT A 37 § FHIHAT WA G,
a1 ag w1 W §9F g0 & | gafeg
TE! THF 7 AT @AY oF | oaw
FIFT AR Mt F TABIT FY Sacar
AR CL

gt a5 fooeft &1 @vag &, a<-
AT ¥ g2 F AR Gfen @@ gu §
AT AT FT qZ TA AT FE Y
Y e & f IFRT &&i argw @)
FAg faer sriem o faeeht # oo
argo o & A faegw sawer gf
21 AW A QY I T Sy F
fed & AT 3 FaX a7 FT @@ R §,
affa gast F1% grard @) gl &
o w1 w78 o Ad Fear &
f& ¥a1 ama R, fFa avg o3 &

Fgl T1at & % famr & o e
g & | WX AIAS GHTA HAA F
0 IHE TAW § B g3 &, 1 g wrzwe
Frafaa & qrar & T faq NOE TN
2 3 ZATT &4F o w9 §, FH T &9
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[T T = Axar)
3ITF) qr TAEE 2 faar o 1 WK
7z {1 AT 7 Y, A1 TF FI I I7
T IGFT q¢ FTH N9 fggr mA, v
feet &1 3%1 2 fagr ui f ag wiat
# ITAHE T AT aEqw  FL |
AR F1 gAfAY 7gl A q94qT §,
agifs ZAEE T A a1 wAET g, 98
[\ F AT G oWTAC AT IEHT TG
ot qar 7€t giar & fF faadr ew 3%
g oA feAm @9 FAT 1 WK
T T wad faew gz ™o, ar
Ig&1 797 A7 5 fFaar soar owr 2
oY AT @5 %7 £ 0 9g 997 A
TEFT AT WAT BT A1 &
g1 &1 740 21 ¥ faaew & fv we
FLGTT § 39 A% H F% TIAW A2y
B wFAT B, Frag @ JEE FINS
grgdr gqr =1 @ adr g Hqiw
JILYT FLF TAGIA & WA T
faator &3 1 g @7 3w F AETEAT
AT g wfEwe @)

S wqaT fAAter wAY § @9 fR
AT &, SEET @ g7 agT I8 Q)
2, ifF 91 3w A awfg §, 99 oF
uF 97 FT ggUENT HIAT, @9 a7 &
T gHT qZT ¥ § 1 & ;9 F I
agaT g {w e A f&a fHg
FordY A7 fET fEg A7 F gEm 2 )

[EH AR AICT T AFIT F( TEAY
§ Fg O 9eER H AT F wy4eR
&fayr g, f97 § 93,3¢,003 ¥
T AFAT AT | TG FT aY ey J
A AT qIMT THIT UT AR
feqédz a1 gam |

I A ufEETr & 93,42
qrE TIA FOATT GAT 1 Ru% F
Qe%3 A% 3. 9 ATT T FT A (WA

e e AR S ARSI SRR T A 2 U 1 GO S TT
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¥ 9% ALTY IR AT BT AT 7747, APFA
w1 7F Ak AT gl zd | waTa §
o AR faw aFw gar g g,
ag fa% warg TNEM fefezde & aoam
FT WG AT & AT TgT 7 S
graT RO & fod F7 9 § Saar
TH T 1S LA 7G1 2T § | qE AT
TFEIT 4 gIF UF 37 g AT &, Al
IIFT F§ QVATE AEY &7 AT § | WIT
qg FHWMT TEAR 9VETE TEN FEAT 8,
ar fawr mr vdr 9z FEedAt ¥
T SR gUERA SO AfET
#&7 q9g § fF a9 wzrd 2T FwiT A
HIERT FT FTH A g1 § 7 AfFd gud
&T F(7 qg T F< | ITH A7 FEAT AT
aifgd | §1 W & i §, I@ @
F TET A FE EFT ATAT ATMET

7 #§ #AYR AT IFATT AT qA
FEITE | @I 97 9,58 9@ FT WA
9859, 2853 W qee3 aF faae ¥
T FST AT A7 | I A AT T GIT
BT &, F1% 77ATE &Y AEN FTAT § | W
3 IFFT AR FIAT AT AT FT GRS
& | agt 1 1 SN  ag 9gq wiaw
2, zafay St 3 @R @ A Q@
g1 78 avg @ fF 7 ATT W dar
FT d91 937 gr &, frav & A g
2@l 7 faar s £ AiFA fET ofy
Fi2 TUAE g T L1 4% WA Iq
AW® T g g vgar =Wizgy ¥ @
o oA s s ST ARy

faedt aFom F A & wa & g
FZAT =gt § 1 faww aat £ fram
¥ MTHRT FTAT F 1 9859 TF 3. %
A F A WS AT AT AT &
fad 1 399 & 9.4 & ¥ wmid &
IR T TEE gy G fE g fasgw
W 8, 99 gw faegwr w39 awad
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& W Iuwr &% fear | AT eg gAR
® T I AT F fan Famr
1853 T o ¥ fAwx 4 1€ 0
#4000 TIT FT WA wfr W arF
qeT T ] A

q & AIAGR L F J@ Fr
1 T 94 Ys W@ T9A &7 M
WAL FPAT F AAT Q883 AT
T )

sEae w1 - 4 L wA qgi
g aw g

= WwT A A7 0 AT F
fro A9 B, T K aw ww@r g

qeaer Agiad - §F FE A9 g

» IS T AT . AEFE A
AW AI99 § | HAfawza 31 gAn @,
FaFr faeerd g

WEAR VLI : AfAWTT FT 7 63
ﬁﬁ’"%iﬁﬁ‘:t

=Y HfwTT A AT
WA W R

AITF FTA

WA WEEYT : AT AT I HYT
ART g, ag g T JEw & )

it WIETT ATR F771 © F7E A oAy
FIT FY, AU ATE FAT WXL L ..

HETW AJEW 4T T Tl
qrfgr

wY AR O 30T [TF IR
FE AT WT T

TH A F s qIdE OAT 7T 4190
ST & S W F ifae 48 0 59
WA F AT A TF FAL a0 FT AQ
= FX R § & ag AT A4 AAF
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g a1 7 1 39 sy 7 ol a5 KA
g & § o oy wrw F3 F faar smu
a1 ZWFT GOHT g oasaT & ) FAN
# fed fF ag ooy ¥ qedr AR
¥ Fgifs guk mgi AW I TG
LI

gq & qrad aY FEm9 & A
Fgar § | g@s AW FFww {
3Y,000 fET T T 9845 ¥ 989
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FIT ¢, %00 FRAT § | TTH | R,0%%
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Fd9 gt & fewrede g AT T
fex mr AR F7 fear v {7 798 9
£ | o IHY FEqAY g9, feqrdde
FAaTY AR fET o w7 foor w47 5
9,400 FT FIAT F T FFT & |
§ AT AT g fF wew ¥ &
AT AT qrg fEAT qAT TG F A9
TOF G IO T F | ATg F A1 AT
TUA FT 9900 TIY & &9 fEam 7T |
Ig g FT AFA § WX 7T AT
AT A FT ATIFT AT AT IR

gAY AT EARX W qRUS-UR
aF AW fFA T 1 3T H F Q40 &
fedtqz X 7 T fTT#7 FHT ¥, €00
gt & 1 e FIH T3 W
fro quz &o feqrdds A ¥ ¥ xa@r & ?
gz § 72 oar & fF 97 W wnaEy
TR F IAT 2 TR fHFE T FT
fear st & 7 Far St AN R
aY 7E & fF weer 7 w1 ar g
T @I 2 1 3T 1 Ffeq FFA 39,000
| WA T AT G )

TFFIE A 995 ATE BT QALY A
9283 qF TAT AL 97 SART 9
gu | fadArgse Zuzd | T A4r
forg weTdY ¥ g€ o 9w 7% feav fw
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[ HER A )
e A IR A fwa ot § 1 zafe
THTET T qoATE 0T faraiare faaT
FAO SR F WA A @ | TIF ARG s
&35 gz wfers @ guT +IEN AT
g | tmg‘ra'rar yg AT T
AT | AT AT % foT AT & AfERT A
TTEFH graT Agl AR A T QU WA
FAITE AT I§F1 Af T@ QY %
qiT AT IT § @A F W@ FA7 FAT
g foa § q3ma SzET g3 § | 9@ 3
AE ¥ T TAT FL AT AR
ai F F3Ar =svean g & ari & fag
A feqEdz F 17078 TEF
&1 SAY ¥ g7 wfEw aswe # &fas
forge =+ & o qees w5 § dman
fam war a1 @ w70 a9 4 fr o
1 qret AT arfair i Ffgd 7z It
e AT T g FT g FEIAr A
TS T 927 | 39 a3 § U301 &9
FT AT FAT | T F1 AL AT
Y FFA gmr IEET {9 g7 ¥
Tga T4t frgr o AFAT §

w7 ¥ wivo UHo UFo F AR H
FG FTEAT ATEAT §T | WA F 1T EF AT
a7 & 391 § | UF W0 THo UTo
FT feear a3¥eT § &7 WY 2 0 AE
gAY ST qr AT & i S99 A=
AR I F qo ga o 78 o § R
&5 ari w1 oz fw=a & QAT &
w1 | T2 W g &9 faw Pram et
A AAAT SSiEd TR ST A ST ar
fF gael gw gI« &0 | 9dr JEF ¥4l
IFT AT T FIAT AT 74T | WTAR
SEAT FTE TH T 7 A4 gur £ @
AT T 79T feeat @Y A &1 & g
g fF ag fesar o asT A1 R f3 =Tw
& WITHY TR 9YE ¥ 95 g% WL G

i o uE ¥ W 3R ER L ST I
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37 1 o1 o A q7 § FTH WS
TE ¥ 7 oFIT

T AFT LT qAAT § TN
WA TF, IAF WL T AT A7 T av
€W VWA 9T qi; STIRT GT F4aT g
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T F s Jrfgm o

o THo THo ATAI &1 AT afeqr
fredT & 72 919 A9 J1 & w1 faedy
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17 | £ 7 iz &7 ST E 4% SIR
ITE | WS WA AT UF I Wge
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g, 3 WY 773 F7 7 w1 # 37 dewe
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TAT ¥, OAT AT AT £ 1w &7 T
T AT A T A T4 E, F N F
Fa7 & SHEAT G g0 A wEmE § 0
T AT HTTAT $TA AT iy o

194 waT 4 fem o amfafedwer
o ¥ Ay dfziem= v g gEew
T T GT IEE mTH! My frqEde
F omeeT A3t oy £ 1 TEAT FIO.

AT IERIWTE | vy ¢

g wiaw ZidT @ W7 aeany Fmy
2 ke ﬁnﬁ“r &1 zafau aar meE
femiuz # may =& F | mox WY
gt for fea & Tizgen wee &
TRew ¥ 33w
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A w1 Far Ao § i deges
Fee A figgeT Ew ¥ WA
o9 &1 74F fama & | s wliralio o
FIGX B | |G TIF AAT TE AR §
g4 wfaw smE £ sy fgy 9f
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i OWTT AT A A THY SART &IHA
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E qTT AT TART AT JOAT AR

g1 A]T AL iz 03 A
%7 T97 £ a7 ¥ @ 7 q), € &)
a1 &7 A A T2 AT 91, Iy fafezr
FAY 4y | 7§ a7 §Y FAEwifey waEy
H orEr & 79F a § 0 F0 ag fear
St & % qawm & T g oA
© &z fgar s 2 fF gee wre gy T g,
! 78 A7 77 fRar s &1 wfea
oft 75 A% far 7 fafeem a8 a9
qr§ & 1w F3iE v Fy fafeed
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W &1 F7 g% W g fafesw Y A
FAET P FAF FATAT AAT AT @@
TED Z )
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iy | w i g gaar a7 war g 5
&F AT < fHT a1 4T i 7 waw
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g oY g fE o g@ o ww
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W OITE AT SF WA 3 Ta@T R
ag FlaT FTENE FEaAT %7 3 T@r
wifeai w7 g@ A= a9 Fd a0 T8
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16 hrs.
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THTT T PYT A & g AT TS
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[+ T T A 3]
TATY A@ | IF TT FF JQT F1 g7
FT A A af I G AR E

The Deputy Minister in the Depart-
.ment of Posts and Telegraphs (Shri
‘Bhagavati): Sir, I am grateful to the
“hon. Members who have participated
in the discussion on these Demands
~and made some important points. The
hon. Minister will reply to the basic
points raised by the hon. Members. I
-will deal with some of the points. I
would first like to give an outline of
the work we have been doing so far.

The mid-term appraisal of the third
‘Plan reveals that the P. & T. Depart-
-ment has achieved the targets accord-
ing to the Plan programme. Out of
the total Plan allocation of Rs. 77.6
crores, Rs. 56 crores is expected to
‘be spent by the end of 1963-64. We
are confident that all targets will be
.achieved by the end of the Plan and
in some cases the physical targets for
‘the entire Plan will be exceeded.

As regards post offices, out of 23,000
‘post offices to be opened during the
“Third Plan period, 12,966 (905 urban
‘and 12,061 rural) new post offices
have been opened upto the end of
December, 1963. The target for the
number of Branch and E.D. post
«offices to be upgraded during the
Third Plan period was 2,500. Out of
-this, 1,290 have been upgraded upto
"31st December, 1963.

I am glad to say that in the postal
-side, the expansion compares favour-
ably with some of the advanced coun-
tries like U.K. USA, Canada and
Japan. While the traffic of postai
articles has increased from about 2,300
million to about 5,400 million articles,
the number of post offices has increas-
ed from 22,116 to 92,239. Thus since
independence although there has been
only about 135 per cent increase in
the postal traffic, the number of post
offices has increased by about 319 per
cent.  The increase in traffic is gene-
‘rally attributed to big cities and there
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has been no perceptible increase in
the traffic in the rural areas. Even then,
more than 90 per cent of the post offices
now in existence are located in rural
areas. This proves that special at-
tention has been paid to the rural
areas. Now postal expansion prog-
ramme will have to concentrate more
in the backward areas. The prog-
ressively liberalised policy of open-
ing post offices in the permissible li-
mit of loss of Rs. 750 or Rs. 1,000 per
annum per post office, as the case may
be, and at very backward areas, most-
ly tribal and border areas, at an en-
hanced permissible limit of Rs. 2,500
per annum per post office, has been
foilowed. The Department had to
suffer loss in the working expenses on
Experimental Post Offices to the tune
of Rs. 1,79,46,728.63 nP. during the Se-
cond Plan period and Rs. 1,27,90,877.85
nP. during the first two years
of the third Plan. In spite of such
loss, the Department had to continue
the policy of expanding its programme
of opening post offices in the border
and backward areas, especially :n
the Hills as a public utility service.
But, then, there is need for consoli-
dating and improving the postal ser-
vice.

16:06 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Hari Vishnu Kamath: May I
know how many branch post offices
and how many sub-post offices have
been opened?

Shri Bhagavati: I have alrcady in-
dicated it.

The Department is alive to the fact
that there is much scope and need for
improvement of mail and delivery
services. There are at present about
8,000 villages where delivery is effec-
ted at an interval of more than a
week.  With the opening of more post
offices, and more particularly with
employment of additional delivery
staff, this number will further



I——
7485 Demands
decrease during the Third Plan. There
are still about 272 ‘No Dak’ villages.
All these are expected to be wiped
out by the end of the Third Plan.

Shri Hari Vishnu Kamath: Villages
will be wiped out? What will be wiped
out?

Shri Bhagavati: I said ‘No Dak’ vil-
lages will be wiped out. A new
scheme called the Panchayati Postal
Scheme has been introduced on an
experimental basis in Supa area of
Poona District with effect from 2nd
October, 1963.

e
Upgrading of more Branch and
E.D. sub-offices into Departmental

sub-offices, increasing, the number of
mobile post offices, and replacement
of Runners’ lines by various expeditious
modes of conveyance of mails, are
some of the measures which have been
taken for improvement of mail and
delivery services. The Department
has tried to strengthen supervision
and taken such measures as test
checks to guard against misdirection,
wrong or non-delivery of mails, etc.
Public complaints in such matters are
always enquired into and proper re-
medial measures are taken. In the
year 1963, 2.85,817 complaints of this
nature were received. Action has
been taken on 75,121 out of them.

Savings Bank facilities have been
extended considerably. By the end
0f the third Plan, all the branch post
offices at the headquarters qf Pancha-
vats, National Extention Service
Blocks and Community Development
arcas as on April, 1961 would be pro-
vided with Savings Bank facilities.

Hon. Members referred to fraud
cases. I can tell them that the per-
centage of fraud cases is very nomi-
nal. In 1961-62 the total number of
money orders was 850 crores valued
at Rs. 386 crores. Out of that, the num-
ber of fraud cases was only 407 va-
lued at Rs. 1.97 lakhs, the percentage
being 0.5 per cent. This does not,

however, mean that we should slacken
our vigilence.
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The Postal Research Centre has
been established in October, 1962.
The Centre has initiated several
schemes for the modernisation of'the
postal services. Among the major
schems initiated may be mentioned
the successful installation of the con-
veyor system at the Air. Sorting
Office at Safdarjung Airport, Delhi,
for handling of mails with a view to
relieving the postal staff of fatiguing
work, introduction of slot machines
for vending postal stationery. counter-
machines to expedite booking of par-
cels and coin changers to expedite
the issue of change to the public.

Now, Sir, I want to submit that in
the field of tele-communication also,
rapid progress has been made. There
were only 1,68,400 telephones in this
country at the beginning of the First
Plan. The number has gone up to
6,48,789 inclusive of public call offices
and licensed svstem by the end of 1963.
The total number of telephones in
India at the end of the Third Plan
will be about 8 lakhs. The Third
Plan provides for 2,50,000 telephones
and 1,200 exchanges. We have ins-
talled 1,83,840 telephones and opened
592 new exchanges. Yet, on 3lst
December, 1963, I have to admit,
there was a registered waiting list of
2.4 lakhs for telephones all over the
country. The waiting list, however,
does not reflect the potential demand
for telephones. It is much more
than that. To keep in pace with the
growth of development in industrial
and other sectors, we shall have to
make a big plan for expansion in
this field. I hope with the support
given by hon. Members it will be
possible for us to undertake a much
bigger plan in the Fourth Plan
period.

Whereas on the postal side, consoli-
dation is our main task, on the tele-
communication side, expansion and
introduction of new methods are still
the main need. The main difficulty
in this respect is shortage of mater-
ials and stores. Due to limitation in
financial and material resources,
particularly foreign exchange diffi-
culty, delay in acquisition of sites,
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expansion programme could not be
pushed through as quickly as desired.
The position has, however, eased to
some extent at present, as a result of
imports of equipment that are being
made under the I.D.A. Loan.

I can understand when people com-
plain and feel annoyed beccause of
delay in trunk calls. The Depart-
ment is making its best efforts to im-
.rove the service. The average effi-
ciency at prescnt is 78 per cent. Out
of this 22 per cent ineffectives, 12 per
cent ineffectiveness is due to sub-
scribers not being available and the
remaining 10 per cent is due to cir-
cuits not being available. The anly
answer to this is laying of coaxial
cables and introduction of subscriber
dialling system. This wil] be a land-
mark in the history of telecommuni-
cation development in this country.

The plan for the coaxial system,
micro-wave system and carriers is
being carried out. In the Third Plan,
3850 miles coaxial cable routes, and
1855 miles micro-wave routes will
be completed. This will make possi-
ble to introduce subscriber dialling
between important cities all over the
country—some by the end of the
Third Plan and the rest in the Fourth
Plan period.

714 long distance P.C.O’'s were
opened during these years. During
the Third Plan the policy is to pro-
vide P.C.O’s in all administrative
towns down to tehsil and sub-tehsil
and other towns with a population of
over 20,000 About 500 administra-
tive towns remain to be at present.
By the end of the Third Plan, with
the exception of about 100 towns, all
the rest are expected to be covered.

651 telegraph offices have been
ovend during the first three years of
the Plan. The number of telegraph
offices at the beginning of the First
Plan was 3,592, It is 7690 by the end
of 1963. The total telegraph traflic
has been growin? steadily from year
to year. It was 24:65 million messages
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in 1947-48. It is 40.65 million mes-
sages in 1962-63.

Under the present policy, telegraph
offices are provided at district, sub-
divisional, tehsil or equivalent head-
The P. & T. Board has re-
cently decided to provide telegraph
facilities at Block Development Head-
quarters and places having poiice
stations under the charge of an officer
not lower in rank than a Sub-Inspec-
tor subject to the accumulative loss
for the whole Third Plan period being
limited to Rs. 40 lakhs.

During the Third Plan, except about
100 such stations, all the others would
have been provided. Most of the
places with a population of over 5000
will be provided telegraph facilities
by the end of the Plan subject to
the condition that the annual loss is.
limited to Rs. 1000 per telegraph
office and there is no telegraph office.
within 5 miles. 1,300 towns are yet
to be covered on this basis. It is
expected to complete the work with-
in this Plan period.

Devnagari telegraph service was
introduced in nine offices on 1st June,
1949. Now thig service is available in
2,162 telegraph offices. There are at
present about 15,000 operators, out of
which 4,500 have been duly trained
in Devnagari telegraphy. A prog-
ramme for the training of a larger
number of officials is under considera-
tion.

Shri Hari Vishnu Kamath: Where
are they: trained?

Shri Bhagavati; In different places.

Occasionally discussion is raised
about posting of telegrams. In 1962-
83 only 1:03 per cent of the telegrams
had to be posted. Steps have now
been taken to improve the service.
Laying of coaxial cables is expected
to remove the difficulties of overhead
lines which are always subjected to.
weather conditions. Copper wire-
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theft is another cause of interrup-
tion. The value of copper wire theft
on alignment in 1962-63 amounts to
Rs. 12'51 lakhs. With a view to rc-
duce the incidence of copper wire
theft, action has been taken for re-
placement of copper wire by copper-
weld wire,

Telex service is now available at
Bombay, Calcutta, Delhi and Madras.
International Telex service has been
introduced at Calcutta during 1963.
India is now connected with 42 coun-
tries through direct telex connections
with international net works. This
service has become popular with the
industries and business houses, It
wiil divert some of the traffic from
the public telegraph network to the
telex network and improve the situa-
tion.

In all 22 new teleprinter exchangus
will be working at the end of the

Third Plan, as against the two ex-
changes working before the com-
mencement of the Plan. Various

Government and semi-government
organisations ag well as some private
users like the Press, Oil companies,
industries etc., would find a greater
advantage in exclusive renting of
point-to-point circuits. Already,
there are on hand about 300 such de-
mands for leased circuits. Most of
these demands will be met by the
end of the Third Plan.

There is a shortage of teleprinters.
The programme of teleprinters at the
Hindustan Teleprinters Ltd., Madras
has been expanded. Up to 15th Feb-
ruary, 1964, 819 teleprinters have
becen produced. Hindi teleprinters
are also likely to be manufactured by
the end of 1965.

India’s Overseas Communication
network consist of linking up with
other countries with radio-telegraph,
radio-telephone and radio-photo ser-
vices. Direct radio-telegraph ° links
have been established with 24 coun-
tries, direct radio-telephone services
with 28 countries, and direct-radio-
photo services with 8 countries. In
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addition, radio-telephone and radio-
rheto services are also available via
international network to many other
countries of the world, The Overseas
Communications Service has four
gateway centres for the handling of

international communications and
they are: Bombay, Delhi, Calcutta
and Madras. ¢

For successful implementation of
the programme of the Dcpartment
and also to provide efficient service
to the public, attention has been
paid to two important aspects, viz.,
the manufacture and training, So far
as indigenous production is concern-
ed, LTI, three P & T workshops
and the Tele-communication Research
Centre have made their own contribu-
tion. The Tele-communication Re-
scarch Centre has made good contri-
bution in the field of design for indi-
genous  manufacture and  introduc-
tion of new services and of new tech-
niques and intensive exploitation of
the existing assets to provide extra-
tele-communication facilities usefully
and economically.

The Estimates Committee recom-
mended that a quinquennial review
of the research work done by the
Tele-communication Research Centre
may be undertaken by the P&T De-
partment. This recommendation has
been accepted by the Department. In
the meantime, the members of the
Committee on organisation of Scienti-
fic Research under the Chairmanship
of Dr. H. J. Bhabha have visited the
Tele-communication Research Centre
once. They will continue their re-
view.

The target for production in the
P&T Workshops for 1963-64 has been
fixed at Rs. 425 lakhs as against the
outturn of Rs. 392 lakhs in the pre-
vious year. At the end of January
1964, production to the extent of
Rs. 333:78 lakhs has been achieved.
Production for the year 1964-64 has
been tentatively fixed at 25 per cent
more than the produétion target of
1963-64. [In order to achieve more
production in the P&T Workshops,
the Workshops at Calcutta, Jabalput
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and Bombay are being modernisec
with fast moving modern plant ard
machinery.

A reference was made by my hon.
friend to the Audit Report in con-
nection with  these workshops. I
would like to submit that the Audit
Reports will have "‘to be reviewed by
the Public Accounts Committee. Then
the Department will have a chance to
place their viewpoint. So, it will be
better for the members to discuss it
afterwards,

Shri Hari Vishau Kamath; So, you
are only putting off the evil day.

Shri Bhagavati: Production at ITI
has gone up. The sales during
1963-64 is expected to be of the order
of Rs. 910 lakhs, as against this the
sales durinz 1962-63 was of the order
of Rs. 778 lakhs and in 1961-62 the
value of sales was Rs  564'02 lakhs.
The in-rease in the value of sales
wiil, therefore, be about 17 per cent
over the value of sales of 1962-64. It
is expected that over and above what
has been consumed in this country,
the ITT will be in a position to export
geods worth Rs. 9 lakhs to Nepal,
Ceylon, Sudan, Egypt, Uganda and
Kuwait.

Shri Hari Vishnu Kamath: I am
sorry to interrupt the Minister. What
is the position regarding the instru-
ment called Priyadarsini which they
are manufacturing? Is it on a mass
scale?

Shri Bhagavati: That is not the main
or only instrument manufactured
here.

Shri Hari Vishnu Kamath: I am re-
ferring to this particular instre-
ment—Priyadarsini. Are they manu-
factuing it on a mass scale?

Shri Bhagavati: A decision has been
taken to enter into a contract with

the Bell Telephone Manufacturing
Company, Belgium, subject to a
satisfactory settlement of detailed

terms for the purchase of crossbar
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type of telephone switching equip-
ment and also for the manufacture of
the same at ITI. The hon. Membcr,
Dr. Ranen Sen, has said that it was
wrong to enter into this contract. As
the hon. Minister will deal with it, I
will not go into it in detail. I will
only say¢ that the World Bank the
Pianning Commission, the Ministry
of Industries, the Ministry of Finance,
the Ministry of External Affairs and
the Cabinet Sub-Committee have all
gone through this question, they
have carefully considered all the as-
pects and then come to this decision.

The Decpartment has to make its
own arrangement for imparting
specialised training to its employees
at various levels.

As regards the training of per-
sonnel in the field of telecommunica-
tion all such personncl is given train-
ing before appointment, There are at
present Telecommunication Train-
ing Centres at Jabalpur, Trivandrum,
Calcutta, Ambala, Madras, Nasik, Jai-
pur, Jammu, Lucknow, Patna, Nag-
pur, Kakinada, Bangalore and
Ahmedabad. In addition, a number
of training classes exist in each cir-
cle for training of certain cadres.
These are gradually being re-organis-
ed in the form of training centres in
each circle. To keep knowledge of
the personnel abreast of the techni-
cal advancement in the telecommuni-
tion technique, special and refresher
courses are arranged. It will be
necessary to take some advance action
in the matter of training to the re-
quired number of staff for carrying
out our enlarged Plan subsequently.

In the postal side, training facili-
ties exist in the two residential train-
ing centres at Saharanpur and
Baroda. These two centres cater to
the training needs of Northern, Wes-
tern and Central Circles. Regarding
other Circles, training needs are met
by various non-residential training
classes It is proposed to have resi-
dential training centres for the Sou-
thern and Eastern zones.
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Djprest the last two years the de-
marjentsy the P&T Department for
defegent purposes and high priority
reqf§scugients has been enormous.
Thegs seck as a result of this has in-
cref2nd very much. Two 12 Channel
Te. one system, twelve 8 Channel
ai., Thn 3 Channel have been com-
plPpar; within the shortest possible
tiy Five 8 Channel system will be
ref2,y by 31st March, 1964. 66 V.F.T.
C/ Hlnnels have also been added. It is
gratifying and praiseworthy that the
officers and the employees of the
P&T Department rose to the occasion
and did their best to meet the de-
mand.

The problem of inadequacy of de-
partmental buildings for post offices
or RMS offices, to which a reference
was made by hon. Members, is really
a big one. I agree with them that
the building position is not at all
satisfactory. Of the 11,160 depart-
mental post /foffices, 1,714 are ounly
located in departmental buildings. It
has been decided that as far as possi-

ble it would be preferable to have
departmental  buildings for post
offices. Various measures have been

taken up or contemplatedq to expe-
dite the process of building projects.
Since the commencement of the Third
Plan up to 31st December, 1963, 63
new biuldings for post offices  and
RMS operative offices have been con-
structed. Also, six departmental
buildings have been reconstructed
and 119 departmental buildings have
been extended., Besides, 98 buildings
are under construction. During the
first two years of the Third Plan 28
new Exchange buildings have been
built and 5 extended.

The department is fully alive to
the fact that the efficiency of the
staff depends to a large extent in the
atmosphere of the place of work and
residence. Keeping that in view, we
have not only to provide adequate
accommodation for office purpose, but
We have also to provide residential
accommodation to employees. The
present Minister as well as the pre-

\
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vious Minister have, therefore, given.
special emphasis on raising the tempo
of construction work. I will inform
the hon, Members that the P&T Boara
and the officers are also equally an-
xious to build as many houses as poOs-
sible. With the formation of the Civil
Construction Wing under this depart-
ment from 1st July 1963, improve-
ment in the progress of building wec==z
has been noticed. The tempo of con-
struction has continueq to increase.

It will be seen from the fact that
during the current year it is expected
to spend about Rs. 3 crores on office
and residential buildings out of which
about Rs. 1 crore will be for housing
the employees. The expenditure of
Rs. 3 crores compares favourably with
an expenditure of Rs. 1°55 crores in
1961-62 and Rs. 2°45 crores in 1962-63.

1,400 quarters were provided during"
the first two years of the Third Plan.
During the current year it is expect-
ed that 1,000 units will be ready for
ocoupation, ‘The targets fixed for
1964-65 is 1,200. At the end of 'he
Third Plan it is expected that a total
of 13,500 quarters would be available-
for the staff all over the country.
But this would account barely for 5
per cent of the staff. Apart from the
usual building grant, the balance in
the P & T Development Fund can be
utilised to meet expenditure on staft
quarter building projects. I can tell
the hon. Members that subject to
availabilitv of resources we propose to
have a bigger plan to provide resi-
dential quarters to the P & T staff.
A departmental committee with the:
Secertary as Chairman has been
formed to review the progress made
and to expedite the construction-
work.

Staff amenities, i.e., canteens, re-

creation club rooms etc. have been
provided in 207 cases. The Depart-
ment has proposed to extend its

scheme of departmental dispensaries
for P & T staff and their families te
all stations where the number o
people employed is 1,000 or more. In~
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pursuance of this policy, nine dis-
pensaries have so far been sanction-
.ed out of which seven have started
functioning.

134 co-operative credit societies and
.about 35 co-operative consumer
stores organised and run by the
P & T employees at different places
in the country have been functioning
‘well in different centres. The recom-
-mendations of the Study Group, sct
up by the Community Development
Minis‘ry, to help these societies are
under consideration. I hope, a deci-
sion will be taken as soon as possible.

Tt is proposed to set up nine new
Holiday Homes in addition to the
‘five already existing at suitable sta-
tions for the benefit of P & T em-
ployees and their family members so
as to provide

Shri D. C. Sharma (Gurdaspur):
"Have you considered Dalhousie for a
“Holiday Home?

Shri Bhagavati: For the emplo-
vees so that they can go there for

-recreation . so as to provide at
least one Holidav Home in each
P & T Circle excluding Delhi.

Shri Hari Vishnu Xamath: Will

they get free lcdging and boarding?

Shri Bhagavati: Not free. Lodging
‘is free.

Shri Hari Vishaun
should be a holiday.

Kamath: 1t

Shri Bhagavati: The financial im-
plication will be Rs. 31,5600 non-re-
curring and Rs. 32,400 recurring per
annum.

In pursuance of the Pay Commis-
gion’'s recommendation on canteen
facilities to Government servants, the
new scheme of financial assistance to
the canteens and tifin rooms has
‘been introduced. Necessary orders
‘have been issued this year.
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Scholarships are also give. the
children of P. & T. employt~ tom
the P, & T Welfare Fund. t nds
ranging from Rs. 15 to Rs.* .are
given. The total amount spd in
1963 was about Rs. 1 lakh.

In pursuance of the Central 1y
Commission’s recommendations, a
new scheme of overtime allow. e
has been introduced for the s. I
working in the Department. wiuaa
effect from 1st March, 1964.

Shri D. C. Sharma: But they are not
satisfied with it.

Shri Bhagavati: About 1 lakh
P & T employees who were not hither-
to eligible to overtime allowance will
be benefited by the new scheme. The
scheme also provides for grant of over-
time allowance at higher rates for work
performed on Sundays, weekly offdays
and holidays.

1 would like to say in this connec-
tion that Dr. Ranen Sen said that this
dearness allowance was paid before ti:»
31st March, 1964 so that the employees
are required to pay compulsory depo-
sit. I should like to tell him that it
was up to the individual officers or
the officer’s establishment to draw and
disburse the amount either in 1963-64
or in 1964-65 as was convenient and
possible for them. Incidence of in-
come-tax and compulsory deposit will
follow the law and the procedure
governing the same.

The Department keeps itself inform-
ed with the public views, complaints
and suggestions through the P. & T.
Advisory Committees at Circle and
Divisional level and Telephone Advi-
sorv Committees at different stations.
In the Informal Regional Consultative
Committee meetings with hon. Mem-
bers of Parliament, detailed discus-
sions take place. Discussions in these
meetinrs have proved to be very help-
ful. The Central P. & T. Advisory
Council is another forum where the
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representatives of the State Govern-
ments, some Ministries of the Govern-
ment of India and the public meet and
discuss matters relating to the P. & T.
Its second meeting was held on the
22nd and 23rd November, 1963.

The total staff of the P. & T. De-
partment was 427,029 including 157,676
Extra Departmental employees and
2,134 Gazetted officers. It is gratifying
that good labour relations have been
maintained with the unions and the

employees. The meetings with the
union representatives are held at
different levels at regular intervals.

They have proved to be very useful
media to know the problems of the
employees and thrash out such issues
as may be raised. Apart from the
meeting at Circle levels, in 1963, 8
formal meetings were held at the
Centre with the Federation of P, & T.
Employees Union, inculsive of 5 meet-
ings which. the DG held with the
National Federation of the P. & T.

Employees and its nine affiliated
unions.
With a view to acquainting the

public with the correct use of the
P. & T. services, a Publicity Cell has
been set up in the P. & T. Directorate.
The Cell has taken up a number of
measures in this direction. “Correct
addressing of mails” was this year’s
theme for publicity. As you know, Sir,
incorrect addresing is one of the
causes of delaved delivery of mails,
wrong and misdirection of mails and
80 on ‘

Shri Hari Vishnu Kamath: There
are many other causes also.

Shri Bhagavati: Some other points
have been raised by hon. Members. I
can tell them that all the suggestions
will be taken into consideration and
the hon. Minister will reply to all the
important matters.

Mr, Deputy-Speaker: Shri Warior.

Shri Warlor (Trichur): Shall I be
given a chance tomorrow?

2658 (ai) LSD—1.
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Mr. Deputy-Speaker: He will have
to take the chance. I cannot promise.

Shri Warior: I thought, Shri Baner-
jee was going to be given the chance
today; or else I can begin.

Shri Ranga (Chittoor):
time tomorrow.

Give him

Shri Warior:
tomorrow.

I will take the chance

Mr. Deputy-Speaker: Shri Banerjee.

Shri Hari Vishnu Kamath: Surely,
Shri Banerjee must have quorum.

Shri Ranga: Shri Banerjee is like
our Shri Yashpal Singh.

Mr. Deputy-Speaker:
quorum?

There is no

Shri Hari Vishnu Kamath: No; there
are only 41 or so.’

Mr. Deputy-Speaker: The bell is
being rung . Now there is quo-
rum. Shri Banerjee.

‘Shrimati Lakshmikanthamma
(Khammam): Nowhere in the history
of Parliament in other countries de
they press for quorum like this.

Shri Hari Vishnu Kamath: This is
in the Constitution. Amend the Con-
stitution.

Shri S. M. Banerjee: Mr. Deputy-
Speaker, Sir, I would like to congratu-
late the hon. Minister and his Ministry
for doing some very good work though
he is not free from criticism. I wculd
like to mention certain things so that
there will be more efficiency and rectl-
fication of mistakes.

My hon. friend, Dr. Ranen Sen, has
mentioned something about the func-
tioning of the P. & T. Board. We were
very happy when the P. & T. Board
was formed, but I remember in this
House my hon friend, Shri Harish
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Chandra Mathur gave a note of cautlon
that the P. & T. Board should not
follow the Railway Board in toto; any
defect in the Railway Board should
not creep in the P. & T. Board; rather,
they should have their own policy so
that a better functioning is expected of
them.

What do we find in the functioning
of the Board? Without imputing any
motive to any member or members, I
must say that in certain cases posts
ere created to suit the convenience of
some members. Some extension is
denied to people only because some
other member is interested in getting
that post. Posts are created and not
filled up because the person who is
interested in that post is not availab:e.
The Member (Administration) who
should be mainly responsible for the
staff does not have any responsibility
as the other members would not part
with their zamindari, I should say, or
with their functions. It is not proper
for me also to say something more
about the members of the Board. I
have the greatest regard for them but
I would only say that they should
function properly. It is for the Gov-
ernment to decide the policies which
should be translated into action by
the members of the Board.

Then, I come to the question of effi-
ciency. It seems that no one is inter-
ested in efficient functioning of the
Department. I do not say for a
moment that the employees and the
officers are inefficient. They are effi-
cient. But the collective efficiency
which is expected from them is missing
somewhere, with the result that there
is a fast deterioration in the efficiency
of the P. & T. Department. 1 would
like to know from the hon. Minister
what steps have been taken to see that
this Department remains efficient and
becomes more efficient. There are cer-
tain things which have to be looked
into before the efficiency is improved
and we can have better efficiency.

My hon friend .Dr. Ranen Sen had
mentioned about the contract with Bell
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Co. While replying to the short notice
question the other day, in one breath,
the hon. Minister said that this parti-
cular company which was a subsidiary
of another American firm was not in-
volved in any espionage case in Tuni-
sia. But, again when he was replying
to supplementary questions, he admit-
ted that there was some charge againsg
that particular firm; and the same firm
had been accused of subversive activi-
ties in another country. I wouid like
to know why a contract is being en-
tered into with that very irm. This is
some thing which I am not able to
understand. It is high time that jt
should be properly reviewed and 8
should be seen whether that company
should be given any contract.

In our country, we are always afiaid
of espionage activities both by the
Chinese spies and by the Pakistani
spies. Should we indulge in something
which would give a further chance for
espionage or spying in our country? I
do not want to impute any motives to
this particular company, but there
might be chances for such activity.
Their record clearly shows that they
were blacklisted by that country an@
they got compensation only and
nothing else. The contract was cap-
celled and they got only compensation.
And yet, we are so much enamoured
of this particular company that we are
giving them this contract. 1 would
earnestly request the hon. Minister
and the members of the P. & T. Board
to see that it should be properly re-
viewed; T do not say that it should be
cancelled, but it should be reviewed
and the matter should be considered
whether this is at all necessary.

Then, I may come to the question
of the losses that would be involved as
a result of that deal. About Rs. 50
lakhs worth of foreien exchange will
be needed for 48,000 telephones be-
cause of this contract. 25 per cent of
the cost would be accounted for by
depreciation, and it will come to this
that there will be a constant loss.
Who is responsible for this loss? There
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is no doubt that we are short of tele-
phones and there are thousands of
applications pending for telephones,
either under the OYT scheme or any
other scheme, and we want the
telephones to be provided. But we
should see that there is no recurring
loss because of certain defective plan-
ning or lack of planning.

Then, I come to the question of in-
adequate staff. Wherever I go as the
president of a particular union or a
circle union, whether it be Kanpur,
Jabbalpur or Nagpur or any other
place, I find that there is inadequate
staff. Every time we write a letter to
the postmaster-general, we are told
that every step is being taken to pro-
vide adequate staff, but it is never
provided. The volume of work in the
P.&T. Board has abnermally increased,
and thanks to the employees who even
after this strenuous work are working
efficiently. T take my hat off to them
for their efficient functioning. But they
should be provided with adequate
staff. 1 remember that in Kanpur, I
had given a detailed note to the post-
master-general about this matter and
I had requested him that the staff
should be augmented, and T am still to
sée more staff there. It is not @a ques-
tion of the Department being over-
staffed, but at least the under-staffing
must come to an end.

Many points have been mentioned
sbout the RMS workers, There are two
problems which are agitating the minds
of the RMS workers. One is inadequate
outstation allowances. These outstation
allowances were fixed at a time when
the cost of living was very much lower,
that is, in 1948 or 1949—I do not re-
member the exact year—when the pri-
ces had not risen to the present level.
Today, when the prices have gone up
%5 the present level anq the cost of
Hving has gone up beyond our com-
‘Brehension, it should be reviewed. There
Wis a promise that the outstation
sllowanée would be reviewed, but un-
fortunately it has not been done so far.
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I would request the hon. Minister that
immediate stepg should be taken to
rcview these outstation allowances,

Then, there is the question of the
increment te't for the sorters. A sorter
might have completed 20 or 30 years
of service, and yet in order to get Rs. 4
as increment he has to appear for a
test callej the increment test. It is
not a test for promotion but an incre-
ment test. Merely to get an increment
of Rs. 4 he has to appear for a test.
After all, is he not efficient? He has
spent the best portion of his life in
the RMS, but even after 20 years of
faithful, loyal and efficient service, he
has got to appear for a test. I would
request that the increment test must
be abolished immediately because it is
working as a disincentive to the RMS
sorters.

Then, I would say a word about the
linemen staff. During the Chinese
aggression, these linemen had worked
everywhere beyond our imagination.
They had worked even in the highest
places in the country risking their life
and leaving their families withcut any
separation allowance whatsoever, and
they had rendered a miraculous ser-
vice for the sake of the nation. And
yet their demand is not being conced-
ed. It has been proved beyonq doubt
that these linemen are doing a skilled
job. Yet, they have not been cate-
gorised as skilled workers. This is re-
ally a saj commentary on the cate-
gorisation committee or on the various
recommendations of the Pay Commis-
sion. T would request the hon. Minis-
ter to kindly see that these linemen
are categorised as skilled workers.

T would say a word also about the
daily allowance that is given to them.
When they stay somewhere beyond 24
or 48 hours, they should be given more
daily allowances. I am sure that is a
matter which is being considered by
theP&TBoa'rdandIamsurethlt
they will arrive at a decision very
soon, but T request that the mitter
might be expedited.
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[Shri S. M. Banerjee]

In regard to dearness allowance, my
hon. friend has already referred to
this matter. What does this increase
of Rs. 2 or 5 or 10 sanctioned recently
by the Finance Minister reflect? If it is
really neutralisation up to 125, then it
should be paid from 1st November,
1961 ang not from 1st July, 1963 as is
being done which is absolutely wrong.
The neutralisation should be done up
to 135 actually. According to the Fin-
ance Minister, the figure is 134.8 while
it is 138 according to us. So, the mat-
ter should be reviewed further.

Then, I would also submit that the
compulsory deposit should be immedi-
ately paid back to the employees.
They should not be compelled to de-
posit the compulsory deposit by in-
curring debts simply because the Fin-
ance Minister wan‘s to see that this
should be deposited though ultimately
he wants to return it

I am very happy that more and more
of our sisters are getting employment.
But I am surprised to read the follow-
ing item in the journal called Andhra
Post. There are two letters published
there, one was written by one Shri-
mati Lakshmi, clerk, Postal Superin-
tendent’s Office, Kurnool, to Shri
Rahimuddjn Ahmed, DPS, Hydera-
bad-1. This is the letter she wrote—
thig is al} printed:

“My dear Ahmed,

I think wyou are doing well
Nothing special here, The other
day that Union Secretary and his
assistant have threatened msz like
anything and I told everything to
my husband. My husband hags given
them a good whip.”

Then she writes:

“Today we have received our re-
sult. Thank you very much”.

It is the result of a particular exami-
nation, This letter was written on
6-3-63 from Kurnool. Our sister, Lak-
shmi had written this in connection
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with employment in the Savings Bank
Incentive Scheme.

1 never knew that there are Romeos
in this department. There is a Romeo
called Mr. Rahimuddin Ahmed, &
senior officer. He had written a letter.
He saw to it that Roll No. K 11....

Mr. Deputy-Speaker: This should
first have been sent to the Minister.
Names cannot be mentioned here like
this.

¢ari A. K. Sen: May ] request the
hon. Member to send this individual
case to me so that I can look into it?

Shri S. M. Banerjee: There is no

question of individuals,

Shri A. K. Sen: Names have been
mentioned.

Mr. Deputy-Speaker: He should first
have sent it to the Minister anq if
there was no proper answer, it could
have been taken up here, It is not pro-
per to raise this matter in this way.
This is a very serious matter. He
should not just read out such things
from any paper.

Shri S. M. Banerjee: This is not from
a newspaper. This is actually from a
monthly journal of the Pos's and
Telegraphs employees which is cir-
culated to the P & T Administration. I
am really sorry if they cannot read
these things there.

Shri Ranga;: Why not mention the
name of the Romeo?

Mr, Deputy-Speaker: Is it published
by the Department?

Shri S. M. Banerjee: 1t is published
by the employees with the permission
of the Department.

Shri A. K. Sen: It has always been
the practice that those who are not
present here are not referred to in
this manner. If such things are men-
tioned, how can it be answereq now?
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Shri S. M. Banerjee: I am not men-
tioning anything else.

Mr. Deputy-Speaker: I am suggest-
ing to the hon. Member to first send it
to the Minister. If he does not get a
proper reply, then it might be raised
here.

Shri S, M. Banerjee: It is not an in-
dividual grievance.

Mr. Deputy-Speaker: But there must
be a proper procedure and time to raise
it

He should not have mentioned
names. He mentioned the nmame of a
lady ang also the other name.

Shri Ranga: That is all right. She
has herself given it,

Shri S. M. Banerjee: 1 have got the
original letter here. If you will per-
mit me, I will place it on the Table.

Mr. Deputy-Speaker: It is not neces-
sary. I am not concerned.

Shri A, K. Sen: There js no case
which is forwarded to me which I do
not inquire into immediately, parti-
cularly when it comes from Members
of Parliament. But as [ said, it is a
healthy practice that we have followed
not to make such references to those
who are not present here. What is the
difficulty in sending it to me?

Shri S. M. Banerjee: I am not against
Romeos. I am not devoid of roman-
ticism.

Mr, Deputy-Speaker: His time is up.
1 was inter-

Shri S. M. Banerjee:
rupted.

I will just read a paragraph and
finish it

Mr. Deputy-Speaker: He need not.
Let him please wind up. He has men-
tioned names. Sufficient mischief has
already been done.
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Shri S. M. Banerjee: What is the mis-
chief, Sir? You are the custodian of
the rights of Members. Kindly hear
me.

Mr, Deputy-Speaker: Every Member:
ahould realise his obligation.

Shri S. M. Banerjee: I am not men-
tioning anything about this particular
officer, in seeing that she passed the
examination. She has passed the exa-
mination. Then he writes:

“Now, I have to see how far
the subsequent promises made in
your last four letters written after
my last visit to KNL will be kept
up and the sincerity on your part
proved”.

Serious action should be taken
against this officer who has got the
guts to write thig letter. A photostat
copy has been taken of it. I have got
the original letter also. As I said,
serious action should be taken. Other-
wise, our sisters who are being em-
ployed, will be faced with a situa-
tion . .

An Hon, Member: She may be a
Juliet.

Shri S. M. Banerjee: I do not know.

There are thousands and thousands
of our sisters who are working in.
these departments.

This Romeo should be sent to Eng-
land. He should not be kept in India.
I again request that this should be in-
quired into properly and serious action-
should be taken. I shall pass this oa
to the hon. Minister. I have got the
original letter writen by this offiter
concerned.

Shri A. K, Sen: Action has already
been taken.

Shri B. K. Das (Contai): The De~
puty Minister, speaking on many
pointg raised during the discussion,
threw some light on different activie
ties of this Department.
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It is gratifying to note that this De-
partment has been making good pro-
gress in its many-sided activities.

16.55 hrs,
[MR. SPEAKER in the Chair]

Regarding the finan-ial aspect, it 1s
following the pattern of the rajlways
and as in the railways, it has opened
three funds to which appropriations are
being made. Appropriations are being
made to the Renewal Recerve Fund,
the Development Fund &and {he
Revenue Reserve Fund annually. From
the coming year, the contribution to
the Renewals Reserve Fund vrill be a
charge on working evpenses. Appro-
priations will continue to be made tc
the Development Fund ang the Re-
venue Reserve Fund,

One hon. Member observed that
there is not much neeq for the Revenue
Reserve Fund. I agree that probably
in a department like this, there is not
much need for a Revenue Reserve
Fund ang the Rs. 5 crores appropriat.d
so far to this Fund may be usefully
utilised for augmenting the Develop-
ment Fund. The Development Fund
is to be utilised for staff quarters and
other matters.

As the Estimates Committee has
observed, there should be specific ob-
jects for which the Devcinpmert Fund
is used. I hope the scope of this Fund
will be specified, for certain specific
purposes and from tune to time ex-
penses for such purposes will be met

the fund.

I find that there is a decline of this
fund of nearly Re. 75 fukns in the
coming year in the budget. T do not
find any reason for it. In 1963-64,
fhere was an appropriatior. of Rs. 2.50
.crores. But in the budget, I find it
will be Rs, 1.75 crores. 1 think this
-décliné s omfastified dnd this fund
should be augmerted.

‘We find that the Deveiopment Fund

‘wag started in 1960-61 with Rs. 1 lakh.
‘During 1961-62 and 1962-63, there was
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no appropriation to this fund. Only

in 1963-64, there was appropriation of
Rs. 250 lakhs, and in tle hudget there

will be an appropriation of Rs. 175
lakhs,

The Estimates Committee has ob-
served that the extent of contribution
to be made to the Revenue Reserve
fund may be so fixed that it may en-
able the department to meet replace-
ment cost from time to time.
I think this is being taken care of. I
do not find in the Report if this has
been followed, but it is only mention-
ed that proper notice has been taken
of this remark.

Mr. Speaker: Here we stop and
take up the calling Attention Notice.

17 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Judgment of Punjab High 'Court
re: Rehabilitation Ministry’s inte -
ference in administration of justice.

Shrimati Renu Chakravartty (Bar-
rakpore): In the statement which has
been placed before us, the hon. Minis-
ter of Rehabilitation has said that the
Punjab High Court based its finding
of bias on two circumstances:

“(1) that the Regional Settle-
ment Commissioner had jssu-
ed secret instructions on the
9th September, 1960, that
the sale certificate should not
be issued, and

(2) that he had forwarded a draft
show-cause notice from the
Deputy Chief  Settlement
Commissioner and directed
the Managing Officer, Hydera-
bad, that the notice showld -
be issued by him after sign-
ing it and that an order must
be passed on the 14th Octo-
ber, 1880.”
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He says that actually the department
had been advised on the 20th Septem-
ber by the Law Ministry and there-
after this was done. I would like to
know if it is not a fact that the
“secret” orders for not issuing the
sale certificate to the auction pur-
chaser was given by the Regional
Settlement Commissioner on  8th
September, 1960, and orders  were
passed quickly on 17th  September,
long before the Law Ministry had
given its advice on the 20th Septem-
ber? How is jt that this followed a
letter by Tyagiji, a Member of Parlia-
ment, to Dharma Vira, which states:

“Enclosing teleprinter message
received from your lawyer
Shankara Rao.”

“Your” means Rehabilitation Minis-
try’s lawyer, but that teleprinter meas-
age is being sent to Dharma Vira by
Tyagiji. He adds:

“According to him there is no
stay in operation now. Could
you call Mr., Chaudhuri, Cus-
todian of Bombay to your resi-
dence and have a word with
him.”

Immediately after, on the 8th, secret
instructions are given, and on the
17th, the orders are given effect to. I
would like to know if this is not
something which can be interpreted
by the Ministry also as pressure be-
ing brought on quasi-judicial offi-
cers.

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): The position very plainly
is that we sold one property for
Rs, 3%- lakhs to a refugee, and pro-

visional possession was given to him:

in 1958. Shri Mangaram was him-
self a bidder, and he bid for this
property to the extent of Rs. 3,30,000.
Under the law, he wag entitled to two
Years protection. More than six or
seven years have passed and we have
failed to give possession to the auc-
tlon purchaser. More than six or
seven years have passed.

to Matter of
Urgent Public
Importance

Shri Ramga (Chittoor): Now,

Shri Mehr Chand Khanna: Yes, up-
till now. We have failed to give
possession to the auction purchaser.
Now, even in the orders of the High
Court, the word “quasi-judicial” has
been used. ‘Quasi-judicial,” to a lay
man like me, will be half-judicial and
half-executive’. All these officers in my
department are exercising executive
functions as wel]l as judicial functions.
This is abnormal law passed with a
view to meet an abnormal situation,
and the idea was to give summa
justice. 8o, what we have done z
this.

7510°

Shri Ranga; Eight years.

Shri Mehr Chand Khanma: May I
proceed?

We haye trieg our best all these-
years to give possession t{o the auction
purchaser. Firstly, we gave him.
provisional possession. This flle has
been to the Ministry of Law at least
half a dozen times, if not more. We
have taken the advice of the Ministry
of Law at various stages, and the
advice given to us was that it we
gave the auction purchaser the sale
certificate, another period of two
years would accrue and this thing
would go on as it had gone on for
al] these years.

I am sorry that certain observat-
jons have been made by the High
Court. I bow my head to those
observations, but as far as we are
concerned in the Ministry, we have
not been actuated by anything which
a Member of Parliament may have
written to us. In fact, not a day
passes when I do not receive letters
in these quasi-judicial cases, even
in cases which relate to section 33
of the Act, from Members of this
side of the House and that side of the
House. We look into all these things.
The only thing I have to see as Minis-
ter is whether, if an M.P. writes to
me, that has any impression on my
mind, whether we do anything wrong.
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[Shri Mehr Chand Khanna]

And the Judge himself has held in
the findings that have been given by
him, that as far as I and my Secre-
tary were concerned—we are the
persons who receive nearly all the
latters—he was satisfied that we were
not actuated by any motive, that we
were not influenced in any way by
any letter sent by a Member of
Parliament.

Shri Sinhasan Singh (Gorakhpur):
1 want to raise a point of order, whe-
ther the action of any Member of
Parliament can be discussed here.

Mr. Speaker:
.different thing.

That would be a

Shri Sinhasan Singh: In one way
or other, that js being discussed. 1f
a letter was addressed to a  quaul-
judicial officer, that quasi-judicial
officer himself was competent 10
take proceedings against him,

Shri Ranga: After seven years of
delay?

Shri Sinhasan Singh: I want to
know whether it concerns Parlia-
‘ment here.

Mr. Speaker: There is no point of
-order. Hem Barua. Dinen Bhatta-
charya.

Shri Sinhasan Singh: What i3 your
ruling on the point of order?

Mr. Speaker: Saradish Roy, Bade,
Pottekkatt, Yash Pal Singh.
Shri Yash Pal Singh (Kairana):

My question is covered.
Mr, Speaker: T. K. Chaudhuri

Shrl Sinhasan Singh: Have you
ruled it out of order? May I remind
you of one incident?

Mr. Speaker: Let me first finish
this. H N, Mukerjee. Kashi Ram
Gupta.

Calling Attention MARCH 25, 1964
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Shri Kashi Ram Gupta (Alwar):
May I know whether Government
propose to enquire into the obser-
vations of bias made by the High

Court Full Bench and specially about
the letter written by the auction
purchaser to Shri Tyagi on 25th
August, 1958, saying:

“While your goodself was Min-
ister, you promised to help me in
case I fulfilled all obligations on
my part etc.”

When he was first contacting  Shri
Tyagi, he was Defence Minister. After
becoming a Member of Parliament,
can he write such things to the officer
concerned?

Shri Mehr Chand Khamna: There
is no question of writing to the offi-
cers concerned. The letters that
Tyagiji or Shri Hazarika has written
are to me or my Secretary or my
officers.

The position, as I gather from the
letters of Tyagiji, is this. He goes
to Hyderabad, I believe, in connec-
tion with a session of the AICC.
Some one who is a refugee, brings
to his notice: Here I am, I have pur-
chased property worth Rs. 3} lakhs;
will you tell the Minister or some-
body in Delhi to see that the physi-
cal possession of the property is
given to me; I am a refugee, I have
invested Rs, 3} lakhs in this pro-
perty.

Mangaram has been to the Andhra
High Court four times.

The Minister of Law (Shri A. K.
Sen): Seven years have passed.

Shri Mebhr Chand Khanna: And he
has also been to the High Court of
Punjab, and so far he has evaded the
processes of law. Whatever the law
is, I bow my head before that, but I
certainly feel that as Minister in
charge of the Refugee Department, I
have received Rs. 3} lakhs from a
party and I have not been able to
give possession to that party up till
now. That is my only regret.
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Shri H P, Chatterjee (Nabadwip):
1 heard the Minister saying that he
is very law-abiding. He bows his
head to the High Court Judges, and
so I put him this question. The Full
Bench of the Punjab High Court have
held that the Settlement Commis-
sioner was actuated by bias and that
he had acted as a result of pressure
from some quarter or another. This
is their observation. I ask this law=-
abiding hon, Minister: what ig he
going to do to at one for that, and
how does he want to compensate the
allottee who has been wrongeq ac-
cording to the Full Bench of the
High Court?

Mr. Speaker: That he has answer-
ed. He says he was not actuated b
that. N

Shri H. P, Chatterjee: He says he
will obey the Punjab High Court,
and they have held this.

Mr. Speaker: He has to bow be-
fore them, but he can hold his own
opinion.

Shri H, P, Chatterjee: What is he
going to do for that, and how is he
going to compensate the allottee who
has been wronged?

Mr. Speaker: Has he anything to
say? No.

Shri Hari Vishmu Kamath (Hoshan-
gabad): Does the hon. Minister think
that this particular letter in question
wag in any way, either in content or
in tenor, different from the usual run
of letters that the Minister or offl-
cers of his Ministry have received or
are receiving continually from Mem-
bers of Parliament and secondly,
about thig reference to Law Ministry,
is it a fact that the Law Ministry also
advised—what advice was given is
not clear from the statement and I
want it to be made clear—that the
allottee should be evicted and vacant
possession should be delivered to lhe
auction purchaser?

2658 (Ai) LSD—8.
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Shri Mehr Chand Khanna: In the

letter referred to, Tyagiji referred to
some legal points and I immediately
marked that letter to the Ministry of
Law with the request that it should
be put before the Law Minister and
his advice taken on the legal issues
raised by Tyagiji. The Law Minis-
ter has said in his opinion dated the
20th September, 1960—I shall read
it with his permission:

“It seems highly unjust that a
party on whose request the time
for two years was given wants
now to start all over again. I,
therefore, think that the Govern-
ment should proceed with evic-
tionn The High Court has not
granted any stay.

I, therefore, advise that to be
absolutely on the safe side, the
following steps should be taken:

(a) No sale certificate should be
issued to the auction pur-
chaser and the property
should be deemed to be an
evacuee property uatil J. B.
Mangharam & Co. evacuated.

(b), A notice under section 19(2)
of the Displaced Persons Act,
read with rule 102(d) of the
said Act, should be

given
on J. B. Mangharam &
Co., requiring them to
show cause why the

allotment should not be ter-
minated by the middle of
October, 1960”"—then a p- i

cular date is given—* na

time should be givea -

show-cause. Thereafter they
should be “asked to  make
over possession to the Re-

gional Commissioner or to a
duly authorised officer under
section 19(2) of the said
Act and the date and time
should be mentioned when
possession is to be made
over. If posscssion is  not
made over as required the
managing officer should evict
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[Shri Mehr Chand Khanna)
them under section 19(3) of
the gaid Act.”

Further on, the Law Minister says:

“I think that the tenants have
been adopting unfair tactics to
prolong their stay and the steps
indicateg above should be takén

speedily.”

Shri Hari Vishau Kamath: By your
leave, Sir, the first part of my ques-

Mr. Speaker: Whether this letter
was just in the ordinary course .of
things or there was something special

in it

Shri Mehr Chand Khanna: Nothing
special about it, Sir; it is one of the
ordinary letters that I receive practi-
cally every day from Memberg of
Parliament of this House, as well
as the other House.
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Shrimati Renu Chakravartty: 1

did not follow his reference to the
High Court judgment.
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Mr. Speaker: They were not parties
to the proc¢éedings and therefore, had
no opportunity to defend themselves.

Shrimati Renu Chakravartty: Of
course the Full Bench of the High
Court has made a very specific and a
very serious charge about the way
the Regional Settlement Commis-
sioner dealt with the whole case. It
has been proved also that the pre-
liminary notice dated 28th Septem-
ber, 1960 referred to in the judgment
of Andhra Pradesh High Court was
obviously given after instructions of
the Law Ministry and was actually
drafted by the Regional Settlement
Commissioner and sent to the Manag-
ing Officer for serving on the petit-
ioner. This was followed by the
hearing on the 14th October and the
order for handing over possession of
the factory was later set aside by the

Andhra Pradesh High Court. I
would like to know whether such
letters which are written to the

Secretary to the Ministry—the law-
yer’s opinion to the Rehabilitation
Minister—are sent not to the Secre-

tary of the Rehabilitation Ministry
but through Shri Tyagi to the Re-
habilitation Ministry. This is the

sentence which I would like to re-
fer: 1 want to know whether this
is the normal run of letters that our
M.P.s write to the Minister: “Could
you call Mr, Chowdhuri, Cutadian at
Bombay, to your residence and have
a word with him?” 1Is this the re-
flection which the hon. Minister s
putting on all the letters which he
receives from the various Members
of Parlitment?

Shri Mehr Chand Khanna: Sir, if
we go through these letters, one in-
tention is absolutely clear, and the
intention is this: please see that the
possession of the proverty is restored
or given to the auction purchaser.
That is the entire theme of the letter.

Shrimati Renu

; Chakravartty; No.
(Interfuption). e T
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Shri Mehr Chand Khanna:  You
may not agree with me. I do not
want you to agree with me, but I
have a right to make a statement
My statement is this. I have given a
statement in writing. The hon. lady
Member has referred to the judge-
ment of the Andhra Pradesh high
court. May I read out? It is very
interesting. It says: “The order can-
celling the allotment was held not to
be irregular by that high court, but
the notice to surrender possession was
held to be illegal as no notice to
show cause against the eviction was
given as required by the law.”
(Interruption).

Let me proceed.
Mr Speaker: Order, order.

Shri Mehr Chand Khanna: The
High Court therefore directed the
possession of the factory should be
returned to the allotees, though they
could be evicted after following the
procedure prescribed by law, Further
on, it says that this matter can be
gone into in appeal, review and all
that.  Al] these actions were taken.
So, what I am trying to submit is—
I am not defending Shri Tyagi or Shri
Hazarika or anybody— it people from
cutside or within the House have ex-
presed any anxiety to see that justice
is done, that was simply in favour of
the refugee so that the: unfortunate
person gets his due, the Ministry of
Rehabilitation sees to it. Nothing
beyond that, I feel that nothing
beyond that has been done. As I have
stated, I receive representations from
Members of Parliament in cases relat-
ing to section 33, section 18 and others.
We go into those cases. But that does
not mean that at every letter that
comes to me, T at once become biassed
or prejudiced in favour of or againct
:z}fbody. We have the letters examin-

I am grateful to the Ministry of
Law. They have comé to my rescue
at all times and gave me an opinion

1o these very difficult and intricate

to Matter of
Urgent Public
Importance

matters, because, as you know, S&ir,
there is no precedent for this law.
There is nothing to fall back upon.
The whole thing has started from
scratch, and this law is to meet an
abnormal situation so that summary
justice can be given to the displaced
persons, )
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Shrimati Renu Chakravartty: May I
submit this? Some rich person who
can bid for Rs. 3,50,000 is quite cap-
able of going to court, and, as the
Minister himself had rightly pointed
out earlier—I do not know what hap-
pened later—as long as it is under
section 19(2), the department can take
action for ejectment; but when the
certificate is given over to the refugee,
action is expedited, and after that, the
person can go to the court of lJaw and
take full protection of the law. But
actually what was done was, pressure
was brought upon the Ministry to
actually take departmental proceed-
ings for ejectment. (Interruption).

Shri Tyagi (Dehra Dun): May I
have your permission to write one
more letter to the Minister in this
case?

Shrimati Renn Chakravartty: 1
hope not.

Shri Ranga: Are you going to give
a ruling, Sir? It is an important
matter to be discussed separately.

Mr. Speaker: There is no question
of giving any ruling at this moment.
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Shri Sinhasan Singh: T wanted to
have a clarification of the Position; the
Members are here. The hon, lady
Member has brought the problem here
because somebody must have appro-
ached her, (Interruption),

Shrimati Renu Chakravartty: No-
body has approached me,

It is very
wrong. I have gone through the
judgement. It has come out in the

Times of India. What is this insinua-

tion? I seek your protection. (In-
terruption)

Some Hon. Members rose—

Mr. Speaker: Order,
Members should resumne
The hon. lady Member
resume her seat.

order. Hon.
their seats.
also should

Shrimati Reny Charavartty: There
is the ruling from the court, Nobody
has approached me. You must pro-
tect me, Sir. No such aspersion should
be made, (Interruptions).

Mr. Speaker: There is no aspresion
in that, In everything we do here,
certainly we are briefed by somebody
or other. It may not be briefing in
the sense that lawyers are briefed, but
at least the information that js given
to us comes fro outside source. There
is no harm it somebody  approaches
the Members of Parliament and they
have to discharge their duties, They
are representatives of the people and
people have got to go to them.

17:22 hrs.

DEMANDS FOR GRANTS—contd.

DEPARTMENT OF POSTS & TELEGRAPHS—
contd,

Mr. Speaker: Shri B. K. Das
resume his speech.

may

Shri B. K. Das: Sir I was referr-
ing to the remarks of the Estimates
Committee about the Renewals Re-
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serve Fund of the P and T Department
There is another remark which - the
Estimates Committee made about this

fund. The Estimates Committee re-
marked:

“The net accretions to the Fund
have not kept pace with the growth
of capital investment, with the
result that replacements have to
be partly met from fresh interest-
bearing capital.”

I hope the Department has taken note-
of this observation also and would try
to manage the fund accordingly.

17:23 hrs.

[SHRI KHADILKAR in the Chair)

The Deputy-Minister referred to the
special programme for the backward
areas. During the third Plan, 200 new
post offices are to be opened for very
backword areas, mostly tribal and
border areas. The permissible limis
of the loss is Rs, 2500 per annum per
post office. He also mentioned that
already the department had incurred
loss every year to the tune of Rs. 1
crores during the last two years for
the purpose. But still I should say
that the border areas deserve much
more attention, Having regard to the
fact that the situation in the border is
very difficult—there is the Pakistan
menace, the refugee problem and other
matters—I think much more attention
should be given to the border areas.
At least more telegraph and phono-
gram facilities should be there, so
that speedy communications can be
established for security and law and
order purposes. The West Bengal-
East Pakistan border is 1349 miles and
there are the Assam and Tripura
borders also, which are very long. 1
hope the department will pay greater
attention to this border and proper
measures should be taken to ensure
the secu-ity and law and order there.

About rural areas, it is gratifying
to note that a good number of post
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offices have.been already opened and
are being opened now. Out of the
total number of 12,966 post offices
opened ‘up {o Dece'mber, 1963, as
many as 12051 post offices have been
opened in th» ryrg) areas. Com-
ing as I do from g rural part of
the country, | fing the eagerness of
people for having more and more post
offices. I can compare it even to their
eagerness for opening a school in a
village, Wherever there is a post
office, it affords much facility even for
illiterate persons to assemble there
and get news about the outside world.

There is one matter which I would
like to bring to the notice of the hon.
Minister. There is a rule that the dis-
tance between one post  office and
another should at least be three miles
and the radia] distance is taken into
consideration, I think this should be
revised.  Generally there is no good
road in the very remote parts of the
country and people have to pass
through circuitous routes from one
place to another, 'I'herefore, in place
of radial distance the usual route dis-
tance should be taken into considera-
tion and there should be a modification
of this rule so that Very remote parts

of the country can be served by post
offices.

The hon. Deputy Minister just now
mentioned in his speech that Block
Headquarters and Thana Headquarters
are to be connecteq by telegraph ofii-
ces. I think there are places which
may not come under the category
mentioned by him and the population
Mmay not reach the limit of 5000 which
is prescribed for such facilities, But
they are important places which re-
qQuire attention. I think those places
should be connected with public call
offices so that those places may be
properly developed and they may have
proper postal facilities.

About the training programme we
are told, and it is also in the re.port.
that there are two residential training
centres now one in the northern zone
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at Saharanpv.}r and the other at Bar-
oda in the western zone. Two more
are under consideration,
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Shri B. K. Das: May I continue,
Sir?

Mr. Chairman: Yes.

Shri B. K. Das: I know that near
Diamond Harbour there is some land
belonging to the Postal Department—
in Savisa—where a residentia] train-
ing centre for the eastern zone can be
established. I suggest that steps should
be taken to establish that as soon as
possible.

As regards the staff welfare measur-
es mentioned almost by all the hon.
Members, I would only say that some
welfare measures should be extended
to extra departmental employees also.
Their number is as big as 1,57,676 as
has been mentioned jn the report, and
probably no welfare measure is exten-
ded to -these employees. This consi-
deration should be given to them
because they serve the post office on
meagre salaries, Of course, they are
not whole-timers, but still some con-
sideration should be shown to them
and their welfare should also be looke
ed after.

I find that there is a provision for
scholarships for technical training
and also other kinds of training for the
children of the employees. Some ra-
tionalisation shoulg be brought about
in this also, because in the case of
scholarships for Scheduled Castes and
Scheduled Tribes we find that for
different branches of studies
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[Shri B. K. Das]
and different incomes, there are diffe~
rent grades. I think that should be

introduced in the scholarship scheme
also.

Then, 1 come to another subject.
Because the time at my disposal is
short, I will be brief. I will take only
one minute.

An hon. Member: Sir, it is already
5.30 p.Mm.

Mr. Chairman: Let him finish in a
minute, -
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An hon. Member: Let him continue
tomorrow.

Mr. Chairman: All right. He may
continue his speech tomorrow. Now
the House stands adjourned,

17.31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursduy,
March 26, 1964|Chaitra 6, 1886 (Saku)
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